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(Part  —Questions and nswebs)

Mmd-iy, 7th March, 1940.

CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE)
DEBATES

The Aseenibly met in the Assembly Chamber of the Council House at a 
■Quarter to Eleven of the Clock, Mr. Speaker (The Honourable Mr. Q. V. 

Mavalankar) in the Chair.

STARRED QUEST]ONS AND ANSWERS 

 ̂ (a) Oral Answers

Model onstitl tiok foe the tates

♦899. Sliri E. K. Sidliva: (a) Will the Honourable Minister of States her 
pleased to state whether it is a fact that the Ministry of States is contemplat
ing the preparation of a model constitution for all the States?

(b)  If so, what stage has it reached and is it GoTernment’s intention U> 
introduce the model constitution in all the States simultaneously whnii tbe 
Indian Union Constitution comes into force?

(o)  Have any represeiitativos df iht* States been consulted wbile framing 
such a model constitiition ? •

The Honourable Sardar Vallabhbliai Patê; (a) to (c). A small Committee 
of representatives of the States and some experts has been set up mider the 
Chairmanship of Sir B. N. Rau, Constitutional Adviser to the Constituent 
Assembly of India, to draw u!> a Model Constitution.  The Model Constitution 
is intanded to* serT(̂ as a guide to the Constituent Assemblies of States  and 
Union.̂ in framing their constitution.

Shri R. L. Malviya: 1 want to know whether, so long as the integration of 
the States and the process of union is "going on, there is any  necessity  for 
framijig a model constitution? .

Mr. Speaker: The honourable moinber is asking for opinion.

Baba Ramnarayan Siiiglii -Will that model constitution be submitted to th€& 
Indfan Constituent Assembly?

The Honourable Sardar Vallabhldiai Patel: I do not think it is necessaiy,

Bâ  Bamnaiayan Siogh: in view of the fact that tbe people of the States? 
are going to frame the constitution for us, how is it that we shall not  aWe to* 
make a constitution for them?

Speaker: Not for the Dominion. -

Shri B. L. Malviya: Does this model constitution apply to those’ 'SiaCes- 
whictb. are represented in the Constituent Assembly?  "

 ̂ The Honourable Sardar Vallabhbhal Patel: If those.who are not represented' 
in the Constituent Assembly want to copy that constitution we cannot prevent; 
them. '

(12̂ 7̂) /



B. V. Kamath: Since Government set up this committee, may I knov 
if the constituent assemblies that were set up in the various States have been 
<4isaolvod or are they in a stale of suspended animation?

- ib HonoiTOble Sardar VallabhWiai Patel: They have not been dissolved and
will consider the model constitution when it is sent to them.

 ̂ .Babu Eanmarayan Singh: No reply has been given to my question, Sir, 

3Cr. Speaker: 1 think it has been replied to.

ani E. L. Malviya; W.ll this Mode) Ccnstitiition applv to unions of States 
«lso7 "

The Honourable Sardar Vallabhbhai Patel: Which Unions?

t'SbJi iR. X. 'Malviya: Rajasthan Union.

13ie Honourable Sardar Vallafchthai Patel: Unions of States? Of course it

T'iTT  of ENVlftÔfMteNTAL yG  CoM̂ T̂ PEB

*•900. Dr. Mono Mohan Das: (a) Will the Honourable Minister of Health 
3>e plea-Bsd to state what are the functions of the  Environmental  Hygiene 
-Committee set up by Government?

(b)'Who are the members of the said Committee?

(c)  ĥat expenditure has been incurred by Government up to date for this 
Oommittee ?

"The Honourable Rajkumari Amrit Kaur: (a) and (b). A stntement showing
ibe compcrfiHion. of liie T̂viro 'Tnentnl Hygiene CommitUe and its terms of 
seference is  on the table of the House. '

;<c) Us. 24,000.̂

I  -̂-----
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STATEMENT

•ComjMftition fff the EnxWonrntntal Hygiene Committee and its terms of referenct

y0mpo»ifionr— .
|1) Dr. B. C. Das Gupta, Executive Health Officer, Bombay Corporation (Chahmnn),

(2)  Shri K. SubraTrtanivaTn, Profe'̂sor of Public Health Engineering, All India lnstiiat« 
mi Hypiene and Public Health, Calcutta.

Shri A. V. Raman, Retired Sanitary Engineer of the Government of  Madras.

tf4V'Bhri  S. Mehta, Engineer and Secretary, Joint Water and Sewage  Board, Delhi

<5) Shri 'S. C. Bose, Deputy Director,. Health Services and Public Health Engineering,

tS) Shri IJ. V. Modak, Special Engineer, Bombay Corporation,

lemi t>/ rrfcrcnce—

 ̂ InwsCigation of the whole field of Environmental hygien© with apecial reference to : 

(̂i) Town and village planning;

(ii)  Housing, urban and rural; 

i<iii) Water supply;

-l(iv) General sanitation including conservancy and  drainajre;  disposal of industrial 
'  and trade wastaee; advantages of composting in preference to other methoiis 
of disposal*of urban refuse; .

;̂v) Prevention of ri\er and beach pollution;

4vi) Control of insect vectors of diseases;

|vii) Eejrnlntion of certain trades, industries and occupations dangerous to health 
offensive to commnnity.



(2)  Framing of a programme of development for the consideration of Govei 
DB examination of the recommendationii of the Health Survey and Devêopmei 
Mgarding Environmental Hygiene and of the 5-year plans of the Provincea.

le framing the programme, the Committee should take into consideration the foUowing 
ilKteri

(i) The programme will be required to be placed on a basis of adequate and compre
hensive planning, while at the same tinie, taking into account the financial 
capacity of Governments to implement tho programme.  It  should thei-efore 
suggest, wherever possible, wavs pncl me?ns by which the funds necessary for 
implementing their proposals can be found.

(ii) The need for promotm̂; the trainintr of an adenuate number of technical personnel
of various categories rerruired for a modern programme of environmental improve* 
ment and for j-iromotin? the production of the necessary equipment.  The Com
mittee should make specific recommendations in this regard.

(iii) In view of the varying resoiirres of the P ovinrcs, the measures required to
assist the less favoured provin<f‘s so that the programme can be implemented 
on as uniform a basis as possible. ,  ,

STARRED Q0B8T10K8 AKO AM8WESK 139^

Prof. N. O. Ranga: WVi#m is  this  Environmental  TTyjiicne  Committee 
intended to help?  Is it intended to help urban or rural or all arens?

The Honourable Rajkumari Amrit Eaur: Both but primarily for rural areas.

. tatistics re FoRFinN nvest ents in ndia

♦901. Shri V. 0; Eesava Rao: (a) Will the Honournble l̂inister of Finance 
be pleaged to state wlipther it, is a fnnt tbnt the Rpc''rvo  of I’̂din has

been directed to compile statistical information regarrJini’ foreign investments 
in India? - "

(b) Ts the work complete, and, if o. what is the result o'f the investigation?

The Honourable Dr. John Tlattha': (n) and (b\ -I w-uld d-n.w <he haeour- 
able riieir.bor’s attention to the rc'niv to the Starred Question No. rjo'j by Shri 
R. K. Sidhva on 14th February, 1049.

Shri R. L. Malviya: What is the total foreign investment in India?

The Honourable Dr. John Matthai: The investigation is sti 1 being condufited 
and we have not come to the end of it yet.

Prof. N. O. Ranga: When was this investigation commenced?

Th? Honourable Dr. John Matthai: It commenced ffbout n year pgo and as 
I told the House last time when this question was rnised. o-ijjinnlly we  had 
expected that the investigation would be compl-'ted bv tĥ̂ end of Oeoember
1948. Since then various parties concerned witl̂i  invectmfnts  wan+ed  on 
extension and the Reserv̂e Bank gove an extenŝin until the 15th of Ff-*br\iary. 
I understand that a further extension has since been given and beyond that I 
have not̂gôj the details.

Shri K. Hanumanthaiya: Who is the officer in charge of this investigation ?

The Honourable Dr. John Matthai: The Reserve Bank of India.

Shri R. L. Malviya: ITow many English and American firms have  sold 
their concerns here and left India ?

The Honourable Dr. John Matthai: The honourable member must wait for 
the report.

Srtjut Kuladhar Cha'iha: Will these figures he compiled provir»cewise?

The Honourable Dr. John Matthai: It is a little too soon to answer  that 
question.

Shri Didibandhu Gupta: Are> Govpmm̂ nt al<?o ooHofrting figures relating to 
capital that has already disappeared from this country? ^



The Honourable Dr. John Matthai: I expect that it will be part of  this 
investigfjfcioii. '

eoe anisation of entrai. ecretaiuat  •

*902. Shri V. 0. Eesava Rao: Will the Honourable Minister of Home Affairs 
be pleased to state whether the Central Secretariat reorganisation plans are 
compJete and, if so., ’̂ ĥê Government propose to put them in to, effect?

The Honourable Sardar VallaUibhai Patel: Not yet; valuable ])reliminary 
material has been collected and it is hoped that plans for the general reorgani
sation of the Central Secretariat will be finalised in the conrse of the next two 
months.  While it is not, at present, possible to say whoij tlie (-cniplete .scheme 
will be put into effect, a scbê me for the ReDvgrmisation and Ijeinforcement of 
the Central Secretariat Service, which was approved by Government on the 
22nd October 1948, is at present being implemented by the Ministry of Home 
Affairs.  ♦ "

Shri H. V. Eamath: Is the scope of tbis Secretariat lieorganisation limited 
only to reorientation and reshuffling of the varittus departments (ir will this 
Committee alsoi consider the broader aspects of finance and economy?

The Honourable Sardar Vallabhbhai Patel: I do not think that the question 
of finance or economy is included in this. ^

nvest ents in ational avin s ertificates .

*903. Shri R. K. Sidhva: (a) Will the Honourable Minister of Finance be 
.pleased to state how much money has been invested by the public during the 
year 1948 as compared with the year 1946 and 1947  in  National  Savings 
Certificotes?

<̂b) Whnt steps have Government taken to induce small investt>rs, parti
cularly the middle and lower middle class, to invest their surplus in these 
certificates?

(c)  Have Government considered a proposal to insist industrialists to invest 
a certain portion of their savings in these certificates?

The Honourable Dr. John Matthai:  (a) Sales of National Savings Certi- 
ficatf̂a in 1948 amounted to Bs. 123-18 crores compared with lis. 20-17 crore?; 
in 1947 and Us. 20'*23 crores in 1943.  The figures for the period prior tôthe 

partition are for undivided India.

(b) The advantiigos of saving are brought home by:air organised campaign 
of publicity including posters, broadcasts etc.  Special facilities have also been 
provided for investment.  Certificates are available in snuill  denomuTations 
from rupees five.  Two new series of Certificates have been issued ▼̂ith effect 
from 1st June 1948—one w'itli a currency of five years and the other  with 
a currency of seven years.  In this connection, the attention of the honourable 
member is invited to the Press Communique dated the 12th April 1948.

(c) No, Sir.

Shri B. K. Sidhva: May I know which is the largest class of people who 
contribuied in the largest'measure during last year to these National Savings 

Certificates? ’

The Honourable.Dr. John Matthai: I do not t]uite know what the honojir- 
abJe member means by class of people but the only sort of answer I can give 
to the honour̂tble member is this: that the iiupression I have gathered of an 
examination of the reports is that the saviners campaign has worked almost 
entirely in the urban areas and it has not really touched the rural areas.
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Shri B. K. Sidhva: Will the Honourable Minister tell us why the'industrial
ists are not subscribing to tl}is, since he has said that they are not subscribing?

The Honourable Dr. John Matthai: This is a movement meant almost 
entirely for ttie benefit of the small savers.  These certificates are being issued 
at rat'ncr concessional rates of interest and J see no reason why industrialists 
should be cncouraged to ])ul tlieir monoy into certifieotes cnrrving coTicessional 
rates of interest.  ,

prof. N. G. Hanga: Are any efforts being made to offer commission to those 
who canvas for these national savings; certificates and also to induce the trade 
iniions, kisan sabhas and such other organisations to interest  themselves  in 
v*anvaesi.»ig for subscription to tliese certificates?

The Honourable Dr. John Matthai: I presumf̂ that what the honourable 
membrr haft in mind is the institution o-f authorised agents, which has  been 
suspended, I think, since Juno 1948.  The question of reviving thif; system«is 
undê active consideration.  ^

Shri B. P. Jhun|hunwala: Has any attempt been made to popularise the
certificates among the well-to-do cultivators i?i the viljagee?

The Honourable Dr. John Matthai: We arc tryin" to do our best.  I raised 
this question and we disr-n:̂s-.’d il; in L̂n*e;!t dctrtil at the co■̂f<.'reT̂ce of I’rovincial 
Finance Ministers a few mor;ths ago.  If-rny honon-'ablc friend hns â ŷ sug'jres- 
tions to irrake in this matter I should greatly welc'omo them.  ■

Pandit Lakshmi Kanta Maitra: Have any steps been taken, particularly to 
<'dlow îublic institutions sncii  r.ohools, dispr̂nsnries and similnr insf-itiitions, 
to invest their savings in fhevc- savings certificates?

#  The Honourable Dr. John Matthai: I ;in> free to admit that not enough 
has br̂en done but I should lik-̂ to explor-,' that field.

Pandit liakshTnt Kairita Msitra: Mrjy T a-so ni this connection drâv the 
attention of the Honourable the Finance Minister to the fact that with' the with
drawal of the benefits, of eash cei tificates recently there has been a great deal 
«f burden cast on public institutions, for they do not firHi any field for invest
ment.  Ill view of that xvill the Ho]iourahle Minister kindly look into  this 
matter? " .

The Honourable Dr. John Matthai: T shall certainly do that.

Shri Arun Chandra €̂uha: Is thffere any scheme under contemplation by the
Govenunent to enforce .anyflnnf̂ like a compulsory small savings?

•The Honourable Dr. John Matthai: We. have corlsidered*very carefully the 
'f(uestion (Tf compulsory sjnvivuTs and <;ome to the conclusion that it is Jiol n-orth 
while j)ursuiiTg. '

 ̂ Shri Raj Bahadur: Hrive any invê+mpnts bf̂en made by the rural popula
tion ?  Tf so, what is the propciTtion of this investment; in relation to that made 
m urbari areas?

‘Honourable Members: That question has already beeti answered.

r̂i R. L. Malviya: May I know how much money has been paid to thft
selhng agents of these certificates by wav of commission?

The Hdnourabie Dr. John Matthai: T said'that the svstem of authorised
agents hn̂ hren suspended sîcr Juno W4B hut if my hononrnhle friend ŵints 
the figure Qf. ecrvirnission d'̂tribufcd io authorised a?rents before that date I 
must <islc for notice. •

Br. V. SubTaTT>aniam: W>’-̂t is  mayJmum amount whicli a man can 
snbs-( r:?)e <(> the national, savings certificates?
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The VHoTiourable Dr, John Matthai: The maximum»iiniit used  to  be 
Rs. io,OiK; but last Oetobtr we raised it to Rs. 25,000.  ,  '

Si»ri Moturi Satyanarayana: May I enquire whcthei- there is any proposal 
to issue these certihcates for a shorter duration in view of the fact that  the 
'respoiibL- has bjEien poor?

The Hooourable Dr. John Matthai: These two new series for five years and 
seven years which are for shorter periods than the original were introduced 
only rectntly and I would lilte to see how they are getting on before making 
any furtlier change.

Shri Anin Ohandra Guha: Does the Government intend to offer any special 
inducement to the rural people so that they may invest more in these savings 
ocrtificates?

The Honourable Dr. John Matthai: If the honourable member means  by 
‘sp̂sciol inducement’ a further concession in tlie niatt&r of interest rates, I 
h'ave not considered it so far.  _ "

, Babu Eamnarayan Singh: The Honourable Minister says. that steps are 
being taken to popularise these savings certificates.  May I know what is the 
agency for this purpose? ■

The Honourable Dr, John Matthai: As the honourable fnember knows, we 
have got fl Government department at present with a Centn̂l National Savings 
Commissioner assisted by Provincial National Savings Commissioners and also 
officf‘rs for various regional areas.  Along with them we have now a  fairly 
large body oi unofficial agencies—honorary workers—and I am also  getting 
considerably assistance from the Provincial Governments. r

Seth Govind Das: As far as honorary workers Ui-e  concerned,  are  they 
appoirtfd on the recommendation of the Provincial Government or are their  ̂
applications made directly to the Central Government and  then  they  are 

appointed?

The Honourable Dr. John Matthai: The appointments are made  by  the 
Natiorio] Savings Commissioners for the  Provinces  in  consultation  with 
tha provincial authorities.

elay of B.B.C. roadoasth by ll-ndia adio

•904. Seth Govind Das: (a) Will the Honourable Minister of Information 
and Broadcasting be pleased to. state whether it is a fact that the All-Tridia 
.Bndio reJfiys B.B.C. broadcasts in their Far Eastern Services to Japan, China 

and Siam in addition to thg B.B.C. broadcast to India?

(b) Is there any reciprpcal arrangements with the B.B.C. for such facilities?

(c) What is the total time taken for such relays and at what time of the

day aro such relays made? •

(d'i In view of the fact that Singapore  also relays B.B.C-s Far Eastern
Services, do Government propose to consider the advisability of discontinuing 
the practice of relaying B.B.C. broadcasts as a regular feature?

The HonouraWe Shri E. E. Diwakar: (a) Yes.

(b)  a’here is no reciprocal arrangement in respect of these t)articul̂ relays, 
but All India Radio receives various general facilities from the B.B.C.

fc) Seventy five minutes, from 4-30 to 6 .., C-15 to 6-30 .. and 7-00 to

f».M. I,
(d> Of>vemment are not aware of any  such relays from Singapore;  the

b̂de question of these relays is however under  examination.

1292 CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE)  [TtH MaECU 11W9'



Seth Oovind Dtws: In view of the i'act that there is wo reciprocal arranse- 
ment wivii li.B.C. \\hy are we giving so much time to their broadcasts iu- our 

j'fograniine ior the Far Eastern comuries?

The Honourat>le Shii E. K. Diwakar: I think (b) is a reply to that question̂ 
namei.>7 though in respect of these particular relays there is nô reciprocal 
arrangement A.I.B. has received certain facilities from the B.B-C. in  otiier 

matters.

Betli Govfod Das: What are those facilities in other mattets?

The Honourable Shri R. E. Diwakar: ThosB facilities are of this nature:

(i) The results of the B.B.C.’s technical research are available to. All-
India Kadio;

(ii) All-India Radio receives a large number of well produced programme*
from the B.B.C in, the form of rccordiugs, at concesaional rates;

(iii) All-Iiidia Radio has been taking advantage of tiie free training facili
ties offered by the B.B.C. at their Staff Training  School in 

J ,ondon:• . « ^
(iv) The B.B.C. allows All-India Radio to rebrcadcast  its  î usical
.  programmes, pro\ided no other rights are involved; '

(\) The B.B.C.  allows  All-India  Radio’* to  relay  rebroadcast
m  spoken word items without payment; and

(vi) All-India Radio has utilised the free recording facilities offered by 
the B.B.C.  in thr? Middie East and elsewhere,  for rfcordin̂
Arabic talks for use in All-India Radio’s Middle  East  Servitses.

Seth GO'yind Das: Is it not a fact that other countries htrve also  got tliese
fftcilities  which we have and besides these fâjilities there is some rccipnxsal
arrangement as far as their programmes are ciDncerned?

The Honourable Shri R. H. Diwakar: We are already negotiating as regard* 
our relays from the B.B.C. and that is exactly what I meant by saying tba* 
the whole question is under examination.

Shri Mahavir Tyagi: Is it a fact that the B.B.C. broadcasts diu’ing the cfay» 
when the police action was taken in Hyderabad were relayed from our stati6iis> 
despite thfir being anti-Indian?

Mr. Speaker: Order, order.

Begtim Aizaz Easul: May I ask if these relays involve any finx̂,ncial exp«»r 
ditur-j also?  *

The Honourable Shri R. R. Diwakar: None that I know of. *

Sardar Hukam Singh: Are Government aware that the B.B.C. supported 
Hyderuluid’s claim for independence even after the Prime Minister of Englftiid 
had made a statement on the floor of the House of Commons?

Mr. Speaker: I do not think that (question w'ill be pei-rnissible.

Seth Govlnd Das: The HonouTable Minister said that we are r-ot sucndin̂ 
any money as far as these relays are concerned.  May . I know whether n» 
expenditure is involved on *he staff which is being used for broadcasting tbeir 
programmes?

Mr. Speaker: Older, order.  The honourable jnember is arguing.

Shri M. TinimaJa Rao: Does the A.I.R. reserve the right of not retaym̂ 
any of the broadcasts from the B.B.C. if it finds that theŷ are not true 
facts? .  ^

-The Honourable Shri R. R, Diwakar; Certainly, we are at liberty to da sow
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SAdrar Jttukam Singh: Is the Honourable Minister aware of the  general 
bel̂f .ainQjî-tJie newspapermen that the special despatches on the Hyderabad 

police action, broadcast by thê which were supposed to have been

«ent fjom the spot Were really framed in the B.B.C. studio in London?

-Mr. Speaker: I do not think this question arises.

_  M/lhavir Tyagi: May I know why broadcasts which were against the
anterests of India w'ere allowed to be relayed from our station ?  ;

Jtr. Speaker: I am calling the next question.

Inventories of Private PROJt̂ERTiEs of Princes

♦905. Shri K. Hajiumanthaiya: (a) Will the Honourable Minister of Statei 
 ̂ pleased to state how many Princes have furnished to the Ministry of States, 

ra pursuauce of the agreements signed by them and the representative of the 
Ministry of States, inventories of all immovable properties, securities and cash 

balance?', held by them as private property?

(b) What is, the totrvl value of sueli iinmov:!l>le [troperties, securities  and . 
•cash yiilances in each of the inventories?  .

{c) How many Princes -uivc not yet furnished sucb inventories'.'

The Honourable Sardar Vallabhbhai. Patel: (a) 103.

(b) (Government do nol conRider it proper that either the value or the details 
of ibe D’ iyate ijropcj -y of I\;> jrs sliould be a maticr fo/ public disclosure.

(c) 'I'hree. ^

Shri Deshbandhu Oupta: Are Government satisfied in respect of these 103 
(Princes tlmt all tkeir private iimnovable property has been declared?

The Honourable Sardar Vallabhbhai Patel: Yes, they are quite satisfied.

]̂ of. N. G. Ranga: Wliv i=s it ihat these three Princes who have not yet 
•furnislied  their inventories ...

The Honourable Sardar VaHabhbhai Patel: They have beeji reminded.

Shri Raj Bahadur: Arc 0()̂ernnlent satisfied that none of the items includ- 
<̂1 in the list of private property is public property?'

The Honourable Sardar Vallabhbhai Patel: (Tovernment will satisfy them- 
•»lves on this subject.

Srij at Bohini Kumar Chaudhuri: Have Government taken upon themselv̂a
responsibility of pâ Mng the outstanding private debts  incurred  by  the 

r̂inces before their States ŵre merged? i

The Honourable Sardar VaUalAbhai Patel: No; Govrrnment is not taking 
Jtat responsibility.  ’

Shri R. L. Malviya: lias the question uf.private  property  in  merged 

-Stales been settled; if not how long will it take to settle?

The Honourable S<ardar Vallabhbhai Pfrtel: In some oases it  has been 

«eifcled; in the case of some it is still under discussion.  It will- not take long 
•Ijetore tills question is settled.  .

:Srijut Bohini Kumar Chaudhuri: Who will paj their private debts?

Hr, Speaker: Order, order.  That is a question for the Princts. _

Graduation Training of Rele.ised I  A. M, C. Officers at Lake Medical
CoLT.EGF, Calcutta .

*906. Shri H, V. Kamath: Will the Honourable Minister of Health be 
pleased  io state: .

(a)  liow many menioal woro [granted Emergency Commissions in
ihe I.A.M.C. during the World War II;

CONSTITUENT ASSBMBLY OF INDIA (LEaiSLATlVB)  [TTH Ma  1949



(b)" bgw many have been released since the close  of the War ;

(c)  hoAV many have been selected, and on what basis, for graduation train-
iug at  Lake Medical Collegf, C\Hlcutta;

'  (d) what provision, if any, has been made  by  Government  for  the
rc-employment of released licetitiate officers; and  "

. (e) whether Government propose to reiuove the xjlass distinction as between 

Hoentiates and graduates in the medical profession?

The Honourable Bajktunari Amrit Kaur: (a) 2609.

(b) 2243. .

(cj 582 war-service licentiates have so 1‘ar been admitted to the  Lake 
Medical College, Calcutta.  Admissions are made in. accordance with the rules 
laid down in the prospectus of the College, a copy of which is in the Library 
of the House.  Almost all war-service licentiates, who fulfil the prescribed, 
conditions and have bo far apphed for admission, have been admitted to the 
College. ^

(d) Medical Employment Bureaux were established in the various Provinces 
n̂d States for the purpose of assisting the demobilised personnel in securing 
employmeut under Government as well as under semi-Governnient institutions. 
The Government of India bear sixty per cent, of the cost of the special staff, 
necessary for the establishment ci Medical Employment Bureaux.

(e) The distinction referred to is the result of the difference in standards 
betwe(‘i) licentiate and graduate qualifications,  l.̂ntil medical schools in the 
Provinc3S of India are converted into medical colleges and a uniform minimimi 
standard of medical qualification for the whole of India is established, the 

distinction between medical lice.Titiates and medical graduates in the professio»n 
will continue.  Most of* the Provincial Governments have, however, abolished 
the medical schools in their respective proviiices or have converted them into 
medical cnlletres.  The remaining schools are also either beinp nbolir>'efl of 
converted into colleges.

Shri H. V. Kamatb: May T know what is the total number of medical 
licentiates in India today?

The Honourable Rajkumari Amrit Kaur: I would have to have notice  of 
that question.

Shri H. V. Kamath*. How m;mv r̂aflnates were granted emergency com- 
missiojis during the war?  '  \ *

The Houourable Bajkumarl Amrit Kaur: I would have to have notice of 
that question too. '

Shri H. V. Kamath: Is there any proposal to revise the Indian Medical 
CoTincil>' Act of 1933? '

The Honourabie Eajlnimari Amrit Kaur: Government is not awai’e of any 
proposal.

Mr. Frank Anthony; Is it a fact that no licentiates are to ht- pernianently 
employed or commissioned in the I.A.M.C. ?

The Honourable l̂ajkumari Amrit Kaur: That would come under Defence, 
b̂ifc I do not think that is correct.

Shrimati Ammu Swaminadhan; With reference to part (d), may I ask 
whether this provision has been made with  regard  to  Women’s ’Medical 
Service personnel also?

The Honourable SajkU’mari Amrit Kaur: Women’s Medical Service person
nel wouid not come under this category be6ausf' none of them are licentiates.
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Sxi]Ut Kula<lhai Chaliha: May I know whether any condensed course has 
been offtred to the licentiates?

 ̂ The Honourable Rajkumari Amrit Kaur; The course at̂the Lake Medical 
College is a condensed course. .

Shri H. V. Kamath; Is it a fact that out of the 2,000 odd licentiates who 
were granted emergency commissions during the war, only six have  been 
selected lo.- enlistment to the regular I.A.M.C.? "

The Hononrable Kajkumari Amrit Kaur; That question again would have 
to be put to the Defence Department.

Deportation op Mr. and Mbs. Antonius R a a b

*907. Shri  H. V., Kamath: Will the Honourable Minister of States  be
,pleased to sUite:

 ̂ (a) wJietber iiircraft designer and builder Antonins Ranb and his wife have
êen deporied from India under the orders of Government;

(b) if so, the reasons for their deportation?

The Honourable S>ardar Vallabhbhai Patel: (a) A foreigner named Antonius 
Rafrb ind his wife have been deported. •

(b) Mr. Kaab was an undesirable foreigner and his remaining in India was
not considered to be in India’s interests.

 ̂ Shri H. V. Kamath: Under what Act or law of the land for the  time being
in force have  Mr.. and Mrs. Eaab been depoHed?

The Honourable Sardar Vallabhbhai Patel: Under the Foreigners Act.

Shri H. V. Kamath: Is it not a fact that the Bombay High Court held in 
November or December last that the Foreigners Act was not applicable to Mr. 
and Mr̂. Eaab as naturalization certificate had been granted to them by the 
Baroda Government?

The Honourable Sardar Vallabhbhai Patel: The action of vleportation of 
Mr. Haah has not been challenged by anybody in a court of law.

Shri H. V. Kamath: I want to know under what Act they were deported. 

The Honourable Sardar Vallabhbhai Patel: Under the Foreigners Act.

Shri H. V. Kamath: But did the Bombay High Court hold that that Act 

does not supply u\ this case ? '

The Honourable Sardar Va:iabhbhai Patel: I say that Government’s action 

has not been challenged by anybody.

Shri K. Hanumanthaiya; Is it the j)resent Government or the previous 
Government that passed the deportation order?  ̂ ,

The Honourable Sardar Vallabhbhai Patel: The order was passed by the 
previous Government and confirmed by the present Government.

Shri K. Hanumanthaiya: Will the present Government be pleased to review 
the case in view of the fact that Mr. Raab helped our aircraft industry ?

Mr. Speaker: That is not asking for information.   ̂ .

Shri H. V. Kamath: Was the verdict of the High Court prior in point ol 

time to the order of deportation?

The HcmouraWe Sardar VaUabhbhal Patel: High Court’s verdict?

Shri H. V. Kamath: Yes, holding that the Foreigners Act was not applicable 

to Mr. Raab. . . ^
The Honourable Sardar VaHabhbhai Patel: But the Governments order \a 

not coiitrary to the decision of the High Court.
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Shri H. V. Kamath: Sir, Ji]}' question is not answered.

Mr. Speaker:, The honourable member is confounding’ the dates.

Sliri H. V. Kamath: No, Sir,  I have got the records here.

Mr. Speaker: Then he muj sec the Honourable Minister.

Peesons disabled on account of  Tubeec^ osis in ndian orces

•908. Shri H. V. Kamath: Will the Honourable Minister of Defence be 
pleased tc. state: ^

(a) the number of persons disabled on account of tuberculosis  in the Army,,
Navy and the Air Force respectively;

(b) whether there is any discrimination in the matter of disability pptîion 
as between airmen  the one hand and sepoys and ratings on tlie other; if so,, 
on what basis; and

(c) whether there is any proposal to level the airmen's pension rate to army 
staudardV

ITie Honourable  Sardar Baldev Singh: (a) I lay  a statement  on the table-
of the House giving figures for the last two years.'

(b) In the present method of"calculation of disability pensions, there is a
difTerence l.etween the Eoyal Indian Air Force, on the one hand, and the Indian 
Army And Royal Indian Navy on the other.  In the Koval Indian Air Force, 
ĥe pensionp are calculated on the bp.sis of the lowest rat̂ c«f substantive pay 
drawn during the last 3 years of quahfying service, whereas in the Royal Indiijn 
Navy and the Indian Army it is calculated at a flat rate on the basis of raiJc 
held. '

(c) The mottef is under consideration.  A Committee Consisting of repre- 
•entatives of the three Services, are engaged on this work now.
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STATEMENT

Number of personnel in tach of the three. Services who were
Tuberculosis

invalUled on ac

1947 1048,

Royal Indian Navy 55 20

Indian Army 1,494 597

Royal Indian Air Eorce 85 17

Total 1,634 634

Shrl H. V. Kamath: Is it it fact that admission to the Air Force is restrictefl 
to matriculates only while there is no restriction or stipulation as regards entry 
to the Army or Navy? j

The Hooourai>le Sardar Baldev Singh: How does it arise  out  of  this 

be prepared to answer the question put by my  honourable 
mend if he gives notice of a fresh question, but it does not arise’ here.

5*  Kamath: As the pension levels are different, I want to know 
ŵettler the admissions also are on a different level.

1&. Spê  ̂He is referring to disability pensions and there seems to be 
no relation between physical disability and educutional qualification.

Shri H. V. Kamath: My point was that the Air Force disability pensioa 
WM on a lower level than the pension obtaining in other Services.  I want to.



know why it is that though admission to Air I'orce is restricted to a higher 
cat<5gory, the Army ̂alld Navy have higher disability pensions?

Mr Speaker: I understand the  distinction which the honourable member
is  m-iking, but the quesnon refers to physical disabilities  and not educational .
•quaJiiications.  Has honourable member any other question of information to 

put ?

S-hri H« V. Kamath: Yes, Sir,  How long will the Committee  referred to
in part (c) of the answer, take to  decide this question?

The Honourable Sardar Baldev Singh: I understand the Committee  'has 
Already heid two meetings and are reported to have reached certain tentative 
couclusions, but the final report has not yet been submitted.

Hr. Frank Anthony: Arising out of (c), is it Goverimient's main intention 
that the disability pensions of Army persomiel should be raised to the standards 
of pensions given to Air Force personnel ? •

The Hoaottrable Sardar Baldev Singh: This question is also being examined 
by this Committee.

Mr. Frank Anthony: Is it a fact that the present disability pensions and 
other allowances allowed to Aimy p(̂rsomiel are regarded by them as being very 
low?

The Honourable Sardar Baldev Singh: 1 have already stated in reply to 
part (c) of the Question that there is a difference between the pension allowed 
‘.to the Air Force, the Navy and the Army, and this qnestiou is also  being 
•examined by this Committee.

Establishment of a Technological College in Assam

♦909. Srijut Kuladhar Chaliha:  (a) Will the  Honourable  Minister  of 
Education be pleased to state whether Government have received any scheme 
for the establishment of a Technological College in Assam from the Engineering 
Experts who sat in Conference- at Jorhat, Assam in October, 1948?

(b) Tf so, whatsis the sum involved in the scheme?

(c) Do the Government of India propose to grant any amount in the year
1949-50 for the implementation of the scheme? .

The Qpnourable Shri Satyanarayan Sinha (Minister of State); (a) No.

(b) Doêi not arise. ‘

(c) The Government of Lulia will give due coitsideration to the scheme if 
and when ib is received from the Government of Assam.

Srijut Kuladhar Chaliha: Has it not yet l)een received, Sir?

The Honourable Shri Satyanarayan Sinha: No, Sir.

tbslin  alances released in 1948.

♦910. Shri K* Hanumanthaiya: (a) Will the Honourable Minister of Finance 
be pleased to state how much sterling has been released during the year 1948 
by the United Kingdom. Government out of the sterling balances due from 

ĥem to India? •

(b) ôa' much of the sterling released has beejt utilised by India

(c) What ETOods have been purchased by means of the said sterling and 

in what quantity?

.(̂) Ts î a fact that hv\ litilization of sterling released was  not  possible 
because of the non-availability of capital c:oods that India needed?

Tho Honourable Dr. John Matthai: (a) and (b). I would invite the atten
tion of the honourable member to paragraphs 7 and 8 of my Budget Speech.
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(c) -It is net possible to relate Bpeeific purchases of goods with the fall in 
ihe Stei-iing Balances.  If the hono\U'abIe member desires!-to know what goods 
Indi I lias imported during ]948.  I would refer **liim to the Accounts relating 
to the Sea Borne Trade aîd Navigation of India which are published monthly 
and copies of which will be found in the Library of thê House.

(d) The availabilities of capital goods are riot yet what we would desire but 
ard improving and it would not be ccarect to say that we are finding any 
diffieuUy in utilising our Sterling Balances. *

bnaincj of Banaeas Hindu University and Ai-toarh 
Muslim University

*911. Shrimati Daksliayani Velayudhan: Will the HcfRourable ^Minister of 
Education be pleased to stat̂j whether t’.ic;re is a proposal to change the names- 
of the Banaras Hindu UniÂsity and the Aligarh Muslim University*?

STARllED̂til̂ STidiJfe AND Air&WEft̂ '  i#

lÂsity

The Honourable Shri Satyanarayan Sinha (Minister of State): Ye?, Sir.

inancial assistance to  cheduled  anks of 

alcutta

i*912, Lala Baj Kanwar:  Will the Honourable Minister of Finance  bê
pleased to state;

(a) whether four scheduled banks of Calcutta had recently to suspend or 
curtail payments owing to financial difficulties;

(b) if so, whether any financial assistance w'as given to those Banks by the* 
Eeser̂e Bank of India to enable tliem to tide over their difficulties; and

(cj if not, why not ?

Tlie Honourabjp Dr. Jolm Matthai: (aj Yes.

(b). and (c). One of those banks which approached the Beserve Bank  for 
finatici.ii assistance was granted a limit, but the bank could not produce eligible 
security even with a liberal ii)terpretatio*n of eligibiliiy to the full extent of the 

limit sanctioned. ' The other banks either did not approach the Reserve Bank 
of India or could not produce suitable security to cover the amount required.

o u n t r ie s w h e r e   stat : u t y o r e a t h  u t y is l e v ie d

1*913. Lala Râ* Kanwar: Will the  Honourable Minister of Finance,  be 

pleased to state: - •
(a) in which countries of the world, so far as Government are aware, estate 

duty on succession or death duty is levied; and

(b) in case'information is available, what is the estimated annual revenue 
from such source in some of the principal countries of the world which levy 

such duty.?
ThB Honourable Dr. John Matthai: (a) Government have no precise inform- . 

ation but they are aware that estat-e duty is levied in U.K., U.S.A., Canadâ 

Austraiiv and Ceylon.

(bV The finnual revenue from this source in U.S.A. and U.K. was as underi 

U.8.A.̂  I

194r>~Eetat8 lax $620,000,697.

1947—Estate Tux $708/703,811.

UK,—
1947-48—Death .Duties £172,000.000.

1948-19—(to  Nov. 20) £111,900,000. ________________________________

t Answer to this question laid on tbe table, the questioner hmng



%AhASJSs AKD Allowances to Raj P&amukhs anb Uf-Baj Fbamuxhs

1*914.  Ba| SftQWar: JiVill the Honourable Minister of States be pleaaed
io Btate ^

(a) the salary and allowances at present paid to and other privileges and 
aineiiities enjoyed by the Raj Pramukhs and Up-Raj Pramukhs of the various 
Unions ot States;

(b) whether tĥ above amounts are pubject to income-tax or not; and

(c) whether such amounts have been fixed on any uniform prmciple?

The Honourable Sardar Vallahhbhai Patel: (a) A statement show'ing  the
anovvnncrs sanctioned to the Rajpramukhs and Uprajpramukhs is laid on the 
iable of the House.'' '

(b) "iho convenants do not contain any provision in respect of income-tax.

(c) The nniounts have been fixed after takingJbito consideration the circum
stances oI each case.
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STATEMENT

Salary and allowanct̂a san-..  Salary and allowances sano-
S. No.  Name of Union  tionod to the Rajpramukhs  tioned to the  Uprajpramukhfl

1  Sii r̂ hira  •  .  A  consolidated  allowance Nil.
of Rs.  6-16  Lakhs  per 
annum.

2  Mtttsya  .  .  .A  oo isDldfttod  allowa'ico of Nil.
' Rî. 70.000/- por annum.

3  Vindbya Pradesh  .  A  con-̂oluiat'̂d allow.inc*i» of  A oon̂l datod allowance of
Rs. 122.000/-por annum.  ,Rs. 20,000/-  pfir  annum.

4  Rajasthan  .  .  A  oon̂ D̂l'datod .illowaaco of  A  cori'̂ol dat-od allowance of
Rs.  laklis por annum.  Rs. 25,000/  por annhm.

f»  Madhya Bharat  . A cotisol'datod  allowance of  A  con-̂ol datod allowance of
. Rs. 2J lakhs por amiuin.  Rs. 2̂ laklis per annum.

6  Pafala and Eafd Pun-  Under consideration.
jab  States  Union-

i\"e "ear evelo ent Plans for j er-Merwaea 

♦915. Fandit Mukut Bihari Lai Bhargava: (a) Will the Honourable Minis
ter of Rf.aith be pleased to rtate what amounts on recurring and non-recurring 
-expenaiturt wer.e provided In tlie budĵet for the year 1948-49 in connection 
with the various five-year development plans for the  Province  of  Ajmer- 
Merwarn viz*:  :

(i) (;oT\Rlruction of a hospital of 200 beds at Ajmer;

(ii) Fstublishment of a Tuberculosis Clinic in the Victoria Hospital, Ajmer;

(iii) Establishment of a secondary health ccntre at Beawar:

(iv) E?<tablishment of five Primary Health Units;

(v) Improvemejit of existing dispensaries in Ajmer-Merwara; and

(vi) Headquarters Health Organisation, Ajmer-Merwara? *

W'hs'r nmo.unt wns nehinlly spent during the year and what provision if?
■beinj; ni.uie in the year 1949-50?

(c) Yvbaf p’-ooreRR hns been made towards the implementation of these 
\u the year 1948-49 and how far are they likely to proceed in the  year

1949 50?

+ Answer to this question laid on the table, the qtiestioner being absent.



(d) Was any provision made in the budget for the year 1948-49 for !norea»-
ing the medical staff in and for supplying up to date medical instruments and 
appliances and medicines to the dispensaries in the rural areas  of  Ajmer- 
Mer̂ara ond the Government Hospital at Beawar?

(e) If 80, how much and was any amount actually spent during the year in
this cunut̂ction? ,

The Honourable Eajkumari Amrit Eanr: (a) to (c). Attention is invited to 
the reply given to Starred Question No. 564 asked by the honourable member 
oa the 2‘Jnd February, 1949,  A sum of Rs. 2,67,7t.X) has been spent during 
the curfcut financial year as follows:  . ‘  '

Ho'ipitftl equipment consisting of 250 beds (200 beds for Ajmer and 50 beds 
for Beawjir) has been purchased from the Americar surplus stores at a cost of 
Rs. 2,50,200.  The scheme for improvement of existing dispensaries has been 
partly given effect to by taking over the rural dispensaries at Pushkar, Todgarh, 
Masuda, Sawar, Ramsar.and Pisangan and providing extra staff at the latter 
place, at a cost of Rs. 11,500.

(d)  and (e). No progress could be made in respect of medical stnfP except 
to the txtent indicated in reply to parts (a), (b) nnd (c). As regards medical 
ston s, the rural dispensaries nnd the Beawar Hospital have been provided with 
medical stores worth Rs. 10,200 and Rs.«i6,000 respectively in the current year 
as agiiirst stores worth Rs. 8,300 and Rs. 10,00<3 supplied to them  in  the 
previous year.  The equipment required for the various hospitals and dispen
saries will be provided from the American surplus stores already purchased.

cale of iet foe Prisoners in entral ails of j er and  elhi

*9j6. Pandit Mukut Bihari I*al Bhargava: (a) Will the Honourable Minister 
. of Home Affairs be pleased to state what was the ordinary scale of diet for 
a prisoner in the Central Jaiî of Ajmer and Delhi in the year 1938-39  and 
what'is the present scale of diet there? ^

(b)  Dr Government Intend to revise tlie present; scale to bring it up to the 
pre-war level; and, if not, why net? ^

The Honourable Sardar Vallabhbhai Patel; (a) The ordinary scale of diet 
for a pri>nner in the Central Jail, Ajmer and the District Jaii, Delhi in the 
year 1938-39 is pivcn hi the statement laid on the table of the House.  The 
preserAt sr*ale of diet in both the jails isAe same as in the year 1938-39.

(b) Does not arise.

- STATEMENT

The scale of diet 4nforce in Ajmer Central Jail,  Ajmer from  1st February  1949,

itAAUD qxmmnss akd I M

, No. I
For Labouring convicts.

Loaves of 8 Oz. eaob

-  No. 2
For  aon-lubouring  conviote 

undertrails.
Loaves

Bread  . .  2  Chhataka. 1* Chhataks.
Butter  . .  1 99
Meat  . .  A

**
4 *»

Bi«e .  . .  3
PDal  .

:
•• ' »♦

T«a  .  . i
Milk .  . .  « H
Sugar  . .  1 P$ 1 »»
Potat*»p«  . . 4
Vegetables .  4. 4 „

Balt .  . .  2/5 2/5 •1  '
Onions  . .  i i
Spices  . •  i i
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The isctilo of fual î'j day ia two mers of firewood per prisoner.

The snale of dietary for the Indian PrLsonere classified as “ A ” and 
The “Superior” class undertriale are gW&ri belo-v̂ :—

Scjlo No. 1,
Whêit flour  . . 10 Ch.
Gheo  . . .  2 Ch.
For Vegetarians.

Milk  .  .  .
Sugar  .  .  .
For Non vtgelar%an<̂.
Meat  . . .  . .  .  4Ch
Milk  •  .  . •  i Ŝ r
Sugar with, in all cases 
Rice, Stiji or Dalia .
Dal .  .
Vc»getablos  .  .
Salt  .  .  .
Chillie  .  .  ■
Spices  .  .  .

Tea  .  •  .  ;  ,
Amchur or ta:nBrind-pulp

The scale of fuel is H  of firewood per prisoner.

The Bcnles of diet for Indian convicts not classified as  “ A ” 
and for the “ ordinary' class ” of undertrials giall be as follows:—

For all labouring convicts in class “C”

1 Seer 
1 Ch.

Ôh.
1

i*
2/5
1/10
1/5
1/12
1/6

‘ B ” ola<3s prisonerg and

Se.ilo No. II.
8 Ch. 
li Ch.

iSeer.
4 Gh.

3 Ch. 
i Seer. 
iCh.

B”  class of  prisoners

Scale No.  I 
Scale No. H

with, in.̂11 claaaes,

Jfomtny gram 2 chhataks

(h) Soaked boiled pTAn̂ i chhatnk« w 
Salt  .
Chilliec 

(c) Sweet Dalia 
Wheat  .
Gut  •.

For  all non-labouring convicts in class “C” and 
undertrirtls classified as “ ordinary.”

Grain ration. 
12 Ch.
10 Ch.

th oil 1/50 Chhs. 
1/25 Chhs. 
1/100 Chhs.

1 Ch.
 ̂Ch

i Ch. 
.̂ Ch.

Twice a week.

Do.

Oncc a week.. {(I) Soaked boiled
Gram  .
G'ttr .

with, in nil cases,
D.il  •
Vegetable 
Sweet Qil
S''lt •  ■  '  ‘  '
Spices li'c. turmeric,  coriander and ojiilli in the proportion 

of 1:2:2) ,

The sortie of fuel for Ivoth scalos shall be G chhat ik« of firewood per day per prisoner.

U Ch.
4 Ch. 
4/25 Ch. 
2'5 Ch. 
1/10 Ch.

Scale of diet of “ A  and “ B ” elaas prisoners accustomed to Eastern mode of hvin»:—

*  Flour  .
Dal .

Ghee  .
Potatoes  .
Sqlt .  .

Condiments  .
Sufjar  .  .
Tea  .  -
ŷ etables  .

Milk  !  .
Firewood  .
Tor mo%t e*t«r« : -The above diet will be isroed  that on five d«ys of the wMk i

Ohs. of me It or 4 Chs. of tish or 4 eggs in lieu of C Chs. of imlk. ,

Tho s ime scale of diet also apply to non-1'ibouring prisoners subject to the following chtoge&

E i i : i ■

10 Chs.
IJChs. 
iX Chs.
2 Chs.
JCh.
iCh.
1 Ch.
1/8 Ch.
4 Chs.
6 Chs or Dhai 4 Chs.
2 Chs.  for tea.
2 Seers.
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Pandit Kukat Bihari Lai Bhargava: Was it reduced in the interim period? 

The HonounOile Sardar ValiabhlAai Patel; No.

Prison efor s n elhi and jer<Merwaba

«917. Pandit Mukut Bihari Lai Biiaigayaj (a) Will the Honourable Miuitiw 
of HoDie Affairs be pleased to state what has been done so far by the Govern
ment of India in intî ucing reforms on modem lines in the jails situated within 
the Chief Commissioners’ Provinces of Delhi and Ajmer-Merwara?

(b) Has the attention of the Government of India been drawn to the recent 
reforms introduced by the Government of Bombay in the jails of the Bombay 
Presidency in accordance with the report submitted by the Prison Reform 
Committee

(c) if so, do they intend to introduce reforms on similar lines in the jAitt 
situat-ed in the Provinces of Delhi and Ajmer-Merwara; and, if so,  in  what; 
stages; and, it not, why not?

The Hcmoiirable Sardai Vallabhbhai Patel:  In Delhi, the District Jail,
though under the control of the Chief Commissioiner, is administered as  an 
integral part of the East Punjab Jail System by the Inspector General 
Prisons, East Punjab and whatever reforms are introduced in the East Punjab 
Jails are also introducid in Delhi.  The Government of the East Punjab have 
appointed a Jail Reforms Committee and it is understood that the Report of 
the Cruiimittee will be submitted to the Provincial Government shortly.  Tho 
Government of India propose to await the report of the Committee and then to 
consider which of its recommendations should be accepted in Delhi.  In Ajmer- 
Merwara also a Committee has recently been appointed to examine the question 
of Jail reforms.

(b) Yes.

(c) The question will be considered after the reports of the Committees 
referred to above are received.

Shri Deshbandhu Gupta: Has the status of Delhi District Jail been raised 
to that of a Central Jail recently?

The Honourable Sardar Vallabhbhai Pairt: It has quite a good status at 

present.  It has a very good status.

Shri Deshbandhu Gupta: Is the Honourable Minister aware of the fact that 
the population in Delhi Jail is much more tliian what accommodation is provided 
for?

The Honourable Sardar Vallabhbhai Patel: Is it the jail population or ornt 

fjide population?

Shri Deshbandhu Gnpta: Jail population.

The Htammble Saidar V*ltaWUih*i Pirtrt: Yes, the  jaU  pcfpulation  is
increasing and we have to take the assistance of adjomiî provmces to neip
us to make accommodation a'̂’ailable for the additional prisoners.

Shri Deshbandhu Gupta: Is there any proposal to remove the jail from its- 

present site and build a new jail for Delhi?

The Honourable Sardar Vallatahbhai Patel: Well, there are proposals  to

veniove the Delhi capital also.  That does not mean . • •

Shri DêbancQiu Gupta: Is the Honourable Minister aware of the fact that 
'̂oine proposals were made recently that Delhi must have another jail situated 

in soine ether .plswje’

The Honourable Sardar Vaiiabhbhai Patel: According to the Health Depart- 

ruert the prrpent jail site> is a healthy one.
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Shrimati G. Dmgabai: May I know whether it is a fact that juvenile offen
ders are also there in this jail?

The Honourable Sardar VaUabhbhai Patel: I would like to have notice of 
that.  But there is a separate arrangement for them.

H.  V. Kamatli: Does the Honourable Minist-er propose to revise  the 
classifiv.ation of prisoners?

The Hocourable S<ard̂ VtillabhlAai'Patel: No necessity has arisen for the 
change of the present claesification.

Shri H. V. Kamath: Js there any proposal to create a political prisoner's 
category? ‘

The Honourable Sardar Vallabhbhai Patel: There is no class of political 
prisoners at all.

Shri H. V. Kamath:  Did not . . .

Mr. Speaker: Order, order.

The Honourable Sardar Vallabhbhai Patel: Witli the fi*eedom of India there 
is no political prisoner left.

Shri H, V. Kamath: B̂t in 1937 or 1938 when the Congress .. .

Mr. Speaker: Order, order.  He is trying to argue.

Shri H. V. Kamath: Did they or did they not?

Hr. Speaker:  No arguments are permitted.  He may ask for information; 
he has already asked.

Seth Govind Das: The Honourable Minister said that there is a proposal to 
remove even the capital from Delhi.  May I know  which  place  is  under 
consideration?

The Honourable Sardar Vallabhbhai Patel: Jubbulpo«re I

Pandit Mukut Bihari Lai Bhargava: When was the  Reforms  Committee 
appointed and what is its constitution?

The Honourable Sardar Vallabhbhai Patel: I cannot give t;he  answer at 
present, but if the honourable member want-s the information, he i»ust put a 
question.

Shrimati G. Durgabai: Will the Honom'able Minister furnish me information, 
if possible, whether it is a fact that the juvenile oiffenders when they are taktn 
to the court, they are hand-cuffed?

The Honourable Sardar Vallabhbhai Patel: It is not eaay for me to answer 
that question off hand, but if there is any such thing I will issue instructions 
to prevent that., •

Lodging of Prisoners in Iron Cubicles m the Central Jail, Â mer ̂

*918. Pandit Mukut Bihari Lai Bhvgava: (a) WiU.the Hop̂ urab̂ M̂ister 
of Home Affairs be pleased to state whether the Governijient of India are aware 
that in the Central Jail, Ajmer, there still exist iron cubicles  wherein the 
prisoJiers are lodged throughouir the night, and that this is very insanitary, 
unhygienic and injurious to the health of the prisoners?

(b) Do Government intend to stop the practice of lodging prisoner in iron 
cubicles; and, if not, why not?

(c) Is there a whole-time Superintenddnfc of Jails in the  Provincea  of
Delhi and Ajmer-Merwara; and, if not, do Government propose to consider 
the advisability of appointing a whole-time Superintendent of Jails in .these 
areas? «
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The HonouraWe Sardar VaUabhbhai Patel: (a) There are iron cubicles in 
the Oeiitral Jail, Ajmer but only habitual prisoners with several previous con
victions are lodged therein.  The cubicles are, however, not considered insani
tary, unhygienic or injurious ta the health of the prisoners.

(b) Tliere is no alternative arrangement for segregation of habitual prisoners 
from other prisoners during nights.  The question of making alternative arrange
ment is being taken up.

(c) There is a whole-time Superintendent of Jail in Delhi but not in Ajmer- 
Merwara.  The question of appointing one in Ajmer is also under consideration.

^ri H. V. Kamath: Have the old jail manuals which obtained during the 
British regime been revised with regard to the particulars mentioned in  this 
•question or are they still in force? .

The Honourable Sardar Vallal̂bhai Patel: The jail manual is revised from 
time to time. .

Shri H. V. Kamath: When was the last revision made?

The Honourable Sardar VaUabhbhai Patel: Not recently.

Shri H. V. Kamath: But how many years ago?

The Honourable Sardar VaUabhbhai Patel: During the time the honourable
member was in service.

' Me mber s of Special  Recr uit ment Boar d f or I. A. S. atŝd I.P.S.  •

9̂19. Shiimiatl Dakshayani Velayudhan: (a) WilJ the Honourable Minister 
of Home Affairs be pleased to state who are the members of the  Special 
Beeruiting Board for the I.A.S. and the I.P.S. ?

(b) How many candidates were interviewed and how many were selected?

The Honourable Sardar VaUabhbhai Patel: (a) Shri B. N. Banerjee, I.C.S., 
Chairman.
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Shri A. P. Jain, Member, Constituent Assembly of India. 
Shri ,W. B, Puranik, Member, Federal  Public  Service 

Oommission.
Shri S. G. Grubb, Additional  Member,  Federal  Public 

Service Commission.

Members.

(b)  Beference is invited to the reply given to question No. 446 on the 17th 
February, 1949.

Seth Oovind Das: Have all the candidates required for the Services been 

recruited or are there still more to be recruited?

The Honourable Sardar VaUabhbhai Patel: Becruitment is still going on. 

Shri M. Tirumala Eao: Do the Government propose to have, from the non
official leaders in India, a president for the Public Services Commission, instead 
of having an official as President? ,

Honourably Sardar VaUabhbhai Patel: There is no such proposal under

cotisiderHlioi. at present.  But if that is tbe desire of the House, it will be
considered. •

Shrimati G. Durgabai: With reference to the answer to part (b), may I 
know whether there are any v/omen among those who have been interviewed
and selected?

th
The Honourable Sardar VaUabhbhai Patel: I am not in a po'̂ition to answer 
e Cjuoh-iion.  I will have cnoTiiriej; iTiade. '



or s of Mechanical n ineerin  ervice in r y

*920. ShPi Mftfaavir ̂agi: (a) Will the Honom-able Minister of Defence be 
pleased to state whether Goveinment have a Corps of Mechanical Engineering 
Services in the Army? '

(b) What is the strength of this Corps—:how many officers and how jnany
other ranks and men? * ‘

(c) What are the minimum technical qualifications prescribed for officers 
of this Corps ?

(d) Is it a fact that this Corps is mostly officered by non-technical persons?

The Honourable Sardar Baldev Sin̂: (a)  Yes, we have a corps called the 
corps of Indian Electrical and Mechanical Engineei*s.

(b) It M̂ould not be in. the public interest to disclose the present strength 
of this corps.

(c) Candidates must have passed  Sections A and B of the Associate 
Membership Examination of the Jjastitute of Engineers (India) or equivalent 
examination and in addition have at least one year's practical experience -with 
a  reputable engineering firm, or possess a technical diploma and at least three 
years practical engineering experience in a  responsible post in a mechanical 
electrical or automobile firm.

(d) No. Amongst the existing officers there are some who do not possess the 
pipescTibed academic qualifications but who have had considerable practical 
experience.

Shri MahaYir Tyagi: As regards the qualifications prescribed in (c),  are 
they essential for officers as well, or only for those who are doing mechanical 
work ?

The Honourable Sardar Baldev Sin̂: They are essential for all those who 
are employed in the Service.

Shri Hahavir *̂agi: Are people in the lower rung raised to higher posts 
of officers or they are, as a rule had from the regular cadre of the army?

The H(moarable Sardar Baldev Singh: It is not possible for me to give a 
reply just now.  But my information is that some are promoted from the ranks.

nforcb enr of aws oncebnin  ood dulteration

♦921. Shri B. P. Jhunjhunwala: (a) Will the  Honourable  Minister  of 
Health be pleased to refer to the answer to Starred Question No. 69,  âked 
on the 10th August, 1948 and state whether ê Government of India keep 
tbemselveg informed as to how far the Provincial Governmentŝ have been 
successful in enforcing the existing laws concermng food adulteration?

'(b) How far have the existing laws concerning Food Adulteration  been 
enforced in the Province of Delhi and with what result?

The Honourable Bajkumari Amrit Kanr: (a) The Proviacial Governments 
administer their Food Adulterati(Mi Laws to the best extent possible with the 
staff available.  Information regarding the enfrocement of the Provincial Food 
Adulteration Acts is available in the administration  reports of  Provincial 
Public Health Departments copies of which are sent to the Government of 

India for information.
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(b) The Punjab Pure Food Act 39*29 which has been m force in the urban 
area of Delhi Province, since 1932 was extended to the rural area of Delhi in 
1948 and two Health Officeirs and eight sanitary inspectors have been vested 
with tht powers of Food Inspectors.  The Local Bodies have been asked by 
the Chief Commissioner to reinforce their Food Inspection staff and to aiTange 
for more frequent raids for seizing unwholesome food and for obtaining samplei 
of foodstuffs for examination.

Shri Deshbandhu Gupta: May I know ho.w many were prosecuted in Delhi 
during the last six months?

The Honourable Rajkumari Amrit Kaui; I would like to have notice of the 
question.  I believe I gave figures sometime ago \n reply to a similar question.

Shri Deshbandhu Q-upta: May I ask whether it is a fact that some manure
imported from foreign countries called super-phosphates is adulterated with 
Fugar and openly scJd in the streets of Delhi ?

The Honourable Rajkumari Amrit Kaur: I would like to have notice of 
the question.  I will make enquiries.

Prof. N. G. Ranga: May I knew whether there is any machinery to study 
how adulteration is effected in the various provinces ?

The Honourable Rajkumari Amrit Kaur: The Central Government  have 
no special officer detailed fo.r this.  We ask the Provincial Governments for 
information.

Shri B. P. Jhunjhunwala: May 1 knoŵ whether there is anything  being 
done in this direction in Ajmer-Merwara?

The Honourable Rajkumari Amrit Kaur: Ajmer-Merwara comes under the 
same Act as Delhi.

Shri B. P. Jhunjhunwala: In view of the fact that this affects the health 
of the people, w’ill the Central Government consider the necessity of having 
a supervisory staff...........

Mr. Speaker: Order, order.

ifunds w hare-holdbbs  terlin   ollab o anies in ndia

*̂922. Shri B. P. Jhunjhnnwala: \Yill the Honourable Minister of Finance 
be pleased to refer to the reply given by the Honourable Minister on the 
discuBsion of the Finance Bill in the Budget Session of 1948, and state whether 
Government have made enquiries and collected the figures of the amount  of 
refund given to the share-holderg  (whose  income  has  been  less  than 
taxablii income) of the Sterling and Dollar Companies having their Head Office 
in India?

The Honouiable Dr. John ICatthai: Yes; the amount of refunds  was 
between Bs. 20 lakhs and 22 lakhs a year.  Occasion for such refimds will not 
arise after the amendment* made in the Indian Income-tax Act in 1948.

Shri B. P. Jhunjhunwala: In view of the fact that the  Honourable the 
Finance Minister said that this amount was a very huge amount and that it 
was because of this that he introduced the amendment, have the Government 
taken into consideration that this amount being a very small arfiount—̂being 
only corporation tax of one anna—i« not sufficient compensation at all?
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Slie Honourable Dr. John Matthai: I do not quite know what the honour-
.iDember’s point is.  I think the honourable member took a large part 

fn the -discussion of this question in 1948 and I read the debate very carefully, 
□̂le real pi’oblem involved is that under the original arrangements,  share- 
iiolders abroad could claim refund if their income is below the taxable limits. 
?!bese are the refund figures.  As against that, we are entitled to claim super
fax "froim share-holders who have to pay super-tax on account of their income. 
As sl- practical measure we Lave found it impossible to collect the tax due 
vithout undue delay and on the other hand we have to pay these refunds.

in order to avoî all these difficulties, what we now do is to charge an 
additional rate of one anna on companies which have dividends from abroad. 
JM tihe honourable member knows it, this year I am going to propose a further 
tex on private incomes of share-holders from abroad.  It goes out  of the 

l̂ltogether.  There is neither refund nor collection of super-tax.

Shri B. P. Jkunjhunwala: My point is that, while...........

3Ir. Speaker: Order, order.  I am afraid we are entering into arguments.

Terms  Conditions of Seeviob of Nepalese Contingent in India

♦923, Shri Ari Bahadur Gurung:  (a) Will the Honourable  Minister  of 
Itefence  pleased to refer to the answer to my Starred Question  No.  8̂ , 
asked on the 3rd September, 1946 regarding the conditions of service .of the 
Kepalese Contingent and state whether the terms and condition̂ under which 
tile services, of the Nepaless €k>ntingent were loaned to India during the last 

ŜTar have been published, and if so, when?

(1>) If the answer to part (a) above be in the negative, what are tĥ present 
feniis and (?oi}ditions and how long will the Nepalese Contingent stay in India? 

Honourable Sardar Baldev Singh: (a) No.

(1)) "i'hc terms form part of an agreement between Nepal and India. ' It 
'Would not be proper to make public the contents of the agreement without the 

consent of the Government of Nepal.

The Nepalese Contingent is due to return to Nepal shortly.

Shri Ari Bahadur Ourung: Is the Commander-in-Chief in India in supreme 

command of the Nepalese contingent as well?

The laonourable Sardar Baldev Singh: The  question  of ̂ the  Indian
«Tommander-in-Chief being the supreme Commander of this contingent does nô 
nvt.  These forces are under the Indian Commâder-in-Chief.

Tratning Of Volunteers FOB Air FORcas

♦024. Shri Ari Bahadur Gurung:  (a) Will the Honourable Minister  of
Jiefence be pleased to state whether young men are  volimteering in appreciable

inmibers to join the Air Force?

mat is their scale of pay while theĵ are under training?

The Honourable Sardar Baldev Sin̂: (a) Yes.

(b) While under training, cadets receive a monthly- allowance of Bs. 75,> 

is addiliou to free board and lodging.

.\ T?T M  T G M T T eP   TT G TP  
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9̂25. Shri Ari Bahadur Gurung: Will the Honourable Minister of Inform-
Broadcasting be pleased to state:

(s'? vv-l;v r.o provision for Broadcasting in Nepali has been made; and
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(b) whether the Government of Nepal  has  ever approached the Govorn-
ment of India to assist them in setting up  a Broadoasjiing  Station in Nepal?

The Honourable Shri E. E. Diwakar: (a) A programme in  Qorkhali  is 
broadcast daily from Delhi,

(b) No.

Shri Ari Bahadur G-uiung: Is the HoDourable Minister aware  that  the 
language spoken in Nepali is not understood by the Nepali people.  I being  a 
Nepali can hardly imderstand it?

^e Honomable Shri E. E. Diwakar: The language is called Gorkhali, but 
it is really Nepali language.  But if it is not understood or is not very under
standable, and if suggestions are made to make it widely understood, due care 
will be taken to see that it i:̂ understood.

Shri Ari Bahadur Gurung: May I know  the  nationality  of the person who
broadcasts the Nepali language?

The Honourable Shri E. E. Diwakar: I want notice,

iWlTHHOLDiNO OP COMMUTED PORTION OF PENSIONS.

♦926. Shrimati O. Durgabai: (a) Will the Honourable Minister of Finance
be pleased to state whether it is a fact that Government have been withholding 
the j)ayinent of the commuted portion of the pension of those who retired on 
pensioi' and have commuted a portion of their pension even after adjusting 
their dues ? ^

(b)  Whai are the reasons for -withholding any portion of the commuted 
amounts, if any?

The Honourable Dr. John Matthai: (a) and (b). No payment which is due 
to a pensioner is withheld.  When a Government servant commutes a part of 
his pension into a lump sum he automatically foregoes any claim on the 
cojamuted part of his pension for life and such a commutation once made has 
to be final.

Shrimati O. Durgabai; May I know, whether any undertaking was demanded 
before those pensioners were allowed to commute a portion of their pensions?

The Honourable Dr. John Matthai: I do not know what kind of undertaking ̂ 
the honourable member has in view.

Shrimati O. Durgabai: Any kind of undertaking?

Mr. Speaker: What is the nature of the undertaking?  The question is too 
vague.

Shrimati G. Durgabai: They should commute their portion even after the 
adjustTaont of their interest is made, that is, their portions would be allowed 
to be withheld.

The Honourable Dr. John Matthai: It is a inatter;̂f contraict between the 
Government and the pensioner and no such undertaking comes into  ihe 
contracl.

Shri M. Tirumala Eao: Are Grovernment prepared to allow complete com- 
iTUifation of pensions without any further liability for pensions?

The Honourable Dr. John Matthai: I should like to verify.

Shrimati G. Durgabai: I\rrty I know what is the total number that went 
into commutation portion before the adjnstn-ent of interest is made.
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or ation of ajasthan nion

*927. Shri H. V. Kamath: Will the Honourable Minister of States  be 

pleased to state:

(a) the names of the compoaient states of the Rajasthan Union, and who 
the Eajpramukh is,

(b) whether the title of Maharaj Shiromani has been conferred on any of 

the rulers and if so, on whom; and

(c) whether Ajmer-Merwara has been merged in the Rajasthan Union?

The HonouraUe Sardar Vallabhbiiai Patel: (a) The Rajasthan Union has

not yet been formed; the negotiations are still proceeding.

(b) and (c). Do> not arise.

Sliri H. V. Kamatii: Has the Provincial Congress Committee of Ajmer- 
Merwara asked for the merger of Ajmer-Merwara in the future  Rajasthan 

Union?

The Honourable Sardar VallabhhSai Patel: It must have gone  to the 

Congress President if it had asked for it.

Shri  V. Kamath: Has it not been communicated to Government?

The Honourable Sardar Vallabhbihai Patel: No.

Shri H, V. Kamath: Noa’ the Prajamandal of Ajmer-Merwara?

The Honourable Sardar Vallabhbhai Patel: No, Sir.

Begum Aizaz Basul: May I know if the titles given or recognised by the 
British Government to these princes are being recognised  by  the  Indian 

Government ?

The Honourable Sardar Vallabhbhai Patel: It is not proposed to interfere 

with the titles which they enjoy at present.

Pandit Mukut Bihari Lai Bhargava: Is there any proposal for the inclusioJi 

of Ajmer-Merwara in the proposed Rajasthan Union?

The Honourable Sardar Vallabhbhai Patel: Government at present are not 

considering any such proposal.

Pandit Mukut Bihari Lai Bhargava: Is it a fact that several times  the 
wishes of the people of Ajmer-Merwara in this connection have been ^mmu- 
iiicated to the Honourable Minister that it is in favour  of  inclusion with 

Rajasthan Union.  '  '

The Honourable Sardar Vallabhbhai Patel: I have no knowledge.  It may 

be possible.

Shri Beshban̂u Gupta: Will the question of making Ajmer as the capital 
of Rajasthan Union be considered by the Prime Minister.

The Honourable Sardar Vallabhbhai Patel: It may be suitable for being the 
oapital of India, but it may not be suitable for Rajasthan Union.

bttlt ducation •

*928. Shri Basanta Kumar l>a§: Will the Honourable Minister of Education 
be pleased to state:

(a) the names of provinces that have introduced adult education Tvnth their 

niornber of institutions and students separately;

(b) whether a central scheme of adult education is being worked out for 
all the provinces or whether the provinces have their own schemes; and

(c) what grants have so far been given to different provinces for adult
education? ,  .



The Honourable Shri Satyanarayan Sinha (Miniskr of Stgte): (a) Adult 
(Social) Education has been intioduced in the provinces of Bombay, C.P. and 
Birar, Madras and Delhi.  In B̂ombay province there are 80 Adult Education 
Centres.  About 1,000 adults are attending each Centre.  In C.P. and Berar 
451 camps of Social Education were opened in 1948, where 41,274 men and 
20,924 women got their adult education certificates.  Delhi Municipality has 
opene l bO Centres and about 800 persons have registered themselves at these 
centres.  In addition there are a number of casual students.

Information regarding the number of institutions and students in Madras is 
not available. '

(b) The Government of India have prepared a general scheme of Adult
(Social) Education based on the final report of Adult (Social) Education Coim- 
mittee of the Central Advisoî Board of Education.  The Provincial Govern
ments ate working out their own schemes on the lines set >forth in the central 
ŝcheine. •

(c) So far o.nly block grants for general development purposes and no grants 
for specific purposes such as adult (social) Education have been given by the 
Central Government to Provincial Governments.  The Government however 
realise the importance of Social Education and have therefore provided a sum 
of Rs. 90 lacs in the budget for 1949-50 for this specific purpose.  This was 
consid«ired at a Conference of Provincial Education Ministers held in New Delhi 
on 19th and 20th Fe-bruary, 1949, when a Scheme for execution for 1949-50 
was prepared.

Seth CJovind Das: In view of the fact that this Adult Education has been 
going on in several provinces, are the Government considering to appoint a 
Committee, so that the curriculum may be the same in every province ?

The Honourable Shri Satyanarayan Sinha: If that is the desire  of the 
Government, they might consider it.

Shri Basanta Kumar Das: Is education imparted free ?

The Honourable Shri Satyanarayan Sinha: I want notice, Sir. >

Shri 0. V. Alagesan: Is the giant given on a 50:50 basis or the full gi’ani 
made by the Central Government?

The Honourable Shri Satyanarayan Sinha: I want notice.

Shri V. 0. Eesava Bao: May I know, Sir, whether any grant is given tbi 
non-official bodies which are doing tihe adult education work?

The Honourable Shri Satyanarayan Sinha: I cannot give an answer off hand,, 
but I do not know whether the Government-.....̂..

Mr. Speaker: The Honourable Minister wants notice.

Shrimati O. Durgabai: May I kno.w whether there is any proposal under 
consideration to call for the reports of the non-official institutions which are 
already undertaking to conduct adult education and social education classes?'

The HonouraUe Shri Satyanarayan Sinha: I would like to have notice.

Shri Mahayir Tyagi: In view of the fact that Edueatoin is a  provincial 
su ject, how is it that the Government of India is spending directly on such 
mstitutions m the Provinces? r e  .7

 ̂  Satyan*i*yan Sinha: I have  not-  said  that  The 
amoun. wiJ be placed at the disposal of the Provincial Govenunents.

Fnn  ̂ May I know why aid is being given from the Central'
rl̂ ons.bk?   ̂transferred subject and the Central GoTernment  is entitrely
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Tbe HonouraUe Shii Satyanarayan Sinha: In cases where the Provincial 
GovernmentB want a subvention from the Centre, that would have to be done.

Shri Mahavir Tyagi: I want to know about the grant given specifically for 
the purpose of opening these institutions of adult education.

The Honourable Shri Satyanarayan Sinha: So far a block  grant has been 
placed at tiic disposal of the Provincial Government and it is for the  Pro-
"vincial Governments to work out their o\\ti schemes.

Mr. Speaker: The question hour is over.

(6) Written Answers 

ABSoaPTiON OF Pebsonnel fro  Pakistan o tin  ndia

*929. Shri Damoder Swamp Seth; Will the Honourable Minister of Home 
Afiairs be pleased to state:

(a) whether the India-opted personnel brought from offices now in Pakistan 
-are, an theii- being post<5d to the offices in the Dominion of India, entitlc?d to 
get their seniority fixed in the office of their  transfer vis-a-vis those  already 
'Employed there with due reference to their length of service, date of confirma
tion and their grade under the normal rules of seniority ; and

(b) whether the rules and orders issued by the l̂inistry of Home Affairs 
for the absorption of staff from Tndia-opted personnel from Pakistan are being 
'followed by all the ministries of the Government of India and their attached 
and suboidinate offices?

The Honourable Sardar Vallabhbhai Patel: (a) In so far as the personnel 
referred to are absorbed in their respective Departments and  Grades  their 
seniority is governed by the existing rules on the subject.  The principles which 
would govern seniority in other cases are under consideration.

(b) There is no reason to suppose that instructions issued by the  Home 
Ministry which are intended to be of general application are not being gener̂ y 
tollowed.

(5 of etiee ent of Ministbeial Govern ent ervants

♦930. Shri Damoder Swamp Seth: Will the Honourable Minister of Home 

:A£Eaivs be pleased to state;

(a) whether the age of retirement in case of all ministerial Government 
servants governed by Fundamental Rule 56 (b) has been fixed at 60 years, 
although Government still reserve the right to order compulsory retirement 
of an employee not considered fit £or retention at the.age of 55 years; and,

(b) whether Govarîent propose to lay down a suitable procedure, under 
which cases of all etaployees are reviewed sufficiently in advance  of th'eir 
Teaching the age of 55 years before they are finally allowed to continue beyond 

that age?

The Honourable Sardar Vallabhbhai Patel: (a) Under Fundamental Rule 
56, the age of compTilsory retirement of ministerial Government servants is 
55 yenrs Oir 60 years, Hccordine as they entered service on and after, or before, 

the- 1st April, *1938. .

(b) The ir.striictioii? rccontly issued, and a copy of which I lay on the table 
of vhc T 1 nve ndeqnatf' for this purpose.
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STATEMENT 

No.  26/6/48-Ests.

GOVERNMITNT  OF  TNDIA

MINISTRY OF HOME AFFAIRS 

New Delhi,  the t̂h Decembtr, 1M8.

OFFICE MEMORANDUM 

SxJBJECT '.—Retention of ministerial Government servants after attaining the age of 55 y«arj.

Consequent on the issue of this Minîtî’s OflSoe Memorandmn No. 26f̂lAQhl£ista., dated 
the 8th September,  1948,  on the  above  subject,  doubts have been  expressed  in  certain̂ 
quarters as to the correct position in regard to the age of retirement of ministerial Govern
ment servants governed by F. R 56(b) (i).  Tlie position is therefore clarified in the following 
paragraphs.

2. A ministerial Grovernment servant who is governed by F.  R.  56{b)(i)  is ordinarily 
entitled to be retained in service tiU the age of 60 provided he continues to be efficient) 
and physically fit for service.  He is not to be regarded as ‘superannuated’ until he reaches 
the age of 60, nor is his retention up to that age to be regarded as a case of “extension of 
service”.  If  it is  desired to retire such  a ministerial Government  ̂ rvant between  the 
ages of 65 and 60 years, the requirements of section 240(3) of the Government of India Act 
must be complied with, whatever the reasons for which it is desii-ed so to re  ̂liim.

3. It would not, however, be inconsistent with the above position to presciibe a periodical) 
review of the cases of all such officers between the agea of 55 and 60 to ensure that their 
efficiency has not deteriorated so as to render their further retention in service as contrarŷ 
to the public interest.  On the contrary, such a review is now more than ever neceMvrŷ 
and it is suggested should be conducted regiAirly, at annual intervals, action being taken 
without delay to retire officers, after follovnng the requisite procedure, where the reviev 
discloses thiâ to be necessary.

C. B. GULATI,

Under Stertiary  to the  Oovtmmtnt  of  Indiâ
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nion of ochin and Tkavancore tates

*931. Sbrimati Dakshayani Velayudhan: Will the Honourable Minister of 
States be pleased to state whether the representatives of Cochin and Travan- 
core approached Govenunent for the formation o<f a union of the two states- 
and if so, with whstt result?

The Honourable Sardar Vallal̂biiai Patel: No representative  of  these 
States lias approached Government for the integration of the two States.

rrests in connection with  kali onference

*932. Shri Deshbandhu Gupta:. WilL the  Honourable  Miniŝr of Home 
Affairs be pleased to state:

(a) the total number of persons arrested in oonneetion with the conference 
which some Akalis wanted to. hold in Delhi in spite of Government’s ban;

(b) whether it is a fact that some Akali leadiers had given an assurance that
no Akali conference would be held in D̂lhi;.  r  .

(c) whether it is fact that instructions were issued by Master Tara Singb 
and some other Akali leaders to Akali Jathas in different places in Unit̂ 
Provinces and East Punjab to reach Delhi;

(d) whether it is a faot that a number of Akalis found in the different parts
of East Punjab and the United Proivinces did reach  Delhi  on  the  19th 
February, 1949; ■ ■

 ̂ (e) whether it is a fact that an Akali Dal conference was held on the 20th 
February, 1949 in Gurdwara Rakabganj, Delhi which passed a resolution calling 
upon the Sikhs all over India to observe the 2nd of March, 1949 as a day of 
protest against the arrest of Master Tara Singh;  ’  •



(f) what action Government have taken agauist the organisers of the said

<jonference; and ,

(g) \\hether it is a fact that some people holding responsible offices in tiie 
East Punjab Government were actively helping the organisers of the Akah Dal 
Oonference and if so, what action Government have taken or propose to take 
■*gainst them?

Th« Honour&ttle S«rdAr ValUbhUiai Patel: (a) 46.

(b) to (e). Yes.
(i ) Suitable legal action is being taken against them.

(g) Government have no information.

Pay ent of ash CfiRTiriCATES transferebd fbo  bstebn Pakistan

’̂983.  Shri R. K. Sidhva: (a) Will the Honourable Minister of Finance be 
pleased to state whether payment of cash certificates transferred from West 
Pakistan to India after 31st March, 1948 has been withheld?

(b) If so. what are the reasons therefor?

(c) Was this question raised in the recent Delhi or Karachi Inter*Dominion
€onference? ^

(d) If not, how are the holders likely to receive payment of such certificates?

The Honourable Dr. Jolm Mattbai: (a) No, Sir.  Transfers of these certi
ficates were allowed upto the 30th June, 1948 and there is no question  of 
•stopping the payment of the certificates so transferred.

(bj The arrangement at the time of partition was that transfers of Gash 
Certificates will be allowed upto 31st March 1948 and this was extended by 
ihe Directors General, Posts and Telegraphs of tJie two Dominions upto the 
30th September 1948, but as no agreement could be reached with the Pakis
tan Government regarding the financial adjustments fcwr transfers after the 
31st March 1948, further transfers were stopped with effect from the  1st July, 
1948.
(c) Yes.
(d) Does not arise.

nfobob isnt of ouse ent ontrol ct in anton ents

*984. Shri Damoder Swamp Satli: (a) Wai the Honourable Minister of 
Defence be pleased to state the names of the Cantonment areas in the United 
Provhicew in which the House Rent Control Act is in force?

(b)  Do Government propose to enforce the Rent Controi Act in the Canton
ment areas where it is not in force ai present?

The HcmounOile Sardar Baldev Sinsh: (a) and (b). There is some doubt 
as to whether the United Provinces (Temporary) Control of Rent and Eviction 
Act applies to Cantonments in that province.  The question is under urgent
examination.

Transfee of Pensions fro  PAKiS’rAN

*936. Qiani OurmuBi Singh Musaflr; Will the Honourable Minister  of
Fmance bo pleased to state:

(a) the number of pensioners wlio have come to India fi-am Pakistan during 
the disturbances of 1947;

(b)  nnmber of ̂ uch pei->;ons who have ?o{ their pensions tran?ferTed
from PnkistJin to India; ' '
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(c)  what facilities the Government of India provided to luch  persons  in 
getting their pensions transferred; and
(d̂ what steps Government propose to take to expedite the transfer of 

such pensions as have not been transferred so far?

The HonouraWe I>r. John Matthai: The question will be .answered by 
Honourable Minister in charge of Belief and Rehabilitation on the appropriate 

date.

Bbtusal or  Infobmation  by Vice-Chan celloe  of  Delhi  Univbesity Rt

T  e G T   X T  MM TT  .

*936. Shri IHshbandhu Gupta: (a) Will the Honourable Minister of Edu
cation be pleased to state whether several members of the Court of the Univer
sity elected thereto by the Constituent Assembly (Lgislative) jointly addressed 
the Vice-Chancellor and asked for infonnation  in  regard  ta  the  alleged 
irregularifiies committed in connection with the meeting of the  Executive 
Committee held on the *25th November, but the Vice-Chancellor  has not 
lumîhf'd the information and has also dechned to have any further correspon
dence with them in regard tt> the matter?

(b) If so, what action do Government propose to take in the matter?

The Honourable Shri Satyanaiayan Sinha (Minister of State):  (a) I  am 
informed by the Vice-Chancellor that he received the letter to which reference 
lias been made in the question and that he has answered  it fully, but declined 
to enter into further correspondence on the subject mentioned therein, as 
thsy were outside his responsibility.

(b) Does not arise.

ssent to an end ent  to the tatute of elhi nivbbsitt

*937. Shri Deahbaadhu Giq>ta: Will the Honourable Minister of Education
be pleased to stat-e:

(a) whether it is a fact that the Court of the University of Delhi in their 
meeting held in May 19=48 passed a certain amendment to an existing statute 
relating to “Recognised teachers of the University” and submitted the same 
to the Government of India for their assent;

(b) whether it is a fact that the University were informed by the Ministij 
of Education that the amendment was ultra vires of sections 28(h)  and 2(n) 
of the existing Act of the University;

(c) whether it. is , a fact that in a recent subsequent communication, this 
decision has been superseded and that t̂e assent of the Government of India 
has been accorded to the amendment to the Statute passed by the Court 
and if so, why; and

(d) whether the assent of the Governmeift of India has been accorded with 
the concurrence of their legal advisers?

ThB HonouraUe Shri SaAyaaarayaii Sinha (Minister of State); (a) Yes, Sir.
(b) Yes, Sir.

(c) Yes, Sir. The Government of India revised its previous opinion on a 
reconsideration of the matter.
(d) Yes, Sir.
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Peeservation of Monui^nts and echaeolo ical cXvations

73.  Shri Lakshminarayp Sahu: (a) Will the Honourable Minister of Edu
cation be pleased to state liov/ much money has been spent in each province
for pi-csorvatioji of inominitnts diu-ing the Voars 1947-48 and 1948-49?



much money has been spent in each province for archaeological 
excavations, and where were those excavations made ?
(cj Has the attention of Government been drawn to the necessity of a 
good access to the tempi® of Konerak by an all weather road from Bhubaneswar 
to Konerak (Orissa)? *

Sl»ri Sâanarayan Sinha (̂ ister of State); (a) and
(b). Two Statements giving the necessary information are placed on the table 
Of the  House.

(cl This is the co-ncorn of the Provincial Government and the Government 
of India wiJl draw their attention to this.
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STATEMENT I

Exftnditun incurred by the Department of Archaology on  the repairs,  ufkeep and main­
tenance of ancient monuments during 1947-48, 1948-49

Circle

Province

Expenditure* during 

1947-48

Expendi
ture

(1) Northern Circley Agra.
U.P........................................ .

(2) Central Circle, Patna.'
Bihar and part of Orissa .

(3) Eastern Circlê Calcutta.
Bengal, Assam and part of Orissa .

(4) Souih EaMem Circle, Vizagapatam.
Parts of C.P., Madras & Orissa

(6) Southern Circle, Madras.
Madras . . . . .

(6) Western Circle, Poona*  •
Bombay . . . . .

(7) Delhi Circle, New Delhi .
Delhi, Ajmer- Merwtira and East Punjab

Total  .  .

Pre-Par.
tition

Post
Partition

imal 1948-49
oa
actual
works

75,300 2,28,500 3,03,800 3,27,900

.  14,900 43,800 58,700 57,300

7,600 35,200 42,800 45,800

•• 39,700 39,700 89,500

19,500 50,100 78,600 70,600

.  21.700 60,500 82,200 1,76,600

.  94,400 1,59,500 2,55,900 2,23,100

5,33,-100  6,26,300  8,69,700  9,89,800

STATEMENT II

Expenditure incurred  by  the  Department  of Archaeology  for Excavation  viOrU  durina
1947-48, 1948-49

1947-48

Excavations during March-May, 1947 
at the sites of Brahmagiri imd Chan- 
dravalli in the Northern part  of 
Mysore State. •

Re.

60,000  Excavations during April-June;
1948 at the site of Sisupalgarh 
near Bhubaneshwar in Orissa.

60,000 Total

Ra.

60,000

50,000



iNSTITUnONS  EXBBfPTSD  FEOM n M -TX

74,  SlLri Upendranatli Bannaii: (a) Will the Honourable Minister of Finance 
be pleased to state what institutions up till now have been exempted from 
inconrie-tax under section 15B of the Income-tax Act?

(b) Have Government extended th# exemption  in  case of  donations lo 
schools recognised by provincial governments?

(c) If the answer to part (b) above be in the afl&rmative, what are the 
categories of such schools ?

The  Honourable  Dr.  Jclm  liatthal: (a)  The  honourable •member's 
attentiou is drawn to the various notifications cc<nimencing with the notification 
dated 21st October 1948 published in the Gazette of India dated 23rd October 
1948 cojitaining a detailed list of the institutions which have been recognised 
for the f.'Uri)oses of Section 16B.

(b)  and (c). Schools have generally been deliberately excluded.  Certahi 
genera] principles have been followed in recognising institutions for the purpose 
of section 15B.  These include:

(i) The institutions should at least be of provincial importance and  not 
merely of local importance.

(ii) The number of approved institutions should be kept as low as possible, 
îs administratively the grant of abatement after proper scrutiny of it would 
involve considerable work on the already over-burdened staff.;

 ̂ The reason why schools have been generally excluded is that they do not 
comply with the conditions mentioned above.
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CONSTITUENT ASSEMBLY imim INDIA (LEGISLATI E) 
DEBATES

(Part II—Pr oceedin gs other than Questio ns a n d n s e r s)

Monday,   March, 194̂

The Assembly met in the Assembly Chamber of the Council House at a 
Quarter to Eleven of the Clock, Mr. Speaker (The  Honourable Mr. 0. . 
Mavalankar) in the Chair.

QUESTIONS AND ANSWERS 

(See FaH I)

114 A.M.   PAPERS LAID ON THE TABLE

Partition  Proceedingb

The Honourable Sardar allabhbhai Patel (Minister of Home Affairs and 
the States)̂ Sir, I beg to lay on the table* a copy of the Partition Proceedings, 
olumes I to Til.    .

CODE OF criminal PROCEDUIiE (AMENDMENT) BILL

The Honourable Sardar allabhabhai Patel (Minister of Home AffHirs and 
the States): Sir, I beg to move for leave to introduce a Bill further to amend 
the Code of Criminal Procedurê, 1898.

Mr. Speaker: The question is:

 That leave be granted to introduce a Bill further to amend the Code of Cifminftl Proce
dure, 1898.

The motion was adopted.

The Honourable Sardar allabhbhai Patel: Sir, I introduce the Bill.

INDIAN WIRELESS TELEGRAPHY (AMENDMENT) BILL  ^

Shri Khurshed Lai (Deputy Minister of Communications): Sir, I beg to 
for leave to introduce a Bill further to amend the Indian Wireless Telegrapl.v 
Act, 1983. 

 Mr. Speaker: The question is:

That leave be granted to introduce a Bill further to amend the Indian WirelcM TeleflrspLy 
Act, 1933: 

The motion was adopted. 

Shri Khumhed Lai: Sir, I introduce the Bill.

THE GENERAL BUDGET LIST OF DEMANDS 

* econd tage

Mr. Speaker: The House will now discuss the Demands for Grants in res. 
pect of General Budget. I understand that a tinie table showing the dates on 
which the Demands for Grants in respect of the various Ministries will be Mm 
up has aTeady been circulated to honourable Members. Today, the House will 
take up the Demands for Grants in respect of Defence.

   Not prialted in the days deb*t«. Copy plftoed in  of iLe  ̂i
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Artried Forces on whom fell the heaviest responsibilities of all* manner and types 
and it was their loyal and patriotic work, labour and devotion to duty which 
has meant so much to so many of us over such a short period of  time.

The full tale of how the Armed  forces were placed at the time
of  partition cannot be told just yet.   You remember we had begun'
tackling the problem of peace time strength and natdonalisation of Armed 
Forces, almost immediately after we assumed office in September 1946. A 
Oommittec was appointed to study the nationalisation problem under the Chair
manship of Shri N. Gopalaswami Ayyangar now my colleague.  The Report 
'was completed by the end of 1947.  Before that, however, the British Cabinet 
Mission had arrived and it soon became clear that the country would have to 
he divided.  After the 1th of August, 1947, it was no more the question just of 
nationalisation; we were now also to divide the Armed Forces as a necessary 
•consequence of the division of India.  The problem was indeed grave. There 
wêe, on the one hand, widespread disturbances and on the other a process of 
‘ rapid breakup of the Central and Regimental organisations almost all along 
the line. On Independence Day, as the Statement in your hands shows, we 
had at Headquarters but a mere skeleton staff of some 10 officers and 67 other 
ranks, both civil and militarj.  Klsewhere, some units ceased to be, others 
were broken up and disabled foi effective functioning.  Such, very roughly, 
was the condition of the Army. Nevertheless the situation wHs faced boldly 
4ind without demur.

And, what we have since been able to do, is for the country to see. Lakhs 
of uprooted men, women and children, driven out of their homes were tended, 
led and brought away.  Battles have been fought and won.  Side by side, theV 
.problem of reorganisation was not ignored and that process too went steadily 
on. How it has all been done is indeed a marvel.  Of more than 8,000 British 
officers in the Army before the 1th of August 1947, we have less than 00 to
day and almost ali of them in technical or advisory jobs. Executive com
mand and control is now entirely in the hands of Indians. Many Indian officers 
had to be promoted far beyond their service and experience but on the whole 
the,) Ituve worked extremely well.  In this wirk of reorganisation and integrn 
tion, we w:ere given valuable help and guidance by General Sir Roy Bucher, 
the hie CommanderinChief and other British officers and the process of natio
nalisation was completed when on the 1th January last, for the first time in 
i;he history of modem times, an Indian, General Cariappa was appointed Com 
nianderinChief of our Ariny.

»
The Ifouse will be glad to laiow that he has made a good start. The pro

cess of nationaliation of the Indian Air Force needs a little elucidation. 
‘This service as such was already almost completely Indian,  our young men 
having taken to the air from  its Start as ifiiaturally*.  The problem now 
in hand is one of expansion and development. Today, except the Ct̂ mmander 
inChief and less than a doen R.A.F. officers on ôan, the entire Force is 
manned by Indians. On the technical side we have only 14 British civilian 
technicians in various installations.    '

m the Navy which .is in its infancy, the process of nacionaiiation, as the 
statement shows, must necessarily be slow. A in the case of the Air P'orce, 
lut to a larger extent, we will need foreign assistance in our Navy for yet some 
time to come.  1 a;n t̂Iad t be able to say that our Air Marshal of the Air 
Force oi?d tho 'Vif;e ;A.dm‘:rftl of the Navy have been doing a magnificent job 
in assisting us with their rich experience and knowledge. Their interest and 
•enthusiasm are of the greatest vahje to the Indian officers and men of these 
•.services.
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During the year, in spite of our other commitnients atid preoccupations we* 
have taken steps towards the organiation and development of both the Terri
torial Army and the National Cadet Corps. The statement before you gives 
flfetails of what has been done so far.  I hope the honourable Members will agree 
that within the limitations to which we are bound, the progress S by no means 
meagre. Becruitment in the Territorial Force will begin early in the new finan
cial year. As for the Cadet Corps, it has also gone into skide in most of the 
Provinces and States. The response of our young men in universities and col
leges has been very encouraging and we are already planning to add to the 
number of units for which we originally planned.

1172   . CONSTITUENT  ASfî BLY  OF  INDIA  (LEGISLATIVE)   f?TH  MARCH  1949

A word about the facilities for higher and intensive training which we are 
providing for our armed forces will interest the House.  Such training is the 
basis of an efficient Force.  Until we attained freedom, we were dependent ia 
this sphere almost wholly on the facilities available in the United Kingdom. 
This could not continujp.  In Free India we must have our cfwn institutjons for 
every type of training for our officers both in the technical spheres and in the 
ancillary serviceŝas well as in the higher lîld of scientific research and military 
strategy.  The field of work is formidable but as such training is the basis of 
an efficient Force, we have given first preference to the building up of these 
institutions in all the three Services. It is. my hope that within a few years 
we shall have in our own country facilities for every kind of higher training o 
 ̂high standard.  Reference to some of these new institutions has been giveî 
in the statement. Among these the most important are the proposed new 
National Academy, the School of Military Engineering, the Armed Forces 
Medical College, the Defence Science Organiation and the proposed Air Force 
and Naval Technical Schools. We cannot go ahead as fast as we would wish,, 
as our effort is to Jay secure  foundations and our speed is limited by our 
resources.

My narrative of such institutions will be incomplete without a mention of 
our Ordnance Factories. It is in these factories that we produce our munitions 
of war and other equipment, such as small arms.  Fortunately, some develop
ment had alt̂ady taken place in this direction. What, we possess of these fac
tories therefore is a national asset of considerable importance. But here 'agaiiv 
we do not have all we need: nor is our technical staff sufficiently Advanced, 
perticularly in the higher grades.  Therefore, during these last few months we 
have attempted to provide training to selected Indian technicians to enable them 
to assume more responsible positions.  Ordinance Factories by themselves how
11 oon comfnrt, hcwever wellequipped or efficiently run.

To make them function at their best we must find the necessary 
material, raw or processed wî ĥu:; the country itself.  In the past we depended 
for these on the United Kingdom.   We are grateful for all the help we 
received and continue to receive from them, but we do need to develop our* 
industrial potential on  as wide  a basis  as possible. Biisic industries* 
have to be established; ste:l and other metals of requisite * standards 
must be produced within Indid.  The steel  plant to which my colleague,, 
the honourable the Finance Minister referred to in his Budget Speech 
will take some years to operate. But we have to go steadily cJiead and untili 
our own requirements have been completed, we must of necessity   on
imports to meet our requirements. And remember also, along with the deve 
ivipment of industries, our own nationals must require technical knowledge and* 
sp̂ialisation of a high order, so that we may not have to depend on outsider



assistance for long. All this will take time.  Meanwhile we have to meet our 
present needs. These are being met in the existing Osdnaftce actories or from 
loreiîii countries. Here I will again emphasiae that with the firstclass man
power we have and an Armed orce which the wcffld recognises as one of the 
finest in war, we must also find equipment and, armour of the highest standard 
for in the sum tot̂il of any appraisement of a fighting force, it is the armour, 
the equipment, the supplies that count as much as the fighting quailties of its 
men. The Government is constious of the imperative nfted to make our Armed 
orces selfsutTioient and will tnke action to that end.

An important factor that we have to bear in mind while planning our new 
Ordnance actories is that in time of peace they can be utilised for manu
facturing civil requirements without in any way effecting adversely the pro
duction of Ordnance Stores and other Armed " orces equipment.  All this is 
an ambitious programme and it iîvolves huge sums of money.  Mucli oif it, 
« honourable Members will appreciate  is inescapable.  Some perhaps 
could bo avoided.  This has been done as we are not unmindful of the 
strain of this heavy expenditure on the economy of our country. The avoidable 
expenditure hM been cut down wherever possible without hoM̂ever risking our 
supreme objective, namely, the securitŷof our country.

In an earlier part of my speech I said that on assuming office we bad actual
ly began planning a return to tiie peacetnne strength. This was as far back 
as 194. Indeed, the prooess of demobiliation had by August 1947 alrefitdy 
gone forward to a very large extent but soon aHer for reasons already referred 
to, we were compelled to call a halt, and indeed had somewhat to strengthen 
oui: forces. Increased expenditure was inevitable and here I would like to give 
in brief some of the reasons which caused this toll of money.

irstly, there was the campaign in Kashmir and the police action in Hydera
bad.  The police action lasted only a few days, it is true.. But we could not 
take chances and much work had to be done and an organiation had to be 
built up on land and in the air so as to ensure a speedy decision. Indeed, the 
reason why this police action ended so quickly and with so little loss of life 
and property was that in spite of our other commitments, we were able to oon 
centrate on it a scheme of combined operations which worked with clocklike 
precision.  But in terms of money the cost of this police action was heavy.

Secondly, we had to borrow forces from the States and this has added to 
the expenditure.

Thirdly, we had to borrow a contingent of Gurkha troops from Nepal to meet 
the needs of our internal security. The House knows well the important role 
that the subjects of Nepal have played in the Indian Army in the past.  Ourkha 
units still form a part of our land forces and will continue to do so in the future. 
Our relations with the Government of Nepal have been most cordial and I am 
grateful to JSis Highness the Maharaja for having helped us with these contin
gent of ̂ TK>p3 at the time of our need.

Its cost of course had to be bonie by us.

ourth: there had to be increased provisioning of armour, equipment and 
stores. This item alone is responsible for a large increase in the expenditure.

ifth: as a result of the division, a very substantial part of the petmaneni 
accommodation of Ihe Army has been lost to ua in the rontier and the West 
Punjab. We have had to make improvisations, and new accommodatioo will 
oost a good deal of money.
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Sijcth: the rise in prices all along the line has contributed in no small 
measure to the increase in our ependiture.  We have tried to do our best to 
economise; but have often found ourselves against a dead wall I

Finally, I am sure the House will appreciatêthat the increase in ependiture 
is inevitable with an increase in the strength of the Forces. The strength of * 
the Forot>s had to be increased considerably.  Unfortunately, for obvious rea
sons, I am not in a position to disclose this strength.

All this has made the bill of ependiture formidable.  The main difficulty, 
as 1 have eplained, has been that ever since our Independence, the call on 
our Forces has increased for reasons beyond our control.  I would however lîe 
to assure the House that we are ready to take up the schemes of further improve
ment whenever practicable and reduction in ependiture as soon as normal con
ditions arc in sight, because it is obvious that in normal times ̂ ur ependiture 
on the Armed l*’orceB must bear a much lower ratio than at pîent to the re
sources of our country.  Comparisons may be odious.  But a loqk at the foU 
lowing facte may be worthwhile without of course in any way suggesting that 
thereb̂y we justify our own ependiture.  The revenue estimate of the overn
ment of India for 1949 50 including the net contributions to the general' re
venues from the   and Telegraphs and Bail way is Rs. 32*298 crores and the 
corresponding estimate of our neighbour's i.e., the overnment of Pakistan is 
Ks. 66.66 crores. The estimates of net Deft nee Ependiture (met from revenue) 
of the two overnments for the year 194960 r̂e Ks. 167.88 crores and Bs. 43.62 
crores respectively.  The percentages of Defence Ependiture compared with 
the total revenues of the two overnments thus come to:

(iovernment of India   48.7 per cent.

overnment of Pakistan   65.4    

I need sa v no more*.

Some of the honourable Members referred to the now Scales of pay and how 
this has hit our officers particularly the younger ones. The new scale of pay 
was fied after careful consideration by a committee which had representatives 
from the three services.* In view', however, of the high prevailing prices some 
concessions have already been given. They are:

(a) Abatement of War Ecess i.e., the difference between  the emolu
ments drawn under the old pay code and those admissible under the new pay 
code, in nine instead of si half yearly instalments;

(b) grant of free accommodation and allied services for the officer himself 
when he is posted to a station in which he cannot be provided with family 
accommodation;

(c) special priority for accommodation at the poî to the families of Naval 
officers who nre serving in aHoat establishments;

(d) reimbursement within certain limits of ecess changes for furniture hirê 
privately with the approval of the M.E.S.;

(o) a fresh outfit allowance after every seven years of commissioned servipe;

(f) Qualification pay for officers of the rank of Commander, ieut.Colonel, 
Wing Commander and .below who possess rv acquire special qualifications yhich 
tdâ be useful to the services;

(g) an entertainment allowance to senior officers holding cei*toin selected 
command appointments suish as independent command ot sub areas or Aieî8 
roups, etc.;
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(h) A flying bounty to certain categories of officers of the lilAF after com
pletion of a minimum number of flying hours in service aircrafts;

(I) Service officers, ratings and other Ranks of the three Services are to be 
eligible to join the Postfll Life Insurance Fund, fronj which tĥy were previously 
excluded, on payment of the normal ratet* of premia payable by civilian govern
ment servants.  The extra premia over the normal rates chargeable from such 
personnel on account of special risks of services will be met from the Defence 
Services ̂ B̂timates;

(j) Forty per cent of the seats of the Schools in Lovedale and Sanawar have. 
bee»i reserved for children of officers and men in the. Armed Forces.  The ques
tion of giving scholarship to deserving students is under consideration.

I would like to assure the House that the Government has the interests of 
all their officers and men at heart and would try their best to minimise the 
difficulties and hardships within the basic principles laid down by the Pay Com
mittee and the limited resources of the country.

One feature of some of onr new activities, I would like to mention is the 
organisation we have set up to look after the rehabilitation of the displaced mem
bers of the family of our soldiers.  A very targe number of such families were 
among the lakhs of people who lost their homes in Pakistan. Their plight was 
a source of great anxiety to our men in service and affect̂id their morale. The 
problem was stiHous. We therefore established a rehabilitation wing of our own 
under the command of a senior officer wel qualitied for the job.  The relief 
since this wing ŵas started is considerable.

Now, Sir, i hav( done with my explanation of the expmditure said of the 
Defence Ministrys nctivities. Unfortunately, the Ministry is one that has no in 
conie to its credit so far at least; as money credit is concenied. But money is not 
all in the sumi total of life of a nation as it certainly is not in the cuse of an 
individual. We lia>e other things of which we can justly take credit. Last yeai' it 
was my privilege to relat̂.j to you how aft«er literally an overnight decision, our 
army aided b our Air Force had been rushed to the assistance of the people of 
ashmir and how in spite of almost impossible conditions of communications, 
terrain and weather, we ̂ leared the beautiful valey of marauding bands of footers 
who had entered ashmir from across the borders.  Since then, as the House 
knows, and pyticularly after the arrival in India of the United Nations ashmir 
Commisgion, it could no longer be denied that in addition US tribesmen and others, 
the regular forces of Pakistan were also operating on a very large scale on every 
front wherever our troops were detailed.  But now there is a lull on that front.
A cease tire has been agreed to and ordered.  1 will not therefore say more for 
we long with all our hearts not oniy that the present cease fire may give way 
to H truce but that circumstances may lead to a final solution of the problem 
we are confrojited with in that part* of our territory. We sincerely hope for and 
desire f>eace in ashmir and with our sister Dominion of Pakistan. This how
ever does not prevent me from hearing witness to the magnificent manner in 
which our Army and our airmen fulfilled the mission assigned to them.  They 
had a tradition to keep, a tradition of valour, grit.and resolute will in action.  In 
my judgnient they ĥve surpassed this tradition. They have liternlly broken 
all re(5ords.  Fighting in ashmir was a noveli experience particularly lor our 
youthful officers holding Command llanks.  I feel prcnid when I say that almost 
everyone oi them, Office and Men alike, has proved true to the trust placed in 
them by their (yomnianders.  Itarely, even in the last Great World War, was 
warfare conducted in such terrain and weather conditions as our Forces had to 
face h .̂ They carried heavy arntour on altitudes as high as 16,0(10 feet and 
more and on roads so called, sotnetimes improvised within the space of a few 
hours. Our engineertj and sappers cleared jungles and hills and built roâls and
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bridges in all manner of conditions ofttjn under, heavy enemy fare, in places where 
no armies had ever  ventured before.  They faced unheard of diflficulfcies, beat
time, and then they  beat the enemy where\ier they   could find him. The cam
paign will make an epic in the annals of the deeds of our Forces.

The part played by the Air Force was equally praiseworthy. The young 
pilots and Ground Officers and Men carried out duties that bear comparison with 
the most arduous and complicated tasks known in the history of aerial warfare. 
Their exploits, particularly the d̂iring landings they made at high altitudes, in 
narrow riverbeds unknown to them, except for a spot on maps, and on short 
shell Kdden strips under gunfire both during day and night were some of the 
deeds'of which they and we all will ever be proud. All this ŵas accomplished
by our young pilots  without much ^̂xperience or any help  by outsiders or
foreigners. *

We have lost valuable lîes Brigadier Usman, Col. lial and many other 
Officers and Men valiant, noble and true sons of India. Their memory is for 
ever enshrined in the hearts of their brothersinarms as in ours.  I am sure the 
House will join nie in paying homage to them. ,

Before I close my remarks I would like to say a word about the part played 
by the State Forces. They have fought side by side with our troops and every
where have shown courage and comradeship of a high order. It is oirr plan to 
see that State Forces are trained and equipped on the same standards as our 
own Army.  We are aiming at uniformity particularly  the States are being 
reorientated and realigned and cast into new and bigger units.

And fina’ly, I would, by your leave, Sir, like to express here in the House 
our sentiments of joy and pride that our Anned Forces have proved true and 
loy«l to their Government, their people and their country'. They have kept out 
of politics* caste or creed barriers have not influenced them. I have not the 
least doubt that these Forces will continue to serve our Motherland loyally, 
magnificently and. faithfully at all times.

Shri R. K. Sidhya (C.P. and Berar: General): Sir, I pay jny high tributes 
and oomplimonts to the men of the army, navy and air force and their officers 
for the able, courageous and maivellous performances that theĵ have made 
attoi* the attainment of freedom.  They have, as the honourable* Minister has 
just now stated va his speech, prcA'od their ability by their actions in the minia
ture war that took p ace in Kashmir.  From ill quarters encomiums have been 
paid to our men and officers.  So magnificent was the planning by our 
Generals and Commanders of the police action in Hyderabad that it concluded 
within four days and it has been appreciated from every quarter.  I remember 
in * from the adjoining House of this House I mean in the Council of 
State the British CommanderinClMef, while on the subject of Jndianisation 
of the army ofhcers, stating thi't India has not got the ability and the caliber 
to produce that type of officers who could command the army and their men. 
How false this opinion was has been proved beyond any doubt within such 
a shoi’t perioil of our attaining independence by our officers.

When independence was achieved we had nearly  British officers and 
the hono\irable Minister has stated that vluring 6 the  number gradually 
came down to 7 and in the pamphlet that he has circulated to the House he 
says on the st March, that is  days hence, there will be only  British 
technicians for the purposes of the army. It is a gratifying result. Though 
the people of India had never any doubta in the matter the BritishSra who
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WiinfcoJ to keep their hold here and keep an army of occupation were always 
sceptical and doubtful about the eflficiency of our olBcers. This they have 
amply proved, as I staled just now and as every word of the statement of the 
honournble Minister points out, in th*fe miniature war which was played in 
Kashmir under extraordinary ciroinnstaucos.

* 9

Having said that I do feel that our men in the army, navy and air force 
shou’d b(3 sufficiently paid and should be given all conveniences and comforts.
I shall not today touch the strength of the army, navy or air force, nor do I 
want to discuss their emoluments But I would certainly like to ̂oint out to the 
salarier. and allowances that have been fixed for them, to which he made a 
reference, and I would like to state that the revised salary is certainly liberal. 
Mr, Frank Anthony: ‘Question’), Well, I will show to you. If you turn to page 

89 of the Defence Budget, the second lieutenant gets Rs. 80, the, lieutenant 
Rs. 400 to 450, the Captain Rs. 450 to 00, the Major Rs. 00 to 1,050, the Lt. 
OdI. Rs. 1,100 to 1,400, the Colonel Rs. 1,450 to 1,50, the Brigadier *Rr. 1,00 
to 1,800,  the MajorGeneral Rs. 2,250,  the Lieut. General Rs. 2,50 and 
the General Rs. 3,000.  Thart is not all. If you see page 88 they are entitlevl 
to several allowances varying from the small officers to the big officers from 
Rs. 400 to 0(> per month. These are the allowances Parachute pay Rs. .4, 
I>earnesR allowance Rs. 40 to 10, Compensatory and Local Allowance admi 
ffsible in Bombay and Calcutta Rg. 50 to 100, Specialist pay Rs. , then free 
accommo<)ation, furniture free, lights and fans free, and  conservancy  free. 
Then fresh outfit allowance and uniform upkeep  allowance Rs. 120.  Officers 
of th.' rank of Lieut.Colonel and below get R.  or Rs. 0 according to the 
special teclini(,al and staff qtialîications they possess. Thn there is enter
tainment allô ânce.  Of course that goes to the Brigadier only. But havhig 
worked it out, it comes to on an average Rs. 500. Therefore, I do feel that 
while I appreciate what has been stated by the honourable tHe Defence Minister,
I do not t̂inic there will be any justification for a grouse on the part of the 
officers for whom we have great legnrd and whom we want to see that they 
are suilicieritlv wellpaid.

.  Having said that, I would certainly like to mention the items under 'Stores* 
to which the honourable Minister has referred.  He stated that there should 
be no consideration of money but we should bear in mind the efficient Army, 
Navy and Air Force which we possess. In principle I accept that but it does 
not mean that we should overlook the  extraordinary  expenditure  that is 
being incurred on stores.  I shall give you some figures which are startling as 
compared to the salaries and al1owanis. The total expenditure is Rs. 15*3 
crores.  Pay  and  allowances  of  all  sorts  to  the  Army  come  to 
Rs. 5448 crores, to the Navy Rs. 8.21 crores and to the Air Force 
4.5 crores, making a total (yf Rg. 1.4 crores.  Coming to Stores, Transport
ation, Purchase of Stores, Miscellaneous Items, Maintenance of Buildings, all 
these come to Rs. 98.13 croresit is l3rd higher than the salary of the staff. 
Under this heading of ‘Stores’, the Army consumes Rs. 8.12 crores, the Navy 
Rs. 5.40 crores and the Air Force Rs. 9.1 crores, giving a total of Rs.̂93.18 . 
crores.̂ Rs. 98*18 crores as against Rs. 1 4 crores for salary I Non effective 
which mcludes rewards and pensions comes to Rs. 18*44 crores I have no 
quarrel with that because that is pensions and rewards.

Now, what are these stores and what are these miscellaneous items? Has 
the honourable Minister given any attention on this matter to see that there 
is no leakage? Was this not raised in the House last year and was not an 
assurance given by him that he will ck)sely go into the matter and see that 
economies are effected? Sir, on the contrary I find the expenses have increased 
and I fail to understand it.  I want an explanation on this point  Of course 
I do not agree with some of the criticisms that took place during the General
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Shri B. K. SidhTA
WfecuBsion that the Army is heavily paid and that we have incurred  much 
mDfc; ependiture than what we were spending during the pre freedom period. 
But my friends forget that we have to maintain two borders; dur
ing the British regime we had only one bordeV but now all the four comers, 
North,  South, East and West,  have to be maintained.  Sir,  I was 
one of those who used to criticise the Military Budget from the time when 
it was Ks. 2 crores till it rose to Rs. 42 erores.  Prewar it was something 
like Ks. 49 croret and we were criticising it. Today we have to pay Rs. 17 
crores I do not njind that because the circumstances are such.  I associate 
myself with what has been state.̂, but at the same time I do not want any 
depiiî mental leakage.  In the name of an efficient Army we should see that 
We look tohese discrepancies from time to time.

As 1 said above, what are these stores? If you refer to page 32 there are 
1K> details against it. Bight up to page 31 there are some details provided but 
from page 32 there are no details.  Against page 32 ik>r an item Rs. 131 
eron> there are no details, the page is blank.  Tfien page 34, total Rs. 3 
crores, the eplanatory note is left blank. Page 3, Bs. 1*72, eplanatory note 
blank. Page 38, Bs. 8.29 crores, eplanation. Page 4,  Rs. 1̂.81  crores,. 
tiplanationrbiank.  These are stores; I am mentioning stores, not salaries  
rfmtmber I am not touching that question at all.  Page 42, up to page 48, 
Bs. 9 crores,  eplanation blank. (An  honourable  Member:  These are
receipts’) Some of these are receipts, 1 am sorry. Barring that all is b̂ank. If, 
you see p.ip,c 34, purchase Df siore> jfor R.T.A.8.C and I.A.O.C. etc., the total 
amount is Rs. 3* erores.  There are some details given, although the e  
planatoi* note is blank.  Provision’ itse't comes to Bs.  1.92 crores. And 
what is this provision? Fruitŝ vegetables, fish, meat, eggs, fowl, ice etc.  
fuel, charcoal, coal and firewood are separate, petrol is separate. Bs. 17 erores 
is the amount on fruits and other items.  Now, how are the tenders invited? 
They are invited in various Commands for three month and si monthly periods. 
The items mentioned there are so njany thousands of bananas, so many thoû 
sands of guavas, so many lbs. of grapes and so on and so forth. The interesting 
feature about this tender is that about ten or twelve items of these fruits  
oranges, melons, etc. are mentioned and the quantities and prices are shown 
against each item. The officer, whosoe er he may be, who receives the tender 
draws the whole total, that is to say, i* the banana is quoted at Rs. 4 a hundred 
and the oranges at Bs. 2, the totaj of the whole is divided by that item and 
considers the lowest tender and the order places. That is all right, but what 
hftp)ens? When the order is placed, the highest item of banana is placed with
out any consideration as to whether the remaining quantity is supplied or not. 
I would like the honourable Minister to go into this question. If he calls for 
the Controller of Military Accounts and sees the bills he will come to realise 
that the quantities which are mentioned in the tender and agreed to by the 
contractor have not been supplied.

The articles which were supposed to have been supplied accordingrto the 
ordei have not been sup)lied and this leads to considerable leakage. iHe must 
therefore pay attention also to the actual delivery. I know of ice.  Ice is ten
dered by othtr̂than factory owners.  The merchaifbs  tender. There are in 
each city a limited number of factories. I know of instancea where an anwi 
per lb. was the rate of ice. The tender was accepted at 9 pies. You can very 
well understand that although the production of ice is very cheap, but the 
quantity given was so much less that  between the price the other lois was 
rea>ed.*

Then there is another item of Rs. 2 crores, miscellaneous, about which no 
details have been given. A separate Budget has been given to us; we are very
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glad that this new innovation has been introduced, but the House is entitled 
to have all this information about thin  rupees two crores and other such so 
called secret items.

Mr. Spaater:  The honourable Member hns already exhausted his fifteen
minutes.

Shri B. K. Sidhva: I would not take much time. Sir, 1 will finish in two* 
or three minutes, with your permission.

Then there ig employment of labour. The Railway Ministry has done away 
with the employment of labour through middle men.  They  are  employing 
directly through their headmen.  There is a fiood deal of leakage in this and 
this forms a very large part. So it should be done away with.

I will now refer to the Cantonments. There are fifty three of them in the 
whol? of India and they are governed by the  municipalisation of Cantoment 
Boards. Despite that, we knov that before 19 there was nothing like a Canton
ment Office or Director General in the  Government of India.  Now we have 
one Director of Military Cantonments and Lands, three Deputy Directors, three 
Assistant Deputy Directors and nine Military Estate Officers and the other 
paiaphernalia in the Department.  Ndw. when the  Cantonment  Boards are 
already in existence for purpose of maintenance of lands under the municipal 
localself government acte, I do not see the  necessity for continuing such a 
large force in the Secretariat.  I would suggest to him to consider this point.
I rnise this matter and suggested the aj>pointment of a committee.  I am 
thankful to honourable Minister that he has appointed a committee and at the 
request of this House all the Ministers of the provincial governments who were 
heie at the instance of the Minister for Health attended.  They unequivocally 
said that the Cantonment areas* should be revised and I agi glad the Minister 
has taken some action.  But one point I would like to know from him.  He 
has appointed two official committees and a general  committee.  I want to 
kno'v whether the general committee will have the power to investigate details 
or merely to exaiiiine the reports of the two official committees.  This is not 
clear. If this is not done, the object of this committee will be frustrated.

With these words, I once again pay my coni)liments.  I hope that the 
honourable Minister will look into the  miscellaneous  and  store  chargeŝ 
which form a major portion of his Budget, not minor but major,  oompar 
fid with the salaries and allowances of officers.
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’fRff fprrd' wPK Rft f v tr ̂

 JTft vti   *nflf    ̂ ̂     ̂ i

ih  ^    *nrt  ̂    ^   v fw?   to ̂   ^
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recruitment will start in the course of the year 1949.

4  3T5W  ̂ art t   ffOdfrir̂ y  arnift  ^

^h: 7T   rT̂iir? fiR-ir  ?n  ̂  ̂ f??rrJTr   ?̂5tt  f 1 arr̂r
TT̂ 3t̂ fTT  fM  tT ĵ q w   ̂  51T

■̂ mc 11 cT̂ T̂ 3RiTf  t arn  far̂irf   f ^

Îffsr   ^R   I fsF mr̂ anfV ?ht   fiT

u e u e t  t    u  t e e  t    u  t e e

:ĵT  ̂ fjŷ   q̂r?:   f 1  ar̂ yrW? ?cT?fr

an̂ift 5T̂ v̂  ?râ  ark 5̂frr  ?5JT3r   qwr ?V

I  stVt  arf q̂  t 3ttt̂  3r̂    1  it'  ar̂ft
ftw2irTW   nrr it i r̂r̂ aTrT̂ft   »t̂    ̂1
 ̂   ̂   fT an?wy aftT arh:?r   f̂r  ̂ ar̂ r̂  T)>3t   5TrfiFy

'tIVi'  ̂ iTTT  ̂ wpm t ^  ̂ TWf 4
^ s7:5   trr  W sS   u e  s7:5   trr  W sS   u e A Frrtt 1  otsrt Frrtt 1  otsrt
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TfeT SIfT ̂  

steT m   t 3TtT   ^ F̂ V̂ 3rh f i  A ̂ frr

1 1 ff a7 t   soo  ts  ou a   t

urt1 e o srt  trsi t trRu rrrou o

tors   e 1ro srt o srt t 

 a7 t   soo  ts  ou a   t

urt1 e o srt  trsi t trRu rrrou o

tors   e 1ro srt o srt t T(̂

FrN t  t FrN t  t ^̂ Frt tr   e Brt Frt tr   e Brt

TT îTTc   fir TsT î̂ )   ̂9TTrjn rr ^

t   t hVoouorry   tt7oVa1r1r t   t hVoouorry   tt7oVa1r1r tttt t ao

t   e   WRrBr 

 t ao

t   e   WRrBr hhII rr   ost   tHto

tre  Frt nptr ouS sy7      a   o ouuo t

 rr   ost   tHto

tre  Frt nptr ouS sy7      a   o ouuo t

 ̂  ^   ̂  TT   3t Trir̂T ŝr   i

 ̂ FrW 4 1ro FR FrW 4 1ro FR jyn to  t o

t    u   t ot or 

to  t o

t    u   t ot or rtrt   t   a7r   t   a7r

ar  R  ̂I T3IS  ̂3T  ̂  iT̂fr   

ftTT 11  ̂3TTT̂t ^

othrre trt t e othrre trt t e o   or   taor o ao

o1Rto1rRr  (M1n a7 n 1utm)  u t    h1t

rt F   t ouer oFrr u ao o t   ru

e e or  trWFr  tr r o on arrr   t F oa7

17 t e 1ss t   FrBr Fro o sS   t  o 

t   t  t   srp e rS   erRr   s t   u

r   au   ( u) 

   or   taor o ao

o1Rto1rRr  (M1n a7 n 1utm)  u t    h1t

rt F   t ouer oFrr u ao o t   ru

e e or  trWFr  tr r o on arrr   t F oa7

17 t e 1ss t   FrBr Fro o sS   t  o 

t   t  t   srp e rS   erRr   s t   u

r   au   ( u) jjT Î T Î iî̂ trorr e toBr Frmtu

o sRR W Rr   t   u   uou 7rr o a  t

srro t  orrt o e 

 trorr e toBr Frmtu

o sRR W Rr   t   u   uou 7rr o a  t

srro t  orrt o e V̂   t   1rsrr ou  t

tor so t  e orOr t tr u t ro ru   t  t ot

r Rrtot1or tro  to1u or s7m t ro u Hr srt

   t   1rsrr ou  t

tor so t  e orOr t tr u t ro ru   t  t ot

r Rrtot1or tro  to1u or s7m t ro u Hr srt 

aou   Fst sRo  t ro aou   Fst sRo  t ro I   rff I 

t F1hrt rtFro ss sr7S osttRr trorr t F1hrt rtFro ss sr7S osttRr trorr f e e

Tt     ̂t moap1  t moap1 ̂  t suuhu 

Br t t  t   os e   Fsr   t

   t    t cutrrt    u  sy ooVoWVCr eo1rr

4r sHt o e   (tpou  o1   Y   e 

 t suuhu 

Br t t  t   os e   Fsr   t

   t    t cutrrt    u  sy ooVoWVCr eo1rr

4r sHt o e   (tpou  o1   Y   e 

 ̂hRrt u   t   s    t 7Frrt hRrt u   t   s    t 7Frrt
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 ̂ fH'R  o ff  ?ft ITT Wft  inft

e e t1ou errt  t e e t1ou errt  t wi   u  t-   u  t-

 ̂ tfjr*T ̂  qrfTf    ̂  11 îRrR   ?5Ff?iT5y   ^

, ? 1  ̂  (technical personnel) ̂    f i W Tf   *TTJT?fT

 tr   t tou 5 e Frr t

Rrt   rO t sot o e ou   os   t  t Foy

 tr   t tou 5 e Frr t

Rrt   rO t sot o e ou   os   t  t Foy

3TTT*ft Trf (run)̂ ?:̂   f̂?T̂T ̂ THT   3TTT»ft tfit f   3T?̂ aRlH

 ̂ 5>, 3̂  ̂ ?oo    ̂ gr̂’ I  JT̂  ̂ »T   ?nm

I Tf ?̂r 5  ̂  ̂  f F Pr5̂

 ̂  I  ??rf?  ̂Vi ?̂TT  ̂  pTTT    ̂  ? I

  arnt ftiTRcT   ̂ ftr  TT  ar̂j  tttTT   i  aftr

 ̂ JT̂ t ̂  3̂1*̂ ^ f̂ r  3rTfif»?r f   ̂ ^

f̂    ̂  f̂?snff   ̂    ̂     ̂  fPTT  ft?  ̂ arq arnrt  ^

?i?̂  3Rrerw    ̂̂  ft? ̂  JTTftnr?y t 3t v t i   ̂ n̂̂T?

f ftr   q;̂ pT?r  ̂    ̂  artT n̂̂r mfifnrw vr ̂   t.

aftr pTN  ?T  ̂ w*T TT  f?jn 11  q̂rnr ?:Rt JTTftrJîy t ?

q» pTT̂  *IJnf̂*ff   ̂ ??Rt T̂.  SjVsT W,  V  t*’d.>

(an̂ r̂)  ̂ wuh fw  i ̂   jt? ^

 ̂    t  ?n’f>T  anrr  îfk̂ nff   ̂ r̂nr qf   ^pT f ?ft 

 ̂   fJTT 1T̂  f̂ ^ T   ? l   n?T  ̂    ftr  q '̂

pfrfr̂ fq’ft^  ;t  ̂  I  (V>H pr*TT  ̂ *̂  ̂ ^

t rft   ̂   wr  ̂ ^  1 ??rfeq 1pTq ̂  ?TTT pT̂ TTffT ^̂ cTT 

 ̂ftr  gfTSifff T ?rrq  ̂   ^?q i  ?ft  arrr̂  

 ̂  qr̂ ar̂T  r̂?pn ̂ ? tt  f i w   arr̂r fsr̂r ctt?   ̂fsfrqf w ??̂rsrnT

, tsu , tsu ^ srt srt u e   qo rrrorr   qrr   o   srt srt u e   qo rrrorr   qrr   o  

^q   srT   ̂    ̂ ?)Fft    ̂ TifsfVqt

f, fq arrr ̂  arqjft ̂ ̂htpt ,

^ pt  k1  ??WHT?y   ̂ q?f  w m,  ^q   ̂  arrr

^̂ sflqf   ̂   ̂     ̂   q ?rt qf w ftqt t??t >̂rer

ftwT  I ar̂ T q q>r̂ fq̂ ŷr f,    ̂  ̂  arrq ̂  ’̂ KTtqf

qq iF?nrm ? i   q̂̂ qift   t  ̂ 

w    qq q  ̂q̂   I i ̂  g;̂ T  qqr arrr qqw ?rqf̂ f(

1̂  arqr arrqqq qf   (job) aft t?q  ̂fwqr  aftr  ̂ qrpr

viTt  I,  qqr  qf t ^



1  ̂ T?r

Vuu wrt 5   e   tVuu wrt 5   e   t

T??  ar ?p̂ ftr sTTT   wn ̂  ̂T  T t, TTq
 ̂     ̂  t  ̂ ?r? ̂

??   5nF  ^ <1 lew'll  ̂^ t

arrr ??T ̂    F̂ nmr ^ i

 ̂ft 5TT5T r<̂ «T̂ «ft, ̂  T̂   ̂I  T̂ *̂5̂ f aft̂
fT  ̂ r̂r w?T ĉr ^ctt i jr sttt̂    ̂fqjT

ŝTTfTTarR w 5T?TT f, m̂    ̂   ̂arh: arm
T  qftsr ̂ t;?t  T̂ ̂it w\̂̂ T* t,   I
T«r TTJfStf̂  ̂  ft sft TT  Ttsft T̂̂t   cT̂ d' ^

*T, «l̂    ̂  dHI f̂JTT  ̂ f̂ <Im  fJT̂

TT̂, 5T̂ ?̂T55Tft   ̂ qjlsr   Tf̂  ̂r
srrST TTT  T5t ?TT̂   ̂f̂T f, ?T? t ̂
ft ̂ ft Iff ITT   «ft  ̂firiir

11   t ̂    *Rr «n, aft?:   arrflft <?̂sr
;n?T-5f̂W «ft ftT ̂ tnp TKJ(t ft  T T?̂T ̂TT?m,

*11    ̂̂*T ?̂iT «TT ft ;??WT q;f «ft, -r   ?nft
5rRij ̂    sftft t I  arr̂r̂ tfTT̂fSr̂̂ŷ 
f TJTT  ̂f̂̂ft ^  t ̂
f*Tf?T̂T7̂  ĴT fw t TI t  tV?:  fjT̂ d̂ I ???
firf̂Tf̂  F̂ Fft? ?nft f̂m?r?ff ?pt ?RFr   ^ af'T
ft ff̂̂T   t V̂ ?n:?B ?fT  aftT ̂55T
fen  TRR    ̂'jft̂r fiF ̂ ?Tfft 5TT̂ WT ITT T̂Y
IT?Tt TT ifFÎ fT ̂TTT ̂   ̂5TT1 ̂JTTT  I aftT ̂  ̂7̂
a k ( 

English trantlation of the above tpeecĥ t̂  ̂ ^

Vaodlt TlMkW Dm BhargaTA (ae:k uojab: Oeseral) : b̂eto 1 tbink that, 
'trben on 1th August the British left aod our country attained freedom, 
irbat wa theedition of her afm;, îr force and navy. So for the niasoer 
in which our army facing great odds upheldthe hpnour of our ooMtry and ex
alted her prestige, I, on my own behalf agMwell as on the behalf̂f the House 
without anj hesitation highly congratulate the bondurable the Defcnce Minis
ter for this.

Our sen coast e:;<cnds tofive thousand milds and forms the frontier of our ' 
country on two sides.  Such a vast counti7 is to bedefraded against invasions.
To OUT greatest injffortune when the British quitted India then for such a vast 
«ountry they did̂ ct leave behind any battlêJup, and there was no air foro
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•ven. The îngs that they have left here, for/them also we have to look, 
towardfllkirope. I think that perhaps the Eonians even would not havo left 
 Britain/m such a couditiau. In 1928 Dr. Moonje, speaking in thî very House 
where I am standing ̂oday, visualised all this aiyl told the British not to treat 
us in this mamier.  He asked them to expand/our air force, and navy for us 
us he feured thjbit the British could quit and go back hke the/RomanK.

The conditions of those ordnfimĉfactories that were present in liJ.47, hâ
) also become deteriorated. Thercythe work had been  stopped in  those lai 
tories. When the British decideU to quit India they do not take any care of 
these factories and when partition took place the condition deteriorated still 
more. Two thirds of the military accommodations/meftnt for army, air foroe 
and navy went over to Pakistan and two thirds of India's forces fell to our/ 
share, and we had to lul)our under great bar̂ hips.  But our troops disobarg 

. ed their duties, as ŵ expected of them./̂Pith great devotion and acquired a 
name for themselves throughout the wor̂d.

Before they could set to work they had/to discharge their duties iu Kashmir, 
in Hyderabad and in Junagarh. Everybody is well aware of the fact as tyhow 
our troopl? discharfjed their duties in Kashmir and Hyderabad, and for this I, 
on behalf of the House, con|̂Tatulate/tlie Honourable Minister and  the  all 

. ^̂ rsonneloĵi Iiidian army. By the deeds of bravery done by our com 
manderŝlSnd troops after attaining independence the prestige and honour ct 
this House, of the whole country has been raised.  Nô ônly this our ôldiera 
made a name for themselves by fighting on mountains at a height cf Ift̂OOO 
feetj Not only this, our soldiers, who had gone to render help to the people 
of Kasmir, behavejl towards them witlŷutmoBt gentlemanliness and thus they 
won the   of" the people of Kashmir.  Upholding the very same ideals
that hadĵen laid by our much respected Mahatma andhi, our troops con
ducted operations in  Kashmir and raised the  honour of the/ followers of 
Mahatma andhi to an exalted height. They took the people of Kashmir as 
their brothers und like brothers/shared with them their rations also. By such 
deeds they won the hearts of the people of Kashmir and mad9̂a name for thia 
country thruugbout the world. For all these things we congratulate  Sardar 
Baldev Singh. .

But when I/turn towards the other side then I feel nothing except regret. 
As a member of the Standing Committee for Defence  had gone to Bombay . 
"to see the naval baeef*. There I saw the cruiser Delhi’'. I made a thorough/ 
inspection of  Delhi and when 1 asked the officers working thereon they told 
me that they had to unport fronyforeign countries all the instruments, nmchjnegir 
 ̂torpedo.is, radar and spare part/ of the ship, and so have to look towaidsyCffiw 
countries. I asked them that if as much materials that are utilised here cdbld 
not be got from fortign/countries then can we defend ourselves? Then I got 
an answer and a right answer of course, that we will̂infortunat̂ly have to im
port from foreign cotmtries all the materials reauired for the defenco of the 
country. If we failte obtain these materials irom  foreign  countriaĵ then 
f we cannot defend c<ur countiy. If we had to fifiht against someŷ werful 
country then Ood forbidding we pan not defend ourselves.  ^

Thus it is essentia that we must manufacture these things/in our country. 
For this the Defence Department must work at top speed.  But what ever 
effort are being made in this direction these eflForts are going on verv slowly 
and indolently. The other countries of the ŵorld are readyto pay lip synl 
paihŷ Wards us but we do not get war materiflJs. Then the only course that 
is leitfl us is that we should, at the eariiest possible ŝt up such factories in 
our country wherein we could Manufacture all our war materials for the forcejâ 
This work should be done witn such a speed and promptness that \fe may 
come ŝlf sufficient ir all these things. A provision of 15 crores has been made 
in this Eudgel axti whiqh includes the ampujpl of 11 prores and 80 lacs as the
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[Pandit Tbakur Das Bhargava]

\talue of   things imported from foreign countries leaving a balance of 3 
orores and 0 lacs; I oannot understwd t̂iis, thU amount is highly insufiicient 
for tho needs of such a vast country. For this work whatever amount the De
fence Ministry demands should be given to the Ministry.  Our country does 
ndt lack good soldiers.  Our country does not lack intelligence. The thing that 
we lack   materials and goods. Those are the days of scientific warfare and 
for this sake new types of weapons and arms are manufactured.  Our Govern
ment should make every possible efforts to manufacture these modern types of 
arma in this country. The soldiers of our coun̂ are in no way inferior to 
those of the other countries.  As far as the question of science is concerned we 
are far backward.  1 am glad that the Honourable the Defence Minister has 
given this leport to ub.  It is mentioned in the report that just now tho re
organisation of this Department is being done.  Very respectfully 1  would 
submit and with Tull emphasis at my command I like to submit that you should 
do this work with top speed, proceed with this work as quickly as possible. 
For the present tho progress is very slow. Till now there are only three Indian 
scientific advisers and one English adviser, and they have prepared for us all 
the schemes for the reorganisation. The other 40 senior and 100 junior scien
tists have not yet been appointed., You must appoint them at the earliest so 
that whatever restrictions might be in your way may be removed. I am pleas 
'ed to learn that such a department has been set up and some Vampire aero
planes also have come.  But if we were to dapce attendance on these three 
Vampires only then the world would advance far beyond us and we would be 
left behind lagging. The countries that manufacture arms and the arms that 
tliey give to us are generally old. Therefore the Government of our country 
should act in such a manner whereby this country by doing research work 
herself, may make r̂apid progress. In this present age modem arms are want
ed. In tb') present âe it is our duty that we use our intelligence. This age 
is the Atomic Age. This êge is not of lathis and rifles.  When I turn my 
attention towards Ordnance factories, then in my country I see  factories for 
making smaller arms, wo do not manufacture heavier types of  armaments. 
We have here a nde factory also.  But I like to submit that this is not a»i age 
of lathis and rifles. You have no big factory either of the army or of the air 
force or of the navy for the manufacture of heavy machines and armaments. 
If you wish your country to mtJce sound progress then you must pay your sole 
and undivided attention towards this only. Therefore I wish to submit that 
the scheme of tl e Board of Science, that has been placed before us, is merely 
a scheme only.  The scheme has not yet come into operation. But how does 
it lie in my mouth to make a complaint about this when I see that whatever 
you could do you are doing.  As yet you have to fall back upon oilier countries. 
I know all this and so how can, I make a complaint. But I wish to submit 
that you should pfive more acceleration to thi work. I cannot lay any more 
emphasis than this ori the point.
Now I wish to give five or six minor suggestions. Whatever I coujd gather 

on ffoing through your report and whatever things I c6uld see when as a 
member of the Standing Committee I went to Bombay and Calcutta to ins
pect tho factories and naval bases there; I wish to submit something based 
on these experiences. One thing that I wish to submit is that I have read in this 
report that for the coordination of the air, naval and amy services *there is the 
Honourable the Defence Minister and he himself co ordinates these services. 
I have not the least doubt that the Honourable the Defence Minister must be 
doing ttiis work most efficiently.  But very respectfully I beg to submit that 
if for this coordination work an officer welf conversant with the techniques of 
all the three kinda of forces is appointed and placed at the head of the 
thr»3e forces, and if he were to do this coordination work then It would 
far beHt̂r and expedient.  Und̂r tliese circumstances if the l̂ nourable the 

Defende Minister were to pay attoution towards Ihqt general policy   if̂îin
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in the   cb&irgc tiien he 'would be able to pay more aiUentiop. to thii
work. If ooly êuoh work is pla d̂ in bis charge then he would be able to do 
more woi:k. But thib work must be entrusted to Buch a per̂  who liiust be 
an expert in all the throe brunches of the defence foroet and all the persons in 
charge of all/ the three branches must be subordinate iK> the Honourable the 
Defence Minister.

The Second thing that I wish to stbmit is that I have read iti this report 
that though attention is being pâd towards the Territorial Army, for which 
we had passed ah Act in September 1948, yet *recruitment will start in the 
course of the year 1949’'. Veî humbly I would like to siibimit   widi td
draw the attention cf the Honourable the Defence Minister particularly towards 
the Territorial Army. Today we âe reiwy to sanction an exptoditiire of 17 
croreî of ruî ŝ :n this êtinl&iie. Till the transition period last̂ you inay spend 
as much â you like because we know thftt ̂ e problem of Kasĥ r̂ has not yet 
\>̂&n Settled. Many evil spirits look towards uB and' who wist tb swallow us 
up. We haye always to be ready for them. £ut ultimately   would not 
be able to maintaiti such a big army and the only solution for this is that the 
Territorial Army may take its place. ^ uite recently I had gone to Switerland. 
There is no big regular army. But there within 24 hours 
woman can report for duty and enlist in the army and bo in Switerland within 
24 hours an army of several lakhs in this way can report for duty. I know that 
Switerland is a smar country and there the c*onclitions are qu tf different. 
But I know the greater expansion you would give to the Territorial Aniiy the 
l(isser the expenses you would have to incur. This Territorial Army is in a 
way the biggest guarantee of intenial peace. It may not be so that (he fctrength 
of the Territorial Army may be only 24 lakhs you should raise an army of 
at least 20 lakhs. On the last occasion our Honourable the Defence Minipier 
had stated that in his opinion a Territorinl Force of 10 lakhs strenpth could be 
raised if the a.2;e limit was to be restricted to 202 years. It was stated that 
this would entail on expenditure of 2 erores of rupees. T would submit that 
t,\kin̂ the lonf> term view in eonsideration. You should expand the Territo
rial Army so that we may be able to take full adv;mtafje of this reduction in 
expenditure

After this I like to submit that about the Budget, that has been pre.ient 
ed before us. Mr Sidhva has submitted some facts for vour kind cormidera 
tion and has stated that there are certain items in the Budget which we are 
not competent enough to understand.  I wish to draw your attention towards 
military farms. On this item Bs. 1,80,00,000 lias spent, but under Miscella
neous Items the total of expenditure is given as Rs. 4,82,79,000 and no details 
of this expenditure are given.

We are quite unable to understand whether this  expenditure has  justly 
been made or not. If you want to get the vote of the House then it is es 
sential for the House that it may be able to judge this thing.  So it is nec*.e  
sarv to give more details. I do not want to ascertain technical and  secret 
details.  But what hesitation can you have in informing us as to liow many 
dairy farms are and in what manner they function.  By knowing the details 
of these tlfings no secret information would be disclosed. The House must, at 
least know this that the Budget we are passing wo are understanding it or 
not and are critically examining the same or not.

Besides this ] wish to draw your attention towards this side. At Calcutta 
I saw a school which was perhaps attached to the rifle factory. ut T was 
highly pauied to see that school. The school has accommodation  sufficient 
enough for r,dmissior. of 100 students. Therein 100 students can get ie ;hni 
ral training.  But unfortunately, there arc only 40 students.  What is ihe 
reason for this? Li a school where accxjmmodation  be  sufficient for  100 
btudents for technieal education only 40   getting training then this is a wry 
serious type of criminal negligence.  In our  country the  most  important
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Pandio Thakur Das Bhargava   .
branch of education theee days is the imparting of technical training.  In 
our country there is a need of technical education, and a need ot technical 
personnel. I do not admit that there is a shortage of food grains in our 
country. If tbere be technical education in our country thdn sufficient food 
grains can be yrown here. Then in such circumstances I am not able to un
derstand that such a school, which is run by the army, whose entire ependi
ture is footed by the army, wherein scholarships also are given by he army, 
caimot attract even 100 students for admigsion.  It cannot be the case that 
sufficient number of students may not be found for admission to this school. 
Therefore 1 want you to pay more attention towards this.
I wish to subimt one thing by the way of complaint.  our recruiting 

offioirs, as far as it is in my knowledge, do not recruit Harijans till the time 
they do not disclose that they are members of those castes that are termed as 
mâial races.  I know that now there is no differentiation of martial and non  
martial races, and you yourself have ended it.  Instead of the old martial 
races the deeds of glory done today by the Madrasis, who have been reciuited 
in army, while fighting at great heights and in snow fall in Kashmir have end
ed all this differentiation for good.  et still if this treatment is meted out to 
Harijans then how can we appear beforelhem with  confidence.  We  have 
passed that untouchability will not be allowed to eist. But if such treatment 
is meted out to the Harijans then what would we be able to say. Therefore 
I respectfully like to submit that better treatment should be  meted out to 
Harijans.   ^
Sir, with your permission, I wish to submit one more point. I am not satis

fied with the present system of management in the factories.  I am not prepar
ed to accept that till you would not establish those standards in your factories, 
according to which all the factories throighout the world run, till you would 
not utilie them properly; you cannot set the economic mansigement of the 
factories in order. These factories neither show daily  costs nor commercial 
costs. Then how can you manage these factories? The officers of the factory 
say that they do not give such accounts to anybody.  I asked them if they 
could tell me whether the job work that they get from the railways, and the 
factories that do the job, do it cheaply or dearly. But none of them could give 
a satisfactory answer hereof. Therefore I would respectfully submit hat you 
spend crores of rupees of this country and proide many things like cloth, 
machines etc.  ̂But all these things, as far as their working is concerned, should 
be don.3 systematically. ou must certainly organise them.

What I had to submit I have submitted. The bell has gone and I do not 
want to take more time of the House; I once again congratulate you for your 
Kashmir rocord and for maintaininfir the two or three salient features of the 
army. When the Round Table Conference was called and Mahatma went there to 
participate in it, then ord Shanky taunted him b̂̂ saying that when you would 
attain Swarajya then how would you maintain the entire army. Today you have 
given an oppropriate answer to that gibe.  our answer is the beat and has 
proved the Britishers  mental  trouble, to  be perfectly groundless. ast 
year F invself had gone to Kashmir and there I saw that your army was 
absolutely non communal and ̂verybody in the army did fiis work in a manner 
as befitted his obligation and duty. However much I praise the anrfy it would 
always falV short.  Spontaneously my heart gives out that if any Ministries have 
done splendid work then only two Ministries have done so and these are the De
fence Miiiistry and the States Ministry. The States Ministry has solved the 
problem of nearly all the States and the Defence Ministry has glorified oar name 
and prestige in the eyes of the world and has shown that the armies of Indepen
dent India are always fully prepared and competent to combat any eternal 
fotces or internal squabbles and under its protection our country is perfectly safe 
and secure.    .

The Âemhly then adjourned for unch, titl Half Past Two of the Clock.
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The Atembly re-tie.tnbled after Lunch at Half Patt fyio of the Cioo, 4fr. 
Speaker The Honourable Mr. <. V. Mavalanhar) in the hair.
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Mr. Speaker: I presume the honourable Minister will require about half an 
tour. That means we carry on the discussion up to 430.  I will request 
honourable Members to keep strictly within the time limit.

aii Syed arimuddin (G.P. and Berar: Muslim): I con̂tulate the Minis* 
ter in charge of Defence for the reorganisation of the army in spite of Uie trê 
mendous difficulties after the partition of this country. We really pay iik tribute 
to the Army for bringing refugees, for fighting the police action in Hyderabad 
and our operations in ĥmir.

It bas b̂ea referred to in the speech by the Minister that the prô a of 
nationaliation is being completed. I lay veC7 great emphasis on the înt of 
nationalisation of the Technicians in the Army and Navy. If all soldiers are 
recruited from India and if the key postfl of the technicians and experts go to 
foreigners, I would say that there is no nationalisation at all. In the set up of 
international politics today, Military being the most important department, 1 
would urge that there should be complete nationalisation as far as technicians' 
and scientists organisation is concerned. I would urge upon the Minister in 
charge that speoay steps should be taken for this and within at least two years, 
if not mor̂. the entire band of ieduxitians should be reoruited from India.*

Shri B. Das (Orissa: General): But, it takes a long time to traia them.

a2i Syed arimuddin: My next point is the expenditure o.i Defence. I 
entirely agree with these speakers who have said that looking   the politics, 
international and domestic, it is necessary to maintain tho Anny as we are 
maintaining. Happily for m,  have got a ground of argument and discussion, 
4ecau86 the Mininter in charge of Defence compared the figures for Pakistan 
and India.  We find that the Defence expenditure s 157 crores in India and
47 crores in PakiFtan  If the Minister in charge quoted these figures to show 
that there is a race for armaments and a justifioatioa for these armaments to be in 
creased, then, my submission is, that a stage Gas been reached when Pakistan and 
the Government of India should examine â  find out whether there is any conflict 
for which such huge armies ought to be maintained. We have succeeded in our 
police action in Hyderabad and now, about ashmir, the matter is left to the 
plebiscite. The Prime Minister of India and the Government of India have 
'declared not once, but on several occasions tkat they have no intention to 
attack any other countr\ that they have no schemes of aggrandisement. It 
would be madness to suppose that Pakistan can invade India with our re
sources, with our military, and with our strength, as the Minister in charge has 
said.  If there is no occasion for any conflict now, it is up to the Government 
of Pakistan and the Government of India to reduce their armaments  with a 
view to have the internal economy of the country improved and with a view 
to see that both countries enhance their reputation in the econoniic and other 
fieldsT The only method b̂̂ which this race for armaments can oonie down is, 
as I have suggested at the time of the general discussion, the signing of a non
aggression pact. If it is a question of prestige as to who should  approach, we
are having several interdominion conferences and if there is no ;̂'iuse for any 
conflict now it passes my imagination why there   should not be a nonagĵes
sion pact between the two countries, and why there  should  not be  joint
defences, to the lasting good of both the countries.  When there is no conflict 
except the elections in ashmir, my submission is thâ this should be resorted 
io if the defence expenditure is to be brought down from 157 crores. About 
Hxe good intentions of the Oovemment of India, if any proof is needed, tha
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proof ie there that at a time when there was undeclared war between India and 
Pakistan, the Government of India made a reference to the UNO about the 
Kafihmir aifair. That is proof of the good intention of the Government of India 
that .they did not want to declare war againat PakiBtan. When 8uch proofs are 
forthcoming, when good intentions are  there  and both  rêalise that  there 
should be amity and friendliness between the two countries, there is no reason 
why stich a pact should not be tigned, and there is no reaacoi. why joint defencê 
should not be created. .Both tAie oonntries have got to meet the menace of 
chaos iand amrchy on both sideai East and West. In view of this, and in view 
of the fact that we should have an Asian bloc to fight out foreigners a our 
soil, it is very necessary that such a pact should be translated into action.

SbM B. IMi Who will beli the crt?

Kail ByM arttnuddiB That is the point.

One thing more, and I have done.  I was very glad to hear  when the 
Minister in charge of Defence stated that vith our Army in India, there vas na 
uestion of caste, creed and community. I was vei7 glad to know that com­
munal conpiderations never weighed with our fighting forces either in Kashmir 
or Hyderabad. We have also found that the Muslima, particularly in the 
Hyderabad action, were entirely witb the tovemmerit oi India.  I would res­
pectfully submit that the recruitment of Mufslims in recent years after August 
19̂7 has been very negligible.  If there are political reasonf which are cogent, 
they should be stated on the floor of the House.  If you have Sheikh Abdulla 
in Kashmir and a band of loyal Muslims, in the country, there is no reason why 
Muslims should be excHided as o class from general recvuitTnent to tht? Army 
and Navy.  Therefore my Bubrnisson is that there would be a time in the countrv 
when Muslimfi should fight f̂lioulder to shoulder for the honour and prestige of 
this country and there is no reason why tliey should be excluded from Ihe 
defence of this country when they regard themsolvefi as nationals of this country. 
In the greftl war of 191118, the Miislims of India fought against Turkey. They 
have fought against Arabia. Even your troops have fought in Kashmir. There­
fore my submission is that exclusion of those people as a class, if at all it is 
resorted to, is not correct. I say that there has been a negligible recruitment of 
Muslims into the Indian army.  Tf such is the case, this policy should be 
re2rsed, and 1 would make an appeal to the Minister in charge not to allow 
the Muslims of India to feel that̂ ey are h miiliated or insulted on the ground 
that they are not fit to he in ther r̂my.

Shri 0. M. Poonacha (Coorg) At the outset I wholeheartedly associate my­
self with the tributes paid by the honourable the Defencê Minister as well as 
by all 6*ections of this House to our Armed Forces. The previous  speakers 
associated themselves in a similar manner with the sentiments  expressed by 
the honourable Minister for the magnificent sorvioos rendered by our Armed 
Forct's, both in the Kashmir campaign and also to what is now historioally 
known as the Police Action in Hyderabad. From point of brevity I would 
like to confine myself to a few things which have not been covered by the pre­
vious speakers.  I do not intend to traverse the same points which have been 
made out by the previous speakers.

After having heard my honourahle friend, Mr. Karimuddin, I felt that in 
so far as, our discussions relate to this Defence Budget, there is a sort of feel­
ing whic'i has given expr̂sion to some sort of misleading conclusions. I mean 
to sav that certain references made here give a false impression that India is, 
on a sort of '*War Path Kazi Syed KarimuSdin I have never said thatl)
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or on a eort of '̂ Amendment Bace.' No. 1 shall say, f̂r far frorh it, India it 
not at all on the path of what might be called bjr a few as an Armament Bc, 
because if you look into the Budget and scrutinise the figures, you yill verĵ 
clearly find there that because of certam unavoidable circumstances which have 
placed India in a very pitiable condition compelling factors  have forced our 
hands to develop certain thirigs in so far as defence measure are concerned. 
Mostly, they me of the nature of building acoommodatioaQ, providing equip 
ment, buying stores, and more than all these things, providing the minimum 
amount of training facilities for our Anned forces. It has been said that on 
account of the piirtition the set up of our Armed Forces suSered very much. 
We lost n êtically two thirds of our accommodation establishments and we 
were jost left with one ihird of tha' housing accommodation in India, whereas 
twotbirds oi it went over to Pakistan. On the other hand, according to thê 
division of the Indian Army of the undivided India, we got twothirds of it  
twothirds of the personpel to be accommodated with this less than onetbird 
of the housing accommodation. It is a problem by itself, and most of our e
penditure, if you would like to go ijitp it in detail, would be for housing the 
armed personnel, the equipment, the stores and all manner of thiiigs, aud then 
above dl these to afford the minimum amount of scientific training facilities 
for our three Services, particularly the Navy and the Air Force. Therefore, it 
has been a sort of unhappy reference in this particular matter and I  phould 
like to clear all doubts in the minds of every one here that so far as India ia 
concerned there ip absolutely nothing like a race for Armament. Mucli more 
thaii that, I should say that this budget is not the one which arit̂es out of a 
Fear Comple.  Wo do not see any signs of aggression from any side.  On the 
contrary we arc in very happy company as our neighbouring States and Gov
ernments are so friendly with us that there is no possibility of any sort of 
threat across our frontiers and we are quite sure about it. Therefore, there is 
no point in India trying to resort to what mîht V)e called in the modern term 
a Eace for Armament.  On the other hand, the standard of our defence forees 
is so low as compared to the modern standards of armies, that it is nrcessary 
that wo have gol to develop, and do. resefireh with a view to imprv̂ve the 
capacity   well as the constitution of our armtjd forces. That is an inevitable 
thing.  No nation can escape that and in that line we aro attempting to make 
a v̂ry slow humble and modest progress. I welcome this Budget from that 
point of view

If we could juHt look into the figures of ependiture of the other nations, \ve 
could just find that a country like Australia spends about twelve times more 
on defen(33 than what it used to spend before 193 9. America today spends 
ten times more than what she used to spend before  193 9.  The  United 
ingdom and the U.S.S.R. in similar manner spend more than three timvis its 
prewar budget figures of 193 39  Supposing if we compare our own, we will 
find that we have in no way eceeled tĥse limits ecept for the compelling 
reasons that ŵe have been subjected to on account of tlie partition of India.

Net I come to the point of demobilisation. In the speech of the honour
able Minister for Finance, there was a mention that demobilisation ôuld be 
reported to in a very propfressive manner. I fr one fee that this would be a 
rather very unwise step to resort to at the moment.  I do not at all endorse 
the ide:i of êniohilisatioo and in any cas.3 I do not think that th present 
strength of the Indian Army or the Armed Forces of India is in any way out 
of jiToportion to the requirements and considerations of our country. I would 
like to suggest that before resortinjr to any plan for domobilisation onr Gov
ernment must first think of absorbing all the forces of the Indian Btates and 
then bring them under one unified Command, and after that review the whole 
j)6ition and if we find that there is surplus of armed personnel, by a method
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of categoriation we can plan for a sort of demobilisation. Not until we have 
integrated all the Armed Forces of the different States in India should our 
Government think of demobilisation.

Inoidwntally I would like to refer to another point also. While we have 
ôt to integrate all the State forces in India it is also neoessary that we should 
look into the other side of the picture. I ^ in quite a number, of provinces 
semi military units called the Oram Bakahak Dais or Home guaîs etc., 
which have been raî d by the provinces. I do not agree with this idea.  So 
far as internal security is oonoemed I think the Police Force should be ade 
q̂uate to m̂ t the requirements of the provinces. Apart from that there should 
not be anything like quasi or semi millitary units being raised in the provinces. On 
the otherhand, the Government of India, particularly the Ministry of Defence 
must go ahead with the scheme of the Territorial Army and also the National 
Cadet Corps so that they can build up a second line of defence and not allow 
the provinces to develop their own organisations in a haphaard manner. I hope 
the Defence Minister will take up this matter at a very high level and deal with 
the provinces and see that there is uniformity brought about in this respect, 
because any kind of military organisation should be organised and constituted on 
an all India footing.  It cannot be on a purely provincial footing.  So far as 
provincial requirements are concerned the tralaing and constitution of the police 
force is sufficient and is more than enough.

I would now like to deal with the question of amenities to troops.  In this 
respect I would request the honourable Defence Minister to pay sufficient atten
tion to create more recreation centres for our Armed Perŝ nel and thus see that 
more amenities are provided for our fighting forces. *

So far as the new Pay Code is concerned, Mr. Sidhva made out a point that 
there is no hardship to the officers.  I beg to differ from him. I should like to 
tell him that so far as the lower rungs of the officer class are concerned they 
have been hard hit by the new Pay Codto. It is so full of anomalies, which re
quire revision and they should be set right.

Shrl B. . Sidhva: What are t̂e anomalies?   .  

Shri 0. M. Pooiiacha: I have very little time to give the details and I have 
«ome other points to speak upon.  So far as the pay scales are concerned J think 
they require careful examination and revision.  As regards pension terms I was 
.happy to note that the honourable the Defence Minister in his statement referred 
to this point and I hope that be wiU look into this question and sec that the terms 
are revised and brought up to date.

Then I come to the Reservists who have a liability to be called for active 
service whenever required.  They are given a paltry sum of five rupees per 
month.  On tho factt of it this is very unjust and requiîGs revision, because this 
was fixed some twenty or thirty Vijars ago. This allowance must be suitably en
hanced. *

I comc to the question of accommodation, particularly married accommoda
tion for the rank and file.  So far as tlie army is concerned they Jiave hardly 
about ten to fiftern per cent/ married accommodation, whereas in the Navy and 
Air Force it is completely nil.  I wish sufficient attention is also paid to this 
•■question. The Armed Forces Accommodation Committee which was constitut
ed by the Ministry of Defence sometimes ago submitted its report sometime in 
194. I wonder whether thf̂ auggestions made by that Committee have been 
taken into consideratwn. '
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I uestion of the compulsory age of retirement. In normal times
taken into the ofticer olasa but during War time on account of 

the demand they had to ceeruit personnel from higher age groups, so much so the 
ccOTpulsory age restriction for retirement works very adversely on this class of 
OflBcew who have been recruited from the higher age groups. This should be 
examined and suitable rules must be framed to remove the hardships.

I remarks, Sir, I resume my seat with the hope that the honour
able the DefeDoe  Minister will take these few  sufgefitioDs of  mine  into
•consideration.
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t̂T   t, ŝpJT ?Y    ̂  3!̂ ^

FwV   o t ’roo Frru u   ’rt Wr   tr u  tFwV   o t ’roo Frru u   ’rt Wr   tr u  t

^ ftTH' ^   ^ ̂  5 I

T ft? 3fF 95t€̂  ̂^R   t, ?TT  ̂ T   >ft

^^3  ̂^ fhr̂   WfT   t I   J 3TT I   V̂ TV̂

RTfd ^ 11 3nR arrr  w r  ;̂ MfT

OBNHRAL BDDaiT LlST OF DBMANDB 1197



1198  COMSTlTtrBNT AS8BHBIA OF IKDlA ( SOlB ATlVB)   7TH a OB 194̂

«rt f1?nT 

jfft TT ?ft w arm   f

 ̂1   3TN̂ vhiO'fl  ̂  an*TTT5ir (Organie) ^TT

>̂TT ft?   >ft fCoutented) I iT̂ ?T ft   ^

 ̂  T  ̂  i W ?R> STFT   T̂?T ft   ^ I ^

 ̂  Jif ?T5y5T f 3ftT 3T1TT arm ?̂r ̂fr ̂   rft air?

ŝim4  r̂fr  i   

• WfTt  ̂  ^  ̂    t w   srnr it  ̂  ^

artT  ̂ >̂ff T̂I ^ gf?T  ̂5ft*r   f  ̂ ^

T?f 3ltT  ?TT?y  ?̂nf T  I  3TTT ̂ITT̂

f 'd'f  ̂ r̂RT 3T?ft  ̂*rm a?tT ^    ̂I   1WT

flft   ^ ^ 3rm I ^ ?TT̂  ̂ ftj 3RT ^ ^

froy n nn ?ft ^ afk   ̂ r̂

'R T    ̂ TT «IR ar wt  ?rf ?   i

^ ?t  ̂(Inefficient) ft 3tri ^ t  i   w 5̂T̂   ̂f

iT̂r 5TTT  ft ̂?TT 3TTf̂  art'T ft>?R arr̂ M «Ft AB8imilat 

Wix   t afk fT̂ttft ?yWf  ̂^   ft ^T   I

f*nr fiT?2T ?rrf̂  ̂sra’ afrsft    ̂Fft̂ ̂ ?ft   fr̂ ŵ

'uno   mout t «ou 'uno   mout t «ou I   t «rr  t Wut   trrt   t «rr  t Wut   trrt

t I aftr   gfcT 3T5̂ ^  ta,   aTFf  ̂ flT ^ ??T

 ̂^   f I 4 yiTswr  ̂  3T̂  ̂̂*TRT arr *PTT f   T̂f

 ̂  PT tv̂ (Integration) ft w ark   T̂Tf   ^

T̂   w f,   ^ f r̂ert Jiflf f fsF fr̂ mRfr  ̂

JTrafrr apT̂r am t i ^ r̂̂npt  ̂sp  ̂3jt?tt *5rrff«T i t̂f 

?w  ̂   r̂in̂p  ̂artT i?«F  ̂ r̂f̂ artr fwE^

 ̂fT«r ̂ ^    Tf 3mi   ̂    ̂   ̂ ?TT   >fr

^ 3tmr aftt 3ft ̂  ih  ̂   ̂     ̂gft̂lr

f I «Tf  ft îpft aftr 8n«i5t ftiT «̂t  ̂ miP̂  ̂ ŝfînft t

 ̂̂TWrr f Pp f*nft ^ 5TCB  ̂ ^  «*TR ^ ftn aftT  >hr 

spt >ft Integrate ĤT   I

rt̂  ̂ f̂ Ŵt Ŵ   ̂̂ artt d4'Ĵf f̂ WRT ĉH 

«r? f f f̂, aftT fiRT WK  ̂anftcRT fT̂ ̂  

m̂. f,  fW aPT̂   T 1̂ T̂fT  T̂UTR   fcIT f >



^  t ftf   ̂  T̂PTH #«n# I ^ 15̂  'R?# ^

fwr 11 ^ f̂fWT ^

5ro «u $t!rr tSrr % t  a7#  srr5  e Frwrr t5ro «u $t!rr tSrr % t  a7#  srr5  e Frwrr t

# T̂HTR  5T>  ̂ TT 3T?R  'TTfê't ?PT «ft 'Tf’TT I JTf

 ̂  i f5RT̂ 5TR #   ̂  in if fw   ̂^

w 3ft  cfT?r I ;?jtt3[t art fr̂Tf ^ ?jw:?tt i wfrfT ^ ar̂ 5̂  w  

3T  ̂ TftT  >̂TT  am  ̂   ftr?r clT̂ # iRf̂

 ̂ ?TW I 31̂   ̂  ?JT IT? ?TTJTR   ̂ | I ?*rf«lT

*T ^ ®rjj  ^̂cTT  ̂ 5ft   ̂  ̂ ^

 ̂ sm̂ 11

3r*rr zr̂  »tjtt  ̂ % ^r  f̂tfM4*i ^̂ »̂ft%inT f 1  *t<t 

^ VJ t afh:  «pn̂ 5rr̂. ̂  11 # r̂wcrr f ftr

Wt >̂t ^ ^ %f?rrPT  fw?TT  I ^   ̂  3nm t, W%!T

Iff  ̂f*P 3nft ff̂’̂ftfSTZTSET THlit

 ̂f ?T̂ arh: 5R# |, ark w

# W# «Tf# I % fRTt 'mr %̂ ?̂TRt SV̂ftf̂iT  t I ftRT tPRT .

r*TW WT?î ?̂r 5̂̂ I 'd»l̂ Hâi  iH

ft TfT t afk 3?w ̂  1̂  3rr 11

??T 5r5?f ̂ ?TT«T 4'  ^̂ TT i Pp frr̂ 5ft  ’t't

'dH+t  ̂3T̂ ftF̂TT ̂ *TC ̂ m*T ?*T I

{Knghsh translation of the above speech)

Shri Mohan Lai Gautam (U.?.: Generalj: I think tliere is suffioient force . 
in Borne of the objections which have just now been raised. When it is said 
that our Defence Expenditure amounts to Bs. 157 crores and it constitutes 48 
per cent, of our total Budget, then it is in reality a fact that this is a ver̂ ̂huge 
fl'ucunt for this country to bear—a country poor, famished and naked. But 
the question arises as to whether such an expenditure is absolutely necessary 
or not.  Uptil the time erf the British regime the Army had to perform two fun* 
otions ru. fixstly to saf̂ uard the country against any exîî iggrefsioo and 
seiondly to maintain internal security. I feel that even after the attainment of 
irtdependence, conditions have not yet been restored here which may obviate 
the necessity of maintaining an Ar̂ y for internal security. But I hope and 
alec feel that our Government shall have to  change its line of  action and 
nhaodon the use of Army for preserving the internal security, and it should 
make arrangements to employ its own Police Force both locally and in the Provin  
cer. and thus the necessity of maintaining the Army for internal security may 
rot be felt any longer. But as long as this is not done and so long as we find 
that there is a necessity of keeping an Army in Bengal and other places for |fae 
jMpintenonce of internal'̂ecurity, then we shaU have to see whether the Army 
M’hich we have is sufficient to meet our requirement or not. Today we see that 
>̂je Kashmir problem has been solved, but it can not be ‘anticipated wbethar
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jĉu will give fresh orders to the Army to tight or not.  Neither we nor the 
G(A eminent can visuafiJse this at the moilaent.  But it would better if we can 
reduce this expenditure and there is apparently not very much scope for criti­
cism of the whole expenditure that is being incurred at present.  I realize that 
if our country can afford, we can spend far in excess of what we are doing ut
PM depends on our country's  finances.  Perhaps
 ̂ people have no idea, just as my honourable friend Maulana Sahib has 

'Stated, that while we got twothird of the army we got only onethird of the 
accommodation.  The condition of the buildings intended for the Armed Forces 
is bad enough. We can say that our Îand Forces are quite sufficient but so 
far as our Naval and Air Forces are concerned, these are  inadequate. Our 
Naval Force existed in name only. Now perhaps its strength is being raised 
gradually.  You will perhaps be wonderstruck to know that even if we stren 
o'lply try for the next ten years, we cannot raise the  strengtli of our Naval 
Force to the extent it is possessed by a small country like New Zealand 
yfhich has got a population of 20 lakhs only. A country with a population of 
twenty lakhs has got at present a much stronger Navel Force tKan that owned 
by US, and we will not be able to raise the strength of our Navy to that extent 
•even aft̂r the expiry of ten years, and spending croreB of rupees. The same 
is the case of our Air Forces. They have  not any equipment. The Navy 
also lacks in equipment. We could get one Cruiser and that only after much 
'difficulty. We are shortly receiving three Destroyers. We do not know even 
as to what their type would be. I do not think if any country will like to part 
ftway with its firstclass equipment for our sake.  I therefore, feel that we 
have still got to ppend a lot.  Even though after taking this as granted that this 
is a huge expenditure, we shall have to keep in view that a far greater amount 
’has got to be spent further. But when I say this, it does not mean that all 
possible economy is being effected in the present expenditure and nothing more 
can be done in the matter. I think the Honourable Minister and his Depart­
ment might be doing something to launch economy drive in every direction, 
but still there exists an ample scope for doing this and exercising a strict vî  
lance that no extravagant expenditure is incurred.  achieve this end, I
would propose the setting up of a Committee which should always watch that 
.no money is spent extravagantly.

Just as 1 have now stated, we have to  raise a sufficient strength of our 
Naval and Air Forces.  Apart from this, I would like to say* that our existing 
Ordnance Factories do manufacture trcnil Jirms only but we ha/e not got any 
such factory which is capable of manufacturing big arms.  We shall have to 
set up such a factory. I would like to tell the Honourable Minister one or two 
things in eoimection with Ordnance Factories, namely that a plan covering 
a number of years shouFd be formulated so that after the expiry of a specified 
period you may bo able to set up a particular type of Ordnance Factory in this 
(isotintry.  I do not knoŵ Vhetber all the Ordn a ft ce*" Factories are located at 
safe places or not. If this is not the case, you shall have to shif̂ thesa ulti­
mately fron» those places. You shall hnve to replace the worn out machinery 
in the existing Ordnance Factories.  And above all, there  should be some 
sort of coordination in respect of 'Ordnance Factories.  Such sort of co ordi­
nation h lacking here and I would like to invite special attention of the Gov­
ernment towards this aspect.  Both' the Industry and Defence Deportments 
cannot be separated from each other.  Only a few weeks ago a Conferen'ce wns 
convened by the Industry Department, but no representative from the De­
fence Department was invited to attend that. I think it is a ̂ eat blunder that 
no coordination exists between the Defence and Iẑustry Departments. We 
‘ shall also have to reorganise Ordnance Factories in such a manner that these
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should manufacture ammunition in the time of war and after the cessation of 
hostilities thesa should be employed to produce, such articles as might be made 
available for the use of the general public. 86 long as this is not done, the 
result would be that the technicians which are employed during the wartime 
will only manufacture a few articles, but as soon as the war is over, you will 
be compelled to diŝcharge them because they will not be able to manufacture 
goods of public urMity. The technicinns will go and seek employment, elsa 
wheTt̂. Next time if you want to reemploy tfiern and run the factory to its 
maximum onptujity you will not be nble to get them hack.  Therefore, I think 
it will not he advisable from the point of view of the Defcnce Department to 
lose the teehniciars after having trained them, ftuch a state of affairs should 
be obviated as far us possible.  But when you look towards this respect and 
devise various ways to absorp the teehniciaus and labourers, then this would 
give rise to many other questions.  These are: it so appears that in the case 
of labouv the last Pay Commission have left over many anomalies. I }iave been 
told that the Department have appoin'ted one Mr. Sahni for this  purpose. 
But a period of fourteen months has elapsed and he has not as yet submitted 
«ny report and it is also not known as to how he proposes to remove all those 
anamolies.

Just like the Armed Forces, the housing problem has assiuned a gigantio 
form iu the case of factory labour as well. It has been »entioned in the re­
port that it is well nigh impossible for the labour to get accommodation in 
Calcutta. In case we do not provide them with accommodation, ikhen I would 
like to know os to how can the labour manage to live in Calcutta? For this 
reason you shall have to organise the factories in such a manner so that the 
labour may remain contented. This should not be the case that so long as 
they do not threaten to go on strike, you should not listen to them. I feel 
that this i«i a wrong course and if you continue to act in this manner, then I
cannot say as to what would be the consequences? *

1
Just like the Armed Forces, there is another serious problem which con­

fronts ihii labour and that is of the temporary personnel. There is quite a 
large number of such temporary personnel who'have put in ten to fifteen and 
twenty years of service. You may just see that even after having rendered 
such a long service, they are still temporary.  They do not know as to when 
they might be discharged. They also do not know where to go in case of their 
services being terminated the next day, and moreover, while continuing to be 
employed here they cannot put heart  and soul  in their work. Thus they 
are surely bound to become inefficient. Therefore,̂ I  feel  that  this pro­
blem viz., as to how many men you can assimilate should be tackled once for 
all, and some arrangements should be made in respect of temporary personnel.

While speaking today morning, our Honourable Minister paid glowing tri­
bute to the States’ Army. He stated that they are perfect armies and have 
rendered meritorious services. This we have heard today  morning from the 
Honourable Minister.  I think the time has now come that after the integra­
tion of the States rmd unification of the country, it is no longer necessary that 
the States should be allowed to maintain separate armies under tlieir control. 
All these should also l)e integrated. All those armies should be brought under 
our Comtnnnd, and one Organisation and the police only should be left’ under 
the control of the S.tates. This would not only result in a oonsidenible saving 
bein̂ made under the Defence Expenditure, but would also remove the ineffi­
ciency that exists in the Armies maintained by smaller States and increase tho 
strength of your Army.  I feel we shall have to devote our immediate attention 
to this aspect and integrate these armies  also.  Another aspect to which I 
would like to invite the attention of the Government and in respect of which 
we have perhaps uptii now been feeling many difficulties is thn' we have to 
import from abroad the equipment for our Army. I doubt it that whatever ̂
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goods we purchase, we get firstrate.  Apart from this, from whatever part of 
the couutry we may obtain the goods, we have got to see as to how will we 
be able to mauulacture these in our country. If we purchase the stores fi’onx> 
abroad, it will also affect our foreign policy. This is a very gigantic problem 
over which I cannot say much within one or one and a half minutes which is 
left at my disposal.  But now we shall have to consider over this matter care 
fully as to how can we make our comitry strong and  how can we purchase 
these stores ironi the other parts of the  world?  Theretore, I would submit, 
that although adequate action is being taken, yet there remains lot to be done.

It has just been stated that we have got European Technicians. I have 
also studied this problem at a great length. I think that whoever is available* 
in India is employed by us.  But unfortunately, we have not as yet got a suffi­
cient number of trained techniciaiXs in India and it takes time to trriin them. 
The Europeans have got to be employed on account of the reason that we do 
not have adequate number of Indian Technicians.  As soon they become avail­
able, we shall employ them.  Arrangements have been made to train thenl and 
they can nô’ be trahied.

With these words, I hope that the Honourable Minister would consider ovê 
the various suggestions which I have ventured to make.

Shri BiSWl̂ath Das (GriKsa: General). Sir, I rise to congratulate my friend 
for having boen able to raise an efficient Army, which is in formation, out of 
the ashes of the combined Indian Forces that we lost as a result of August Ifith, 
1947.  Sir, the Cabinet Mission in its plan of 15th May 1946 have given weighty 
economic, administrative and above all military reasons against the partition 
of India.  They had laid special stress on the military aspect of the question 
and I do not think I could do better than quote one sentence out of it:

“ The Armed Forces  been built up bb a whole for the defencve of Itidia aH a whole, and? 
bro'ik thextt into two would inflict a deadly blow”.

Sir, we were necessarily very nervous when this partition came, and it is to 
the glory of the Cabinet and  especially of my  honoiu*able  friend to have 
brought out something brilliant and glorious out of the ashes.  Without mean­
ing any exaggeration, 1 think our defence position is fairly secure and we today 
havi‘ a fairly ;;ood Army enough to gi\t ns security in the whole of SouthEast 
Asip;  ,

All tnese have been elB̂ected certainly at a heavy cost.  We have to spejid
48 per cent, of onr revenues this year,  as has  been plainly  stated by my 
honourable friend. The question, thfltfrefore, comes in  whether 've have to 
accept Thread and butter or guns and munitions. I must, in this connection, 
draw the attention of the honourable Members of this House to the 
comments olfeied by the Eastern Erovomisi. It claims that the defence ex­
penditure could hfive been cut short by at least Rs.  crores, fixing it at :ibout
V2i) cn vps. But, Sir, we have io realise that we in of fnrrii:̂ion.
When Britain left ns, the British Navy was guarding the Indian sho.ves, the 
British persoiuiel wâ commanding the Indian Anny and weVero dependent 
upon not only British officials but also on British  equipment and research. 
Therefore, our Army, big or little as it is, is in a stage of formation, dt is still 
forming, and it would be ideal to criticise today about the finances involved 
or the expenses that we have to incur. The world conditions, and above all 
the internal security conditions and also the feelings of neighbours, all com­
bined—which have been brilliantly summarised by my honourable friend the 
Ministeî for Finance—make it incumbent on India to ̂ pend more for her se­
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curity. ft is unfortunate that our expectations have not been fuitilled, nameiy 
of the League of Nations, of which India is a permanent Member.  She was 
êcpected to have an “international army to look to the peace and security of all 
the nations o: the world.  Our anticipations have so far been falsified; we ,have 
neither peace nor any sense of security.  Pakistan, our neighbour till yester­
day was with us ana part of us, but it is difl&cult to find out what her inten­
tions are.  Sometimes she gives us kicks, sometimes kisses.  What to accepil̂g 
kisses or kicks?—it is difficult to know. I realise the anxiety of my honcur* 
able friend Mr. Kaiimuddin and I reciprocate his feelings.  The time has come 
when there should be a sort of a defence agreement or arrangement W'lth Pâ  
tan but how' long it will take remains to be seen—God alone knows it.

tS.ome of my frineds have consoled themselves with the idea that vvii are 
having a good Army and we are having some amount of security.  But to what, 
purpose? So long as your Army is merely Indian \̂thout Indian equipment,
I think to that extent our dependence is lastingand our socalled independenfl 
Army is nothing.  Therefore, I would appeal to my honourable friend the 
Minisl/er in charge, and especially my honourable friend the Minister for Finance 
to take every step in order to keep for India a ready and  efficient Indian 
Army ôr her security purposes. For this, India should also be able either to 
start different industries and have Indian armaments herself by starting State 
organisations or take all necessary and  possible action to encourage private 
enterprise so that India will have very soon not only Indian troops but also 
Indian equipment. In this connection, let me say this about the purchase* 
of battleships and cruisers, old, antiquated, probably some of them rotten—I 
do not Iciow—but I  Ifave  to. believe  our  military  officials.  We  have 
to  purc.httse  these—to  what  |>iirposê Why not  take  up  a  buildihĵ 
programme? America, England and ail  other free  countries  have  taken 
to such programmes, why not Indiâ do  it? Do it  yourself or encoumge 
private enterprise.  We ĥtre got enough possibilities for enoourâ2:ing shipbuild̂. 
ing yards iri different parts of the country.  Stating as a witness, Capt. Choiidry 
gave* very good evidence before the Indian Industrial  Conuriission which sat 
between 1914 and 1916, advocating the starting of a shipbuilding yard in 
Orissa at that time. He said that in the East Coast there are ver̂ ̂good places 
where ship building yards and the shipbuilding  industry  could be  started. 
Ŵ'v not do it? Why depend on Briti.b and American antiquntpd, and reject<̂,d 
ships ?

Having? stated sc much about equiprneuf, I come to the qyestion of the 
Indian Anny.  Sir, I have nothing but praise for them. They have none of 
the pi’oteotion provided for them under Sections 232 to 239 of the (lovernment 
Of Indifi Act.  The .ndnpations have taken away all the protection that was 
given to Bntifih ofricinls and today our men nre n*? jiHtionalist as nationalists 
could be,  I thank them through you and request the Minister in charge of the 
Department to convey our feeKngs to them.

Not only this, bui the Comm:)Mder 'nChief of the Indian Forces is no more 
His Excellency todny.  Nor is he drawing the fat salaries that his predecessors 
were drawing, anr] yei ho is called upon to take heavier responsiljilitv and more 
onpfOTis duties.  He has to defend India, ho has  defend our frontiers, he has 
to defend the coast.  It falls to me therefore to give h\pn n warnin̂».  When 
the Japanese war came, the first naval action took plnce in tlû OriBsa coast 
and 1 still recolJect the hurry with which the officials in Orissa had to receive 
the injured and pay attention to the distressed that had to land as a result of 
the naval .Mciion.  Now,, you have neither Akyab nor Chittagong to help you 
in gitiug pi'otectioii arid as (or Pakistan, T have told .you it is »! question of

OENKEAL BUDGET—LIST OF DEMANDS 1203



[̂ri Biswauath Das]

alternative kicks'aud kisses.  Unless they come to some sort of understanding 
with .the Government of India, I think it is fair that the Government of India 
should see that the eastern coast, particularly the  provinces of Bengal and 
Orissi, are properly safeguarded. ,

Need 1, in this connection, state that you have got the Chilka lake, which 
is the biggest one in India.  My honourable friend Bri Umacharan Patnaik, 
a member of the Orissa Assembly, who was in  the Territorial  Forces, has 
written a valuable book on this problem of utilisation of Chilka for purposes 
of defence and trade,  Looking to history you will see that there wns a time 
when Chaika was a very flourishing port in the eastern coast.  I would there­
fore appeal to the Ministry of Defence and the other concerned Departments 
to explore the possibilitieŝof utilisation of this great natural benefit that God 
has given to India.

Now, I come to another question and that is equally important. Havinĝ 
filiaken off our dependence on the British Navy, we have to build up our Navy. 
We have  to prepare  ourselves  to  build our  Navy. You  are  building 
up  mstitutions  in  Cochin.  Why  concentrate  your  activities  only  at 
concentrated places?  Why  not have it  diffused in  three or four places 
in the wide coastnl line of 4000 miles, so that you will have them at various 
places. You do not know from what direction  troubles  come.  Sometimes 
they come from the west; sometimes they come from the east.* Is ij not fair, 
necessary and, desirable to have institutions at different places instead of con­
centrating them at one place? I, therefore, appeal to you to give due considera­
tion to this aspect ol the question.

I had a number of thinks to say, but I am sorry there is little time at my 
disposal. I have stated and I will state “lagain that' the time has come when 
I would appeal to my honourable friend to instruct the CommanderinChief and 
the Generals to visit various provincial headquarters and also university centres 
and give our young men an idea about the Military,  the Navy and the Air 
Forces, so that they will get some instructions about defence and discipline 
which is so much wanting in educational institutions and thus yon vill 
yery good recruiting ground in these universities.

/
As my time is up, I wish to repeat â I have begun.  I thank my honourable 

friend and also our Army for the very good and splendid way in which they 
have discharged theii responsibilities equally both in war and in peace—war, 
because in Kashmir and Hyderabad as also in other places they have shown 
their mettle. Even Muslim friends have joined the Indian forces giving a 
direct lie to the anticipations and expectations of communalists, in peace be­
cause at times of internal trouble our Army has shown its  grit.  AlthougH" 
it is now mainly Hindu and Sikh, it has given enough protection to Muslims. 
I, through you. Sir, convey our sense of appreciation of the Army.

One word more and I shall have done. It is this.  Mr. Karimuddin sounded 
a note of warning in the sense that there are very few Muslims in the Army.
I think my friend will agree with me that the  Ministry and the Army have 
shown the greatest coniMence by allowing General El Edroos to command even 
tod‘)T the army in Hyderabnd.  No further proof is necessary to the world end 
to my honourable friend of the genuineness of  noncommimal feeling of the 
military, the Ministry and the Cabinet.

 ̂ Mr. Traxlk Anthony (C. V. and Berar: General): Sir, in the short time la my 
disposal, T do not propose t  elaborate on the tribute that T feel it is neeepf̂nrv 
to pay to the of̂cers and men of the Armed Forces. Personally, I do not think
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any tribute which is too high can be paid to the officers aDd the men for the man­
ner in which they have weathered the shock of division, our Army was deniided 
of senior officers and we had to carry on with junior men, many of us felt jnsti 
liahle misgivings at that time as to whether ŵ would be able to recapture 
the firstclass standards which had been obtaining in our Armed Forces.  To­
day 1 do not believe that any one who has any knowledge of our Armed Foroea 
has any misgiving whatsoever. I believe that the firstclass standards of effici­
ency, soldiering, discipline and leadership which obtained and for which our 
Armed Forces have been rightly Samous have been more than recaptured.

At this stage Mr, Speaker vacated the Chair̂ which was then occupied 
by randit Thakur Das Bhargava {one of the Panel of Chairmen,)]]

Sir, it is because I am anxious that these acoeptedly high standards of leader­
ship, efficiency and discipline should be maintained and if possible strengthened, 
that I wish to draw the particular attention of the Defence Minister to a matter 
which, I believe, is creating widespread discontent among all sections of the 
officers of the Armed Forces. I refer, Sir, to the new Pay Code.  It is only 
right that members of the Armed Forces should not be allowed to agitate for 
the redress of their grievances. That is an accepted axiom in all the democra­
cies, but while we have this axiom that they should not be permitted to agitate 
for the redress of their grie\«auces, to that extent it places a greater responsibility 
on the Defence Minister and those dealing n̂th this problem to see that no 
removeable grievances exist among officers and men.  We would be blinking 
at facts if we were told that there is no widespread discontent among the offi­
cers toda) us a result ol’ the new Pay Code.  If my honourable friend will listen 
 ̂to me, I feel that he will be inclined to agree with what I am attempting to tell 
this House. It is a known fact that the othcers today receive very much lesa 
than they were receiving formerly.  That by itself is no justification for giving 
them the former scales of pay. But this is a fact. I was a member of the Pay 
Commission. Comparing what the Pay Commission gave to his civilian counter­
part, I feel that the New Pay Code has not been completely fair witfc the Army 
Officer. The Pay Commission accepted a fundamental principle that no officer 
would have his salary reduced. For instance, if an Officer was getting Ks. 1,100 
by no process could he be made to get less than Rs. I.ICX).  When the ques* . 
tion of promotion came, he might have been promoted to the next higher grade 
and put at a point where he would «et a little more than Rs. 1,100, but at no 
point of tim̂ would he be made to receive less than the pay he was receiving, 
nanielv, Rs. 1,100. But what hhs happened in the Armed Forces? My friend 
there will say:  ‘Theugh we have reduced their salaries, we have staggered
thfi reduction over a period of four to five ĵears. ’ I can give him hundreds of 
instances. M̂ors with wives and children who were getting Rs. 1,400 to 1,500 
today find their salaries reduced.  They have received promotions only in name. 
They are Colonels and so far commanding battalions. Their positiôjs are niucb. 
more responsible now and yet they are now getting about Rs. 360 less than 
what tl̂y were getting formerly.  Sir, I join issue with my friend Mr. Sidhva.
I do not think he has studied this question as much as I have done. He was 
satisfied with the answer that the Defence Minister gave that the scales given 
to the new men ar<‘ libeial.  I join issue on this statement. I say that they 
are not liberal.  They are definitely unfair.  I hope my honourable friend the 
Minister is aware of this and would not like n>e to say that the facts given by 
him are incorrect. I know of Captains today who are getting Rs. 450 a month. 
They have wivies and on an average three children. They are paid this flat rate.
You have done away with their marriage allowances, childrerr’s allowances and 
the like.  What is the result? Captains'are living today in the different mes 
868 in little better condition than that of coolies and servants. I have seetf'
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this for myself.  They have to pay rent and live in conditions suited to an 
olVicer. • You expect them to live like officers and gentlemen.  The.y have* to 
May rent and messing charges for their wives and children: these account for as 
much as Bs. 420 out of the Rs. 450. You leave a Captain with Rs. 30 to pay 
for his servants and all his other needs.  This is what is happening today. 
My friends will never understand this.  They want to apply the civilian stan­
dards to the Amiy. You expect thesf* men to subscribe to certain minimum 
standard.  You want them to maintain the standards of gentlemen, a certain 
smartness and the like. My friends there do not understand these things and 
they will never understand these things. My fHend will be quite prepared to 
make Captains and Majors live like coolies going about the streets shabbily 
dressed. This will undermine their morale and their smartness.  If you apply 
•civilian standards to the army you will be reducing it to a second class army, 
make it a rabble army such as in the Middle East....... 

Prof, N. G. Banga (Madras: General): Does not the Oovemment provide 
them with uniform̂

Kr. nrank Anthony: That is the tibuble. There is so much gross ignorance. 
1 am talking with some authority. I know something about the subject. 
When a man is Commanding a battfitUon.......

Sliri B. K. Sldliva: What is your authority, may I know?

Hr. Ttank Antbtey: 1 have done some soldiering and was for many years 
Sk member of the .National Defence Coimcil.

Prof. N. G* Banga: All runl: snobbery.

Hr. Frank Anthony: There are ccrtain imponderables that may be maintain­
ed if you want to maintain first class leadership. Our soliders are the best in the 
world.  But this is an axiom that an Army is only as good as its leadership. 
Take away the firstclass leadership of the army and you will) reduce it to a 
jabble army such as we see in the Middle East.  I feel very strongly about 
this matter.  I meet officers of all ranks and they tell me that this is what is 
happening.  There is a perceptible undermining of the efficiency of the oflBcer 
ciafes. Two results have emerged immediately. There is bitterness. How 
can you expect these officers to live on lower incomes with added, responsibility? 
]f you'allow your senior officers and your junior officers and the Air Forĉ men 
t\u) right to premature retirement, tomorrow 80 per cent, of them are likely to 
leave, because they get much more as salaries in civdlian life. I do not want) 
to cause any sense of agitation among the officers. I am asking you to give 
tbtm a reasonable standard of life. Why are we maintaining discrimination 
between the Sandhurst men and Indian trained men? Your pay scales are 
iniquitously inadequate that a Sandhurst man is getting much more than an 
liiJian trained man.  You treat the Sandhurst man as a key man and he 
reTiises to accept the iniquitously low salaries you are paying his counter part 
trained in this country. (Interruption). There is this differential trefitment 
between a Sandhurst man and an Indian Commissioned officer, because the 
Sandhurst man will not accept the new Pay Code and you have willynilly to 
pay the Sandhurst man more.  What need is there for this discrimination? 
Is it your intention that the Indian trained officer should not have a reasonable 
standard of Hfe? I cannot help feeling that this is false economy, fatal eco­
nomy.  I am not pleading any particular man's case, because I have no axe 
to grind.  But it is false economy.  If you think that you cannot meet the 
bill of an army of the present size, cut down the army; have a small force led 
by firstclass men.  But don’t have a large rambling army or undermine the 
qualities of leadership 'v̂hich we have built up over several decades.



There are onl> two njore points I wish to make. I am very glad that a 
person of the stature of General Cariappa has been appointed Commanderin 
Chief.  I feel that his appointment has met with general! approval. I am 
certain that with hiiii as the head of the army, the old fitandards of efficiency, 
diseiphne and leadeinhip will be maintained.

There is one other matter 1 wish to refer to.  The army and the armed forces 
have set up' an excmpliEiry standard in the matter of unitŷ bratherhood and 
the conjplete absence of communalism and sectarianism.  1 am one of those 
who feel that all those traditions of unity and sense of nationhood should be 
maintained. T feel that every possible step should be taken immediately to 
.remove the last vestiges rf seeturinnism in the armed forces.  1 reiriember 
that the Wileox Army Keorganisation Committee reiiommended that all com­
munal. names of units, communal units, etc. should be abolished immediately.
I would ask the honourable Minister to see that this is done immediately.

i want to refer to one other inatter.  I feel that while our armed forces 
ensure the j)rotection and the integrity of the country, they will do so only 
as long iis the intrigue and nepotism of civilian life are not allowed to seep 
into tlie arrued fiorces. Army men are expressing the fear that the nepotism 
and intrigue of civilian life are seeping into the armed forces. This is one of 
tlie greatest of responsibilities that the Minister for Defence and his Depart­
ment face. I feel that the Commander inChief with his high reputation will 
set his facie sternly against any attempt at nepotism.  But it should be the 
'business of the Ministry, to strengthen his hands and see to it that politicians, 
the members of your Ministry, civihan members, do not interfere with the runn­
ing of the Armed Forces. In a neŵ'found freedom, there is an understatid:ijln 
tendency for politicians an̂ civilians—I am both—to gjerreach themselves, to 
interfere in matters which thev do not understand.. 1 would, like the honour 
.able Minister to see to it that his Secretaries, joint Secretaries or Under Secre­
taries, merely because they happened to have passed the Indian Civil Service 
Examination, do not think that they have a greater mental calibre than the 
Generals commanding the army, and dictate that this or that should be done 
with regard to the Armed Forces.  This is a grave danger. You have profes­
sional men, first ulass men.  Let them do the job of soldiering. It is almostl 
gratuitous for me to emphasise that this whole approach to the Armed Forces 
today is perhaps the most vital problem that faces us. It is our greatest trust 
and our greatest responsibility, and on how we discharge that trust will not 
only depend the integrity and strength of our Armed Forces but also the safety 
and existence of India. ^

Shri B. Shiva Rao (Madras; General): Sir, as I sat listening to the debate, ' 
it struck me that if my honourable friend, the Finance Minister could feel 
envuous of a colleague—he has very good reason to be so of the honourable the 
Defence Ministerbecause while in the course of the general discussion of the 
iBudget, speaker ̂after speaker raised the point of economy in the Civil adminis­
tration, today the deb#e has been more in favour of extra expenditure rather 
than that of economy.  I am tiot against extra expenditure on Defence, if I 
cm be assured of furi value for my money.  It is of the utmost importance in
0 worfd where the situation is uncertain and may indeed break down, it is of 
the utmost importance that Independent India should build np as soon as pos­
sible :in efficient, balanced and allround fighting machine.  But I would like 
to be asfiured that the money spent is well spent, and that the utmost economy 
is exercifiiHl in putting forward schehies for expenditure. I was not impressed 
this morning when the Defence Minister made a comparison between the De­
fence Budgets of the Government of India and of Pakistan. It may be trtle 
tha't Pakistan spends a larger proportion of her annual budget this year on 
defence than we do in this country.  At the same time, we must remember that 
a nation with a smaller budget is bound to spend a larger proportion on defence
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than a country with a much Jnrger budget like ours.  I hope, Sir, that the 
Fiiianoe Minister will remember to have â separate scrutiny of Defence expen­
diture at the end of the Budget Session and satisfy himself and the House that 
every scheme that is put forward is necessary to improve the efficiency of the 
fighting forces.  The main reason why I have intervened in this debate is to put 
forward ŵat I may caM the ‘lay man’s point of view' in regard to certain as­
pects of schemes of development and the reorganization of the Armed Forces 
to which the Defence Minister referred in his speech this morning.

At the end of the First 'World War, there was Lord pjsher's Committee 
which went comprehensively into the structure and methods of the Army of 
that time,  I remember that in the very first session of the Keformed Legisla­
ture iu 1921, the main business o£ the Budget Session of that year was to re­
view Lord Esher’s report and to base certain conclusions thereon.  I oan well 
understand that during the last eighteen monthTs, the Defence Ministry has 
been preoccupied with numerous problems of Kashmir and Hyderabad pnd t))« 
maintenance of law and order.  But now that those preoccupations are begin­
ning to recede into the background, the time seems to me ripe for the formula­
tion of long term plans for the building up of our fighting forces; but beforê 
the Defence Ministry proceeds very far, I hope the House will have an oppor­
tunity of knowing first hand from him, to the extent that he can take us into 
confidence, the objectives he has in view in building up our own fighting 
machine.

Speaking for myself, I welcome the  provision in  the  Budget for  the 
appointment of 40 senioflr scientists and ICK̂ junior scientists to work on scientific 
problems in relotipn io the Army, Navy and Air Force. Sir, science has 
gone so much into the technique of war, that we cannot hope to build a modem 
fighting machine without a very large demand on scientific research. There 
is another aspect to which I would devote a moment. Just before the beginning 
of the war there was Lord Chatfield’s Committ>ee which went into the question 
of mechanization of the Army, and I belie’ve the process of mechanization has 
gone very flar today; but I would like the Defence Minister to consider whether 
having regard to the conditions in this country, it is either practicable or desirable 
to complete the process of mechanization. I am saying this because I remem­
ber that in the early phases of the war, when Burma was overrun very rapidly 
by the Japanese, the British Commander  in eharge of the Allied Forces in 
Burma at a Press Conference, which he held here, confessed that orje of the 
blunders which led to the disaster in Burma was that while the Japanese did 
not hesitate to use countrycraft and even bullockcarts in Burma, the British 
threw into a country with very few communications a highly mechanized force. 
T think that too is an aspect to be borne in mind in going ahead with our planB 
for the liuilding up of the Army. .

Turning to the Budget estimates for this year, I welcome the provision for 
an expansion of the Territorial Forces and o.’ the Natioîal CaJet Corps; but like 
my honourable friend, Mr. Poonacha from Coorg, who spoke earlier this after­
noon, 1 too have my apprehensions about allowing provinces to develop tfceir 
own battalions for the maintenance of flhternal security. On the one side,̂I think 
it is undesirable that our liegulars should be called uponr to help the civil autho­
rities in the maintenance of law and order. On the otW hand, in a Federal Con­
stitution, I think one must proceed with a certain amount of caution in allowing 
the provinces to develop provincial battalions.  I say this particularly because 
last August I raised a short Notice question in this House on a communication 
issued by the East Punjab Government in the course of which that provinoiid 
GoTtênment said that it had oÊered certain terms and conditions to General 
Mohan Sitagh to build up a volunteer crops in certain districts in the Easti 
Punjab. I think, Sir, on the question of law and order, the Government ot
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Iiidlu will have to think afresh and see whether it cannot have a National Militia 
rather on the lines of the Canadian Military Police, entirely at the disposal of 
the Central Government and distinct from the regular Army, Sir, there is very 
little in the explanatory memorandum which has been supplied to us and in 
the statement which was made this morning to explain why almost a crore 
Oi Ilupees ifcj being spent on the Frontier Corps.  I would like to know when 
the Defence Minister speaks on this subject later some' more details as to the 
nature of this expenditure.  I am referring to it because until very recently, the 
Frontier meant the North West Frontier.  I know how many crores of Eupees 
were spent from year to year on it by the British on a policy which seemed to be 
a combination of coercion of the tribes and bribery.  Having siwt a few days 
in Waziristan on the eve of thf» war, I was convinced that the right policy would 
have been to increase the expenditure on hospitals, on schools, on irrigation 
schemes, rather than in keeping the tribes under submisgion by methods of 
repression.  I hope the present Government of India will lay more emphasis 
on social development and on the formation of local r̂ilitia very much on the 
lines of the Waziristan Scouts so far as the maintenance of law and order iŝ 
concerned.

.  There is one final point I would like to make before sitting down.  War 
today is global. When war is detlared, the topranking military officers have 
to take into account a groat many things more at the present moment than 
in the earlier ŵars.  It seems to me the time has come when the Defence 
Ministry should apply its mind seriously to adding to the courses at the Staff 
College at Wellington, subjects such as economics, politics, sociology and scieiice.
It is very necessary that the Ministry should attempt to build up both in the 
. Staff College at Wellington and ia the regimental units libraries dealing especial­
ly with int̂ernational problems.

I was interested in the suggestion which was made by my friend oppositt?A 
regarding the possibilit ies of a nonaggression pact with Pakistan.  Eecently, 
immediately after the Asian Conference on Indonesia, ŵhich was held here,, 
the leader of the Ceylonese Delegation in a speech which he delivered under the 
auspices of the Indian Council of World Affairs, threw out a similar sugges­
tion, not a nonaggression pact, with one country only, Pakistan, but a Defence 
Pact which cou«d cover Ceylon Pakistan, Burma, Malaya and Indonesia.  I do' 
not say that the time is ripe for going ahead with any scheme of that kind.  On 
the other hand, I think that the Defene Ministry should have one section which 
would devote yerv’ careful and serious attention to possibilities of this kind. 
There is at the present moment, a joint defence scheme between Australia 
and New Zealand, which covers a great many subjects.  It is possible for these 
two Dominions to have coordination not only in regards the organisation, equip­
ment, training and exercise of the Armed Forces, hut also joint planning, inter­
change of staff, production of munitions, aircraft and numerous other items 
necessarily be considered iu connection with defence problen:s.  I do not say 
that it would be possible for Uf« inumediately to think in these terms; but̂ 
there are looser types of joint action, like the Atlantic Pact for instance, or the 
Uniofi of the Latin American Republics.  I suggest this because, all the coun­
tries which J have just mentioned have achieved independence recently and the 
burden of defence for independent countries is ‘becoming so intolerably heavy 
thut one is coni[)elkHl to think in terms of joint action. Anything that we can 
do to facilitate such action, I suggest, must be welcome to the Defence Ministry.

Srijut Rohini Kumar Ohaudliuri  (Assam:  General): Sir,  I congratulâ
the honourable Minister of Defence for the esteem and affection which he enjoya 
of his countrymen.  We are certainly grateful to him for his achievement of 
the past two years.  Though insufficiently equipped, by  dint of  constanl
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•vigilance and restless activity, Be was able to avoid a situation which might 
3>ave been more serious.  By and by, he has been able to instil in our minds 
a  sense of security which is very beneficial for the welfare of the country.  If
I  covet any office, I am frank in this matter, my other friends are not so frank,
I  covet the othce of the Minister for Defence.  With the  able gui(Jance of
two of our foreujost leaders, namely Pandit Jawaharlal Nehru and Sardar
Vullabhbhai Patel, he, I am sure, will be able to bring back to India the past 
glory of Bharat Varf<ha.

He is nô«>trying to build up the Army, Navy and the Air Force.  We all 
wish him God speed iri this.  My only grievance, and a personal grievance, 
•against him is that he does not look as formidable as the Defence Minister 
should be.  His adonis like appearance,—I am only quoting one of the ladies 
veho has just spoken,—his soft look, his gentle manners, tempt many of the 
politically minded ladied to waste some of his time.  But I hope when hia age 
;growB, as time passes on, he will be able to put up a sterner appearance and a 
more luxurious beard on his face which will carry an impression of awe which 
 ̂Defence Minister ought to carry.  Particularly, because, we have not today 
.a CommanderinChief who also occupies the position of a Minister and i 
•Btoutly disapprove the idea of havuig a CommanderinChief now who will be 
able to fetaiid out stoutly to three other Commanders. I hope if I am here 
next yeq,r, I would be able to see in my honourable friend a sterner appearance 
'which he ought to possess.  •  ^

I have heard the criticism, not so much in this House, as outaide it, that 
we are following the British budget so far as military expenditure is concerned. 
1 ask the honourable Minister,— have*Tio particular axe to grind at the present 
moment,—if he is satisfied with the amount which has been given to him. 
If he is satisfied well and good; if he is not satisfied, I would be prepared to 
vote further grants.  The reason is quite obvious.  We have seen what our 
position is with regarp to the Navy.  On 15th August 1947 when the partition 
took place, we had only a few sloops, and frigates; nothing that could be 
♦called a really equipped force.  Most of the  Navy  men who  belonged to 
Pakistan, left us and johied the Pakistan force.  We had practically nothing 
in our hands and we had to get a lot of things.  If we want to have a fully 
•equipped Navy, we have a long list to acquire; at the present moment we have 
none.  Similar is the case with the Air Force.  What we have  is quite 
insufficient.  I want my country to be so fully equipped that my Army, my 
Navy and my Air Force will be the pride of the world.  I want auch a force 
:as would be able to maintain not only peace in Asia and Ijidia, protect Asia 
and India, but by dint of its own strength, by show of its force,  would be 
able to make war u rare thing in this world. . It is for this reason that T 
unhesitatingly say that I am prepared to vote for him further grants if he is 

only in the position to s])end it properly. I fully endorse the viewpoint 
4 pM.  which has been put forward by my honourable friend, Mr. Anthony. I 
know that this armed force had acquitted itself wonderfully well in spite of 
the great personal disadvantages which they had to undergo.  That Was due
io a sense of patriotism:  that was due to  sense of relief from a transfer of
control from the British to Indian hands. But are you going to bank on this feel­
ing for a long time? Can you really depend on this feeling and continue to 
reduce their pitttince to ihk: present position in which they are now? My honour­
able friend, Mr. Anthony, Jms explained by giving figures whereby it is clearly 
shown that it is impossible for any officer to make both ends meet now after all 
their allowances have been reduced in the manner that it has been done. Has 
the necessity of the defence of our country been less now than it was during the 
British regime?  What then is the justification for the sudden reduction of
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expenditure on  allowances? If you really want to have a good  army, make
it well contented.  It is no use, as Mr. Anthony has said to have a big and 
huge army, most of which is di&contented.  I believe in a welldressed, and 
well equipped officer and soldier.  I do not want an officer to be reduced to a 
position where instead of smoking cigarettes he will have to go about smoking 
a hirî and instead of having his tobacco he should go about chewing pan.  I 
cannot picture that kind of an Army officer.  1 do not wish to see an officer 
going about with a uriform which is crumpled:  an unifonaa that has not bên
ironed for âys  together.  But all this I tell you is going to happen  in a
6hort time because you have not left any other alternative on account of the
poor pay, on account of the poor position to which you are driving them. They 
must go and see a jaira performance;  they must smoke biris and they must 
 ̂on chewing pan and bespatter their dress.  This is a state of affairs that 
is haunting me now.

I do not really understand what is the object of doing away  with  ihe 
marriage allowarioe altogether.  If the honourable the Defence Minister dis­
courages—either on account of his personal experience or otherwise—the idea 
of marriage, or of having children I could quite understand. ♦ But there are 
in his Forces already married men and already men  who  are  fathers of
children.  What is he going to do with them?  It is impossible for them to
bring their wives and live in hostels because the allowance is too little for them. 
Does he want a perpetual separation as a sort of compliment to the advocatee 
of ttie Hindu Code—separation between husband and̂ wife?  If that is bis
intention, I cannot have much to say.  If that is not so, then I submit that
all these allowances should be restored.

I would like to draw the attention of the honourable Minister to another 
aspect of the matter.  On account of the poor allowances and pay which they 
get they are not able to insure , their lives in a proper manner, with the result 
that when a sudden casualty of an officer takes place—as I know of an offioer 
who has met with death reĉently,  who has left behind a wife  and three 
children—the wife gets an allowance of Bs. 200 p.m., and this is a Major's 
wife.̂ How can that family exists Is this the  treatment which you «hf>uld 
meet out to the family of n man who has lost his life in the service prematurely? 
All those criticisms on military expenditure were of a type when the British 
were ruling: but those criticisms will not apply to military expenditure today.

We have budgeted almost the same amount as the Pakistan Govermnent 
has budgeted in their own Dominion and yet it is known to every one that 
Pakistan is much better of! than ourselves so far as the military position is 
concerned.  They have not hesitated to budget as much as we have.  This 
allotment of money for defence expenditure has been misinterpreted by some 
public men and an important Jaily paper in India to mean that we are in ao 
arnjnment race in which Pakistan and India want to vie with each other.  So 
far as we are concerned, I think the honourable Minister will bear me  ouC 
that we have no such intention.  We have provided so much money because 
we* need not only this but more than this amount.  There is no question ol 
an armament race and there is therefore no question of a compromise or an 
agreement so far as defence expenditure is concerned between Pakistani and 
India,

As I close, I would only like to draw the attention of the honourable the 
Defence Minister to my own province, the Eastern Frontier.  There is danger 
brewing in that frontier.  There is a State which is on the border of India, 
and that State as far as my information goes—I may be wrong or I may be 
right—is already full of Communists: and from that point—̂from that State 
to the neighbouring districts, that is the neighbouring tribal areas—the march
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is only of a few hours.  God forbid if anythiug should happen to Burma I 
The conquest of Assam, Bengal and even Bihar will be only a  question of 
time.  The forces which come from the tribal areas do not care  much for 
the whip of the Bihar Minister.  If they can only cross the Assam and Bengali 
frontier, it wiU not take the twinkling of an eye for them to get hold of Bihar. 
So, I say, that y9u must take time by the forelock and you must see to it 
that proper defence arrangements are made for Assam.  I regret to have to* 
say that the Government is not giving the attention which was due  to the 
making of roads in the province.  The road to Tripura is lying  absolutely 
unprotected.

Shrl K. E. Sidhva: There is a provision for Assam.

Sri jut Bohinl Kumar Ohaudhuri: Unless you have a road from Shillong to 
Tripura through Silchar, you will not be in a position to protect Tripura in 
an emergency and yet the Government of India is quarrelling at the present 
moment with the Government of Assam as regards the allocation of expenditure 
for those roads.  The road to Ledo..........................

Shri E. E. Sidhva: Rg. 50 lakhs have been provided for Assam.

Mr. Ohairman: May I remind the honourable Member that there are two
more members to speak.  May I  request him to close his speech.

Srijut Rohini Eumar Ohaudhuri: If you request me, I shall stop.

Mr. ObAlnnan: Certainly.  I do request you. ^

Srijut Bohinl Eumar Ohaudhuri: So, I have two words more to say.  The
road which is there from Ledo to China, which was built at considerable cost̂ 
has been iieglected and that is the road which is necttssary for our purpose. 
Thc' rojul from Go'aghftt to Dinapore through which only transports  can  go
from Assam to Manipur  State is also in a dilapidated condition and it  ŵill
give way.
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(English tramlation of the above speech)

Sliri OopikriAhna Vijayavftrgiya (Madhya Bharat): Sir,  though  the day 
was allotted for the discussion on Cut Motions, yet we have to say somethiug 
by way of general discussion only.  India has now been emancipated from
thfi \oke of the Britisherfi oiid the reRpon«ibilities of all of us havr been con 
sidorahly increased; especially the defence of the country.  All the members 
present in this House should realize that the responsibility for the defence of 
the country devolves on us—'it is not merely to be confined either to  the 
Cabinet or the Governuient, but all of us should consider  this matter  and
seriously think  over the problem of the Country's  defence. With regard to.
the speeches delivered in this House, I would like to observe that some of' 
my honourable friends have stated that the military officers are  not  being, 
paid adequately ar\d an increase should, therefore, be made in their salaries. 
There is no doubt in it that our action in  representing the  difficulties ex 
peiieiiced  certain individuals is not likely to yield any wholesqme effect.
If we see, we will find that we are not giving a fair wage in the case of 
Railways.  TTere we are not paying handsomely to the Government servant*,, 
and we are nlso not paying adequately to the Defence personneU  After ail 
where from do you expect trr pet nil this money?  The  question is  that
today we have to balance our Budget and  depend  upon whatever meagre
resources are available in the country.  Therefore, we cannot urge here that 
they slionld l>e provided with all sortfi of  amenities and their allowanĉis 
increased.  I would, however, deem it proper to give some relief at feast.
But î the salaries and the allowances of the officers are not increased,  the 
Ministry of Defence should consider over to allow them other facilities and 
I hope they will do the needful.  But so far as the question of increasmg 
any extra expenditure is involved, I feel that it would not be advisable to do 
so at present, specially when the whole Budget anticipates very heavy expen­
diture,  We have provided for Rs. 182 crores in respect of Defence Services 
(Army); Rs. 8.64 crores for Royal Indian Navy; Rs. 18 crores for Royal Indian 
Air Force and Rŝ, IB crores for other expenditure viz.̂ Defence Sorvices, Non­
effective.  Thus tKe toal expenditure comes to about Rs. 168 crores.  Whon 
this itself appears to be a very heavy amount, I fail to understand how can
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inereaee the pay and allowanoes of the officers ?  In one of the speecheft 
made her©, it has been suggested that some sort of Defence Pact should he en­
tered into with Pakistan. It would be quite absurd to say that a vast country like 
India is in armament race at present.  I rgalize that this very argument was 
put forth in the Pakistan Parliament at the time of the piesentatioi \ of the 
Budget proposals merely with a view to justify the huge defence expenditure 
shown therein; and as an offshoot of that this has been put forth in our Parlia­
ment too.  I think it is not necessary for us to vie with each other in arma­
ments.  India is not even self silfficient.  We are already spending such o 
huge amount on our  defence expenditure; we are incurring  a heavy expen­
diture in respeci of our Navy  Air Force.  The expenditure under Navy 
and Air Force omounts to Ks. 8 and 13 crores respectively.  But in reality, 
this as quite inadequate.  To whatever extent you may expand your Army, 
but so long as we have not got an Air Force and big factories for the manufacture 
of necessary material and you do not establish the  Defence  industries  a 
proper manner, you cannot make your countiy a progressive one.  Therefore, 
just as my honourable friend Mr. Chaudhuri has stated there is a, great neces­
sity for having an Army.  India is a very vast country but we have ôt a 
relatively small Naval Force and we should, therefore, devote more attention 
■towards the building of Navy.  We should also pay more attention towards 
the Air Force.  But very small provision has been made in this Budget in 
these respects.  I feel that ther® exists a vital  necessity for us jbo devote 
particular attention to these two branches of the Arrhy, and still greater is 
the necessity of investing more money in the Defence industries contemplated 
to set up in India.  Thus, there does not exist here any race in armaments, 
just as had been pointed out by my honourable friend Kazi Syed Karimuddin. 
India neither wants to have any rivalry nor does it desire to fight with any 
coimtry.  Therefore, it would be quite improper to put  forth the argument 
of ‘race of armaments.*  We have not  as yet been able to  build up our 
Defence, Naval and Air Forces by means of which we may stand on our own 
legs.  The Naval. expansion programme is still  incomplete.  Sir,  I had 
recently gone to Bombajjr and happened to see there a few things concerning 
the Navy.  Our Navy is not quite adequate as compared to the length  ;md 
breadth of our country.  Our Navy does not stand any’comparison with that 
possessed by other countries, and, for this reason we should forthwith expand 
our Navy as well as Air Force.  The provision made in the Budget in these 
respects is quite inadequate and Government should devote more  attention 
towards this aspect so that we may not remain weak as compared with other 
countries in the world.  There is no doubt in it that during the last year we 
had to incur a heavy expenditure on account of  Kashmir  and  Hyderabad 
operations and other reasons and our Defence Forces have throughout played 
a very meritorious role.  But we have to build these two Branches  of the 
Army viz., Na\y and Air Foi*tse and should devote immediate attention to this 
matter.  Defence industries should also be established in our country with­
out any delay. ^

Sir, I come from a State which is railed Madhya Bharat.  I would • like 
to say somejbhing in respect of the State's Army. " In some of the smaller 
states in this country, the armies existed in name only and most of the smallest 
states had hardly ten to filfteen solrliers nnd still they were termed as ‘Army'. 
They had neither thd uniforms, nor arms  nor  ammunitions.  They  had 
nothing.  That was all a fun.  Now some of the small states have integrated 
into Unions, and the armies they have do not display the efficiency  that is 
found in the Indian Army.  Therefore, I would like to saŷ at the expen 
dituie which is being incurred towards the maintenance of armies in the states
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ig ultogether a waatc and Govcniiiieut ahould pay attention to this and merge 
the btateti’ Aruiieb with tlie All India Army.  There the liajpraiiiukhs on 
behalf of the Prineeb acting an Constitutional lleads are safeguarding  their 
interests and tb‘:e seems absolutely nu neeesisity for  maintaining  separate 
armies.  All those £>t&U;3’ Armies sliould be incorporated in the Indian Army 
and there is no longer any necessity to i;eep separate armies in  the states. 
After saying a few words with regard to the worlcing of big factories in India%
1 would conclude.  We should train our own experts and develop  onr 1d 
dustries in the big iactories so that these may*be able to produce locally all 
sorts of arms and ammunition.  Just as we have been told, there are' still 
some European experts employed in these big factories.  There is no doubt 
in it that they are working for India most honestly and faithfully but today 
we are faced with a primary necessity to employ Indians in every place and 
we should have such Indian experts who are capable to manufacture  arms. 
Therefore, I would urge that the Indians should be trained along with  the 
Europeans in all the |̂g factories and they should also be sent  abroad for 
training and thus Indian experts and specialists may be trained as early  as 
possible 80 that our country may not lag behind the other countries: of the 
world.

Shrl Upendraiuth Bannan (West Bengal: General): 1 join in the  chorus 
of appreciation of the performance of our Defence 1̂'orces and for what they 
have done since the partition of our country.  Within the limited time at my 
digposal 1 think it prudent to refer to two most important matters.  One is 
that from all quarters of this House the Honourable the Defence Minister has 
t̂ bencdication and goodwill J[or his budget. I also have no hesitation in accord­
ing my approval to it because of the condition of time and the circumstances 
that we are passing through.  But I would like to tell the honourable Minister 
for Defence that he should not be complacent about the future. The national 
economy of our country has so many demands on it that such a huge expen­
diture cannot be approved by the country for any more years to come.  But 
at the same time we realise tho importance of defence which is a defence of 
our civilization and of our independence. I therefore ask the honourable 
Minister and the Cabinet to think over the matter and take a comprehensive 
vieW of all things so that the defence budget may be reduced consistent with 
efficiency and that a larger and larger portion of it may be  released  every 
coming year for national reconstruction and development.  It is poor con 
flolation to a man who has not enough to eat to be defended by an expensive 
force.  1 think for that purpose my honourable friend Mr. Anthony has made 
one suggestion that instead of maintaining a huge army the Ministry should 
think over here and now to make the army efiicient and reduce it as far as 
practicable and at the same time equip it with the best of machinery  that 
are prevalent during this scientific ago—̂keeping that force which is absolutely 
necessary contented and well equipped.

Having said that I would refer to another matter fur due consideration of 
the honourable the Defence Minister.  1 know that even without my mention­
ing the honourable Minister has got it in his mind, but still as the matter 
directly concerns us it is my duty to refer to it—and that is  the  Eastern 
Command. By the partition uf the country unfortunately more than about 
800 miles of frontier have been added to our eastern frontier.  The frontier 
that existed before partition was quitci unsafci and  unscientific:,  there ŵas 
practically no boundary demarcation or scientific bound̂l̂y between Burma, 
Tibet aini India.  In addition to that we have now got another BOO miles to 
defend.  It njay not be a defence against PakisUui army—or it may be, 1 
do not know—»but the eastern frontier is now threatened in many ways from 
panjr ideologies.  There is no doubt about it and the recent occurrences must
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have given some indication to the Cabinet here.  In regard to the*safeguard 
of the eastern frontier 1 would iilce to bay to the honourable  the  Defence 
Minister that judt as hi the web tern’frontier it is the Punjabis that have been 
brought up as a martial race by the 13litish it is neeessai’y l>o look with tno 
same consideration to the east also.  Aftef all it is Assanj and Bengal first 
and foremost which will have to bear the onslaught if tluire be any attack in 
the future.  And the first and foremost consideration for a man is to protect 
iifl hearth and home.  Therefore it can be expected that if the Bengalis and 
Assamese can be now trained militarily they will do the best in ord.er to pro­
tect that frontier than perhaps anybody eKie.  They will not hesitate to pour 
their lifeblood like red wine in order to defend their hearth and noine,  the 
prestige and honour of their women, and also to protect  India.  1  would 
submit that Bengal had been denuded of that glory after tlie British conquest 
because Bengalis were always suspected.  But even in the first world war the 
Bengali regiment proved its mettle in the fields of Fvfnce,  Even today—I 
may not boast very much—we take pride  that it is the  Bengalis,  BengaU 
youths, Bengali Captains, Generals that have fought our enemies in Kashmir, 
In Hyderabad and at other places. {Shri H. V. Kamaih'/'Aud Netaji/’) My 
honourable friend Mr. Kanuith meiitiuiijj here revered name of iNetaji.  1 
can tell you that even in the British days it was in Bengal that the throne of 
England was first attacked.  It was on tlie soil of Bengal lhat a young boy 
of 17 years of age did not hesitate to attack the Chittagong Armoury and did 
it BuccessfuUy.  I do not want to say much now.  All these things are 
losing into ancient history.  1 can only say this to  the  honourable the 
Defence Minister that provided opportunities are given the Bengiihs and the 
Assamese will prove as much heoric and ehiviilrous as other regiments under 
his command and it is their ju8t right and claim that they should be given Mie 
opportunity which W’ill help my honourable friend in defending the  eastern 
frontier.  With these few words I congratulate the honourable the Defence 
Minister for the task that he has accomplished.

The JStonourable Sardar Baldev Singb:  I rise to thank the House for the
valuable support that they have given me during the discussion on the defence 
budget.  The eloquent tribute*?' thar, have  bern ‘paid to the  uinicd fuiccs 
of this country will go a long Wfiy to encourage them and infuse them with 
greater enthusiasm to work for the safety of this country.  8everal suggestions 
have been made during the discussion and I would like to take up the more 
important ones first and if time pennits I will deal with the others later on.

To begin with Mr. Sidhva complained about the lack of inforniution that 
has befn given in this book. I admit that the explanations are not exhaustive
but he was referring to some pages which do not contain any explanatipu at
all. I would refer him to page IH, main heads 5 and 6, which give the infor­
mation which he wanted in conneiUion with the Military Lands  Dapartment 
and the provision of stores, etc.

Another point tliat he raised was in connection with the appointment of 
the Gonnnittee for the Cantonments.  The Defence Ministry has api>ointed a 
Committee to go into this matter iind with this view we have ap])ohiti?d seve­
ral Primary Committees in ahnost all the Cantonnujnts that we have in this 
cpuntry.  These Prinuny ('onnnittoes will collect I’actnal data and tliey will 
put all the relevant information before  the  three  Conunand  (’ommittees. 
All this Uiattor, after earolul serutiny will  eonje before the ( entral Conunittee.
I would  hke  assure  him  that  these  Primary  Committees  and
the three Conunittoes  which have been formed in  the  three  Conunands
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will not in any  way inteHere with the working of the Central Committee. 
In foot, if the Coutial Connnfttce does not feel satisfied with the working of 
these Primary CoinniittoeR or is not Katiftfiefl with the iuformation that has 
boejj t!oll( eic(l by tlj(‘m the Centnjl Coniniittee is at liberty to ignore the rtcom 
rnenclations of the Piiniarv (’ommittee and start their work afresh and visit any 
CantonniontB they like.  Whilo appointing this Committee, we did not hme 
any reservati.ons; we want to go thoroughly into this question and make aucb 
amendnientB as are conaidei’ed nece.f̂sary.

Then I will conn* to the question of the ordnance factories.  Several 
honourable Members have, given valuably suggestions; they will be borne in 
mind.  Blit may T point out that the question of ordnance factories is not an 
easy one?  Som̂ honourable Members have pointed out that ŵe should imme­
diately proceed with complete nationalisation and turn out every foreigner that 
is now working in the ordnance factories.  Sir, I am conscious that we should 
have as far as possible Indians in almost all posts.  As the House must have 
noticed from my speech this morning, we have proceeded with nationaligatwn 
as far as we possibly êonld, but the case of Ordnance Factories stands on quite 
a difTereni footing and I would like to assure the House, that  whereas I am 
anxious that we should have Indians in almost all the important places, at 
the same' time I would like to say that I will not hesitate to get * the best 
y)ORsible, expeit advice from foreign countries and if necessary to bring experts 
from outside, not foi: permanent employment but to train our officers. Sir, the 
couiiti’y has become independent; we should not be afraid of a foreign techniciaa 
working here and there.  In fact, ŵe should welcome them and the best way 
that we conld train our officers is to bring expeHs here and give training on a 
bigger scale than send a handful of our officers  abroad for training.  Tho 
Department is following this ])olicy and I am sure in the next few years you will 
see what the result has been of the policy that we have adopted.

Then reference was made hy my friend Mr. Anthony to the new Pay Code 
of the ofllioers.  This morning* when I stated some of the amenities that we 
have given to our Indian Commissioned OfTicers, most probably he was not 
present in the House. I would like to state, for the information of the House 
tliat before the War the difference in the pay of the K.C.I.Os. or Sandhujnit 
officei’s, as my honoiu’able friend put it, and the pâ of Indian Commissioned 
Ofiicers, was great.  During the War,  the Indian  Commissioned  Officers 
agitated and I think it was in the year 1941 or 194? that the pay of Indian 
Coinmifisioned Officers ŵas raised t/̂ the same level as that of King’s Com­
missioned Officers, ŵith the clear understanding that aft̂r the termination of the 
War the scale of pay \̂oiild be reduced to the same level as before the War. 
These, officers, yo\nig officers, have done really pood work and I have got every  
))ra’se for them and realising the difficulties, the hardships that have  been 
caused to them.due to rise in prices, my Mijustry has taken every possible, step 
to give theiri the maximum possible relief. If I were to reopen the. question of 
llieir puy now it would create innumerable diffieulties. The Kind's Commission­
ed Officers of %vhom we have got about 90 in our Fvervice will disappear in the 
course (ff the next twelve or fifteen years and after that we will have only Indian 
(V>nmrissioned Officers and. the disparity which is causing so much discontcni 
now will not exist any longer.  Duriiig this period we are. taking steps and we 
h.'ive 5i]r(‘adv takeii steps, as I mentioned this morning to give the maximum 
possible relief w’ithin the basic principles laid down by the Pay  Committee. 
May I mention one more point, namely that this  Committee  which  went 
thoroughly into the question also exannned the scales of pay of officers iS 
other countries. 1 have not got the figures before me.  but I went into them 
and examined them and on a careful exlî mination I found that the scales r>|
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pay under the now Phv ('ude UihI Iia\e been pi\)po8ed here  compare  very 
favourĵljly and I should  in soiue cas«s Ihcv wort* hipher than the pay 
given ni other countrics.  But sonio increase has boon given in other countries 
and I would any it will be vviong on our part if vvc compare the scalee of pay 
in this country with the scales of pay in other advaneed countrieB.

Mr. Frank Anthony: ;̂ ây I ask my friend whether he will consider res­
toring the murriagt* allowance?  That is all I ask—not the basic pay.

Tile Honourable Sarditr Baldev  Sir, if my honourable friend will
wait, I was coming next to this question.  This morning as I stated, quit€ a 
large number of concessions luwe been giveji  and I  will  he  prepared to 
consider any further relief that can he given within the basic principles of the 
recommendation of the Pay Committee, but it is  impossible for me to  go 
beyond the recommendations of the Pay Committee.

.  Coming to marriage allowance, to which my friend Mr.  Eohini  Kumar
• Choudhuri nlso referred, this question was thoroughly examined by this Pay 
Committee.  The present scnles of pay have been  fixed after  taking  into 
consideration the marriage alloŵances.  Therefore, this  matriage  allowance 
w’as abolished in the new Pay (’ode.  ‘

T was rather pained to hear some remarks from my honourable friend Mr. 
Anthony about the interference  on the part of the Joint  Secretaries or 
Secretaries in the Defence Ministry.  I have kept a careful watch and 1 can 
assure the House and I can say it with all the confidence at my  command, 
that as far as I know there is not a single case which has been brought to my 
notice where there has been interference by the Secretary or by the Commander 
inChief in each others work.  There are bound to be complaints; I hear lot 
of remours—people  come to me and complain and  when I enquire into 
tfiese allegations they are not substantiated.  If Mr.  Anthony has  got any 
substantial data in his possession, I would request him to  come and discuss
with me and I can assure you, Sir, that as long as I am here it will be my
endeavour to see that' in the Armed Forces nepotism or favouritism does 
not get in as is alleged in the case of the civil side. ‘

I come next to the criticism of my honourable friend  Mr.  Karfmuddin. 
From the remarks tliat I made about Pakistnn’s Budget, he* construed  that 
there is a raô for amiaments between the two countries.  Sir, I have nothing 
of the kind in my mind.  T can as;.ire you—T cannot stand  guarantee for 
what ollierK rlo—l)\it  far ns thif= ronntrv  roncerned. we have only one
considei’ation. niimely tliaf w(' Avant* to  "o  •lu ad  \N ithont ey])auKion  y»ro 
grnnmio. we want to f*8tab>̂«!h trnini!ii instil utioiis» and we do not care for 
whjit other countries do.  I simply madr a i“f(rence io Palrstnn  b\idget to 
show that the. impression which the speecli of the Pakistan Finance Minister 
gnve as if we areîto blame for ever>̂thini?, as if we arc cuiltv. as if we are 
spending more  on tht̂ Defence forces as compared with Pnkisfan.  is  not
correct.  T just  wanted to show to. the Ho\iS' that nc; far as India is eon̂erned.
we are not at all competing w’ith any country and our expenditure on delfnce 
is less as compared with Pakistan expenditiire.  T would repeat that we have 
got everv desire, it is our earnest desire—the Prime Minister has iated ’i on 
several occasions, that we want to have friendliest relations with Pakistan. 
1 would therefore suggest that we have alresdy given a lead in this nvitter 
and Pakistan should take the lead that we have given ând  reduce  their 
fxpenditure on defence to the same level as we have done,
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Then, Sir, Mr. Karimuddin referred to f.he recruitment, of Muglimtv in the 
Armed Forces.  The House is aware that we had a large number of MufilimB 
“ill the Anntxi Forces.  On 15lh of Au;;uHi 1947 the percc*ntage of AlusiimK in 
the Indian Armed Forces was about 3;).  Ahnost all of theni, cxcept a lew, I 
should say about half a. dozen officers and |>crhH]>s a few hundreJ other ranks, 
opted for Pakistan. That is the main reason wliy the percentage of Muslims in 
the Indian Armed Forces is low.

Then, again, he alwo is perhftfjs under the impression that there is a certain 
bar for the employment or recruitment of Muslims.  May 1 assure the Hous*3 
that as far as this country is concenied, the rocniitmont to the* Armed Forces, 
is open to all the communities, irrospective of cante or crex'd? I would invit« 
all Muslim friends who are living in this coiuitry and wlio are prepared to make 
equal sacrificeB for thi.s ccJuntry, to join the Aimed ForceH; and as far as my 
information goes, we* have recruited all  those who  offered  themselves for 
recruitment and were found f̂t from medical f>oint of view.

B*bu Bammurayan Singh  (Bihar: General');  Wlint about TTarijnns?

The Honourable Sardar Baldev Singh:  Now to ĉ me to the employment 
of Harijans in the Armed For(*es, I regret that recently n circular did go out 
which created misunderstanding, particularly in Bihar, and as soon as it was 
brought to the notice of the Government it was withdrawn "and levised ins­
tructions* were issued expressing. re.g?et for  the  mistake  and  making  it 
perfectly clear that Harijans are welcome to the Ahned Forces.  I can assure 
the House that there is no bar.  For some arms there were in the past some 
conditions attached before Harijans could be recruited to certain  units,  but 
that distinction has now disappeared and the Services are open to everybody.

A reference was also made by my friend Mr. Shiva Eao whether the time 
has not come to have joint defence with Pakislan.  As I have said  before— 
perhapa the House does not know—this question was discussed several times 
in 1947 in the Joint Defence Council and  examined  thoroughly and  after 
careful consideration of the matter we came to the conclusion that the time 
was not ripe then to have an organisation of this kind.  Both Pakistan  and 
we were reluctant due to the  intense feelings then  prevailing.  But ulti­
mately when the bitter feelings that have existed disappear,  when  cordfal 
relations are restored T am sure that some  proposal of this kind  would be 
examined and before it is finalised, I am s\ire the House would  have an 
opportunity to discuss it. It is difficult for me to say anything more, definitely 
for tlie present—several suggestions have been made—, and all l would like to 
say is this, that we have every desire to be on the best t̂rms with Pakistan.

Beference was again made regarding the Territorial Army by my honoura 
hl( friend Mr. Bhnrgnva.  TT̂ wanted to  exr)editr* the  recruitment to  the 
Terrilor ul Force. As the  \\ ill )vali/,e the iiuiin . difficulty in ihis )ias
been the shortage of officers.  We are trying to overcome this, now that Ihe 
cease fire in Ktishm r has taken j)laee.  As soon as ari'angements can be made.
T am sure the Territorial Force will make a start.

Then*. Sir. suggestions were made and to <‘Ome extent dissntisf;ict!on was 
expressed with the slow pace at which we have proceeded with th(* scientific 
organisation.  This organisation is absolutely essential in the defence science 
and also for development in tbi* Ordnance Factories.  With thnt point, of view 
and to meet Ibis difficulty, we have • established  tlie scienee organisation 
with Dr. Kothari as the head scientist.  This organisation has not made rapid 
progress on account of its peculiar difficulties, but I would 1‘ike to assure the , 
House that as far as the emplovmen' of junior aiid senior scientists is conccrned,
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wcruHinrnt ban to he miide bv the F.P.tS C.—it dmbs noi rosi with my 
Minwfry—it iputst  through the F.P.S.G, and the F.P.ft.C. will nnturaily take 
some time in ftdvertising, then interviewing and finally selecting  candidateirt. 
As fiir as we are concerned, we are most anxious that tbi* orgnnisation should 
be brought to its full Rtrength as early am possible.

Criticism was again made about the huge expenditure  on  stores.  Mr. 
Sidhvft perhaps this morning forgot when he was mentioning the amount of 
1̂1?. 16 orores under the head “provisioning”  that it did  not inchide only 
bftnnnafl, onions and stuff of that kind; it included rice and atta also.

May I inform the House that, as far as the purchase o£ stores is cqncerned, 
my Ministry assesses its requirements and forwards them to the Ministry for 
Industry and Supply.  It is that Ministry that settles the prices and finalises 
the eon tracts.

Sir, Qs far as equipment is concerned, we are faced with peculiar difficulties. 
Under the old regime, these difficulties wei*e not there.  Then therv, used to 
be a Brit'sh CommanderinChief and he used to be also Minister in charge of 
Defence.  Under that arrangement, whatever developrneiils were made in the 
United Kingdom, they were automatically adopted here.  But that is not the 
position now. The House will have to hear in mind that we are now an inde 
])ende.nt country and to some extent we have to depend on the help of 
fereign'countries.  Most of our equipment in the Army,  Air Force and the 
Navy comes from the United Kingdom.  Tt will be idle to think that we will 
be in a position to manufacture all our requirements in the next few years. 
As I said" this morning,  we are now proceeding with the  estnl>lishinent  of 
an iron and steel industry. It will take fiv̂ to seven yenrs before it starts 
functioning and only after that we can proceed with the  manufacture ̂of  a 
large number of items that are required l)y us.  The Houses will fullv realise 
that today there is an extreme shortage of iron and steel in this country. Iron 
and steel are the. main items that are rocpiired for the manufnctiiro of arms 
and equipment as far as the requirements of the Armed Forces are concerned. 
Tt will interest Members to kno\v that iron  and st(‘el  prices have gone up 
tremendously and therefore it will be difficult for us to make any lieadway 
unless these supplies are made available locally. •

There is another point regarding' the larjrc' number f)f vehiolos that we uro 
using.  We are fortunate in having large stockŝ from the last wuv mid we :iro 
earning on with these stocks left over here by the Ignited Kinĵdoin find the 
United States of America.  Now new developments hnvc taken ])lacc‘.  The 
United Kingdom and the United States of America, have  d; : :rded  all  the 
vehicles that they used during the last war. They have now  desî.,nu‘d  new 

vehicles and in their own country they ha\»e scrapped tlio vehicles flu v wov 
using during the war. In the next two or three yeais when nnr nnv r ut sioek 
of vehicles nms otit, and these spi're y)Mrts are not }(vailab1i‘, we wil'  linvc

to incur heavy expenditure in replacin*: all the vehieles that wc hav(' at 
I am just mentioning this for the information of the TTonse to illnstrafe fhe'̂ 
diffteulty, the big difficulty that we have, to face.  It will  take  some time 
before all otir requirements can i)e mainifaeturqd in this (H)untry.

T have nothing more to say. It is difficult for me to replv to all the points 
that were raised by honourable Members. (Shri Harihar Nath Shofitri: “Whut 
about lobour in Ordnance Factories?”) About labom in ordnance faĉtories, I inay 

. say that there are two kinds of labour.  One section consists of temporary
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einploycea who have been working for a number of years and He other type is 
extra teijiponiry t\stabJi8liin(3Ut where, the imuiber iî ery large.  The tempo­
rary i;!tMbliHliiueiitb are on a differciit footing.  Regards the  temporary 
labour vvoiking in the faeturies, that question is being examined and those who 
are founci lit lor promotion will be promoted to permanent jobs.

Now J would Lke to thank the House, for the valuable support given io 
me.  i am encouraged by that support and 1 will endeavour my best to do 
wljKt we can lor the JJelenee lorees ui the matt̂jr of equipment. 1 shall also 
econornlHe expenditure ab far as possible. 1 do hope that the House understands 
tlie dilhculties tliat we are faced with. In the end I thank the House again 
for tJie suj)]>oi’t they have given me.

Shri Biswanath Das:  The honourable Minister in the course of'his speech
lelerred to sonje expanwion.  May 1 know whether he means: expansion of
'training inBtitutions? He might be mibunderstood by people who read in bet­
ween tlie lines. ,

The Honourable Sardar Baldev Singh:  Yes, What 1 said was that we have
now decided on an exi)ansion programme of all the institutions neccssary for
the Army, Navy and the Air Force.

Mr. Chairman: The question is:

“ TIkiI u euiii not exceeding Hb. 35,82,000 be granted to the Qovemof Gener«l to defray.
the oluirgt'H whi(̂h will (;uiue in courBe of pflyment during the year ending the 81ti day of 
Mari'h,  in roapect ut ‘Ministry of Defence,.*’

The motion was adopted.

Mr. Chairman: The qufBtioii is*:

“ That a auin not (̂xcfM̂ling Ks. 1,32,04,38,000 be granted to the Governor General to defray
iho t;hargoH wiiiL'h wili (m)u.(' in (̂oui’mc of pnynient during the year ending the Hat day of March, 
1950, in reHpeut of <Defeii(;o Services, Effective—Army,.** '
The motioji was adopted.

Mr. Chairman: The question i&:

“ T]uit a rtum not ext;ooding Rb. 8,04,17,000 be granted to the Governor General to defray 
the (;h.irgo« whi(jli will conio in course of payuiout during the year ending the Slat day of March 
11)50, in raspect of ‘Dofonoe Services, Effective—Royal Indian Navy,.** *
The motion was adopted,

Mr. Chairman: The question is:

“That, a Himi not oxccoding Re. 13,00,41,000 be granted to the Governor General to defVvy 
the ohargort which will come in oom’se of payment during the year ending the 31at day of March 
1950, ill respo(it of ‘Dcfenco Services, Effective—Royal Indian Air Force,. *
The motion was adopted. ^

Mr̂ Chairman: The question is:

“ That a 8uni not oxccoding Rs. 13,41,31,000 be cran  ̂to the Governor General to defray 
the olutrgcH whiclj will conio in course of payment durmg the year ending the dial day of March 
1 950, in roHpect of ‘Dofoncc Services, Nun«effective chaiges,.'* *

The motion was adopted.

Hr. Chairman: The question is: ,

‘ Th it a tiuin not oxoeeding Rs, 3,20,00,000 bo granted to the Governor General to defrat 
the oh  which will corne in course of payment during the year ending the Slat dav of March
U)-!!), ill rcvMpect of‘Dofoncc Capit.al Outlay,.” *

Tlie niotiĉn was adopted.

Thv Axxemhhi then  adjourned till a QmricT to Eleven of the Clock on 
Tuesday, the 8tU March, 1949.
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